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LOK SABHA DEBATES

LOK SABHA

Tuascisy, March 13, 2007/Phaluna 22, 1908 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer /7 the Charr)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Q No. 201, Dr. Laxminarayan
Pandey.

[Trans/ation]
Mesting with States on Police Reforms

*201. DR. LAXMINARAYAN PANDEY:
DR. CHINTA MOHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government had held a meeting
recently with various States with a view to carrying out
reforms in the police system;

(b) if so, the details thereof;
(c) the main points of agenda in the said meeting;
(d) the reaction of the States in this regard;

(e) the details of the steps taken by the Government
to carry out reforms in police system;

(f) whether the Government proposes to enforce new
police legislation in certain States;*

(g) if so, the details thereof, and

(h) the time by wnich the new system is likely to be
implemented?

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): (a) to (h) A statement is laid on the Table of
the House.

Statement
(a) Yes, Sir.

(b) to (d) The Central Government has from time to
time been holding meetings with State Governments to
review police reforms. In the recent past, a meeting was
taken by the Union Home Secretary with Chief Secretaries
on 14th November, 2008 to review police reforms and to
ascertain action taken by State Governments on the
Supreme Court judgment dated 22.9.2006 (Prakash Singh
Vs Union of India & Others) and their views on the model
Police Act prepared by Sorabjee Committee. In the
meeting, there was a broad consensus in favour of
pursuing further the police reforms which were already
under consideration and implementation and the need for
bringing a new, legislation on police by the States. Later
on 30th December, 20068, a meeting on the subject was
.aken by the Union Home Minister with Chief Ministers of
States. In the said meeting, while the State Governments
expressed their views differently on the issue, there was
a general unanimity on the need to frame a new police
law for contemporary needs.

(e) ‘Police’ being a State subject in the seventh
schedule to the Constitution, it is primarily the State
Governments who have to implement the various
recommendations made by the Commissions/Committees
concerning police reforms. The Union Government
persuades the States from time to time to bring the
requisite reforms in the Police Administration to meet the
expectations of the people by reviewing the progress of
implementation of these recommendations.

(f) to (h) The model Police Act drafted by the Soli
Sorabjee Committee has been sent to the State
Governments for their appropriate considerati... .= ‘Police’
is a State subject. However, the Central Government is
considering enactment of a new legislation for police
administration in the Union Territories, in place of existing
enactments. It is, however, not possible to indicate a
definite timeframe for this legislative proposal.

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, in
reply to this question the Minister of Home Affairs has
fumished a statement wherein he has admitted that there
is a need to carry out reforms in police machinery and
review the entire police system. In this regard he has
also emphasised the need to enact a model Act on the
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basis of Soli Sorabjiee's report. The hon. Minister of Home
Aftairs has also confirmed that in the meeting held with
State Governments, there was an endevour to arrive at
a broad consensus on this issue. | would like to know
the main recommendations of the Soli Sorabjee’'s model
Act and the out come of the discussions heid in that
regard.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, | would
like to congratulate the hon. Member for asking such a
good question. Often we discuss various cases in the
House and while discussing the cases we discuss rules
and regulations also. But here the question has been
raised for discussion on rules and regulations. Soli
Sorabjee Committee was constituted before the Supreme
Court's decision with a view to amending the Police Act
of 1862. That Committee drafted its report Keeping in
view the reports of previous law commissions and the
judgements of the Supreme Court along with the
discussions held in House and the information provided
by the Government. The contents of the draft included
different aspects Police reforms means reforms which
would improve the police system. Reforms are also made
to benefit the public. Thirdly, it is also considered as to
what changes will be brought in the system by the reforms
and fourthly what changes should be incorporated in law
and penal system to check the emerging trends of new
crimes. All these aspects have been taken into account
in that report. Besides, the report has made a special
mention of thing there we have discussed with Law
Ministry and Chief Ministers. We have sent that draft to
them. What | mean to say that police population ratio is
very low in our country. One police personnel has to
take care of about 800 people whereas in other countries,
this ratio is 1:100-125. Many other new things have aiso
been included.

Sir, in the old system there was a Kotwal and a
Committee in every village, we have replaced them by
police stations there. However, there are only 13000 police
stations against approx. 6.5 lakh villages. Such a large
number of villages and cities are managed by only
...(Interryptions). The number includes hamiets and towns
also. If we go by what he is saying, even then 6 or 4
lakh villages are to be managed by 13000 police stations.
The report states as to how to take help from the old
system. | would like to say for the information of the
House that the subject polica comes under the jurisdiction
of State Governments. Centre cannot enact or impose
laws on them in this regard. State Govemments can either

MARCH 13, 2007

to Questions 4

pass a fresh legislation or they can adopt the one passed
by the Centre. They are free to make changes in that
law or can adopt it as it is. We have held discussions
with them in this regard but so far as the Act is
concemed, all the State Governments have expressed
unanimity to amend the existing law. However, the
amendments may not be carried out in the same manner
as has been suggested. it has been expressed in the
separate meetings of Chief Ministers, Chief Secretaries
and DGPs that a new Act would be implemented after
making necessary changes according to the circumstances
prevailing in a State.

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, the
hon. Minister of Home Affairs has told that the existing
law is a very old one which was enacted in 1862. We
all feel that the existing police system is not suitable.
The system requires immediate reforms. Understanding
this need, the hon. Minister had convened a meeting
with State Chief Ministers. | would like to know from him
the time by which the States will formulate and implement
the new legislation on the basis of the draft of the Model
Police Act sent to them or the same would be sent to
Central Government for the approval. Any act being
formulated for the immediate implementation of the said
system in union territories? If such an act is under
formulation, the time by which it is likely to be formulated
as it is urgently needed. He has mentioned that a definite
time frame for the new legislation cannot be given. |
think these two statements are contradictory. Keeping in
view the seriousness of the issue and the condition of
police system a time frame has to be fixed and immediate
action is required to be taken in this regard.

SHRI SHIVRAJ V. PATIL: Sir, | would like to mention
that it is not fair to say that our police system is not
working at all. It will also be a misconception if it is
believed that police system need no change. There is
definitely a scope for reforms. They are doing a good job
and the old system of police is also not entirely useless.
But at the same time it cannot be considered flawless.
| would like to state for your information that so far as
union territories are concermed, we have prepared a draft
after getting the report and a comprehensive discussion
has been held on it. | am not giving an assurance that
we will present the draft in the House during the present
session but it would definitely be presented in the next
session. However, it would be difficult for me to say
anything about the State Governments action thereon.
Those who have understood the Act, will soon take action
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on it but those having any doubt will take more time. it
would be difficult for me to say anything on this issue on
their behalf.

[English]

DR. CHINTA MOHAN: Sir, is this frequent transfer of
Police Officers affecting the Preamble of the Police Act?
If so what is the Government planning to do in this
matter?

MR. SPEAKER: You have to find out whether it is
some State matter or Central matter. He can only refer
to Central matters.

SHRI SHIVRAJ V. PATIL: Probably the hon. Member
is referring to the judgement given by the Supreme Court.
One of the points made in the judgement is that frequent
transfers should be avoided. It is also suggested that an
officer working in a police station or at a district place or
at the State level should be given at least two years’
tenure so that he is in a position to produce some good
results. This is what is suggested in the Supreme Court's
judgement.

| would like to bring to the notice of the hon. Member
and this august House that this kind of policy decision
has already been taken by the Government of India and
by other States also. But, to implement this decision
without any change and in a rigid manner is also not
possible. There are cases in which it is not possible, it
is not feasible, it is not advisable to retain an officer at
one police station even if he has not acted properly, in
which case it becomes necessary. That is why the general
principle in the policy is correct. We are going to adopt
it. We have already adopted it. But, at the same time, in
the interest of the people as a whole, in the interest of
the criminal justice which has to be given to the people,
it it becomes necessary, this principle cannot be rigidly
applied. The officers at higher level should be given the
discretion to change the officers when it is required. For
instance, you have read in the newspapers that certain
things have happened at central places. It is not possible
to retain that officer at that place for more than the period
for which ‘he has been there, after we have come to
know as to what has actually happened. But, in principle,
this theory is acceptable. We are going to accept it; we
are going to Implement it.

PHALGUNA 22, 1928 (Saka)

to Questions 8

PROF. K.M. KADER MOHIDEEN: Hon. Speaker, Sir,
thank you for giving me the opportunity to ask a
Supplementary Question. The Government is coming
forward to bring out reforms in the Police Act. | would
like to know from the hon. Home Minister whether there
is any scheme for introduction of the concept of
philosopher police in the Administration. The police system
is generally described as most corrupt etc. To make the
police system zero corrupt, cent per cent secular and
perfectly fair, and in order to achieve this ideal, can the
Government conceive a new scheme and introduce it?
Just like the philosopher kings of the olden days, can
they not introduce the philosopher police in the police
administration system?

SHRI SHIVRAJ V. PATIL: Plato had suggested that
the king should be philosopher, but now it is suggested
that the policeman also should be a philosopher. | think,
he should be acting and acting against those people
who are out to commit crimes. If he philosophizes and
does not act, it will create great many difficulties for us.
It is not poesible for anybody in any responsible position
to say that nothing is happening which can be called as
wrong. But, it is also wrong to say that everybody who
is working in a department or in a kind of activity is not
acting properly. Members of this House should not forget
that to save the Members of this House, six or seven
members sacrificed their lives. You should not forget that
the members coming from Kerala are dying to protect
the lives of the people in different parts of the country
like Assam, Nagaland and other States. If you say that
every policeman is a corrupt man, probably we are not
doing justice to what they are doing, and we are not
appreciating the sacrifices made. Please, for God's sake,
do not do it. This kind of general criticism is demoralizing,
which shouid be avoided.

SHRIMAT| P. SATHEEDEVI: Sir, the six alphabets in
the word ‘Police’ indicates politeness, obedience, loyalty,
intelligence, courage and efficiency. Now | do admit the
appreciation of the police force all over the country but
in reality what is happening is that instead of attaining
this quality, criminalization in the police force is taking
place.

Day before yesterday, it is reported that in the Sikkim
police force, a police constable attacked his colleagues
and five police constables were killed. There were a lot
of such incidents taking place in the police.
...(Interryptions)
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MR. SPEAKER: | think, you should remember what
the hon. Home Minister has said. Do not abuse the entire
force.

SHRIMAT! P, SATHEEDEV!: | am not abusing the
entire force. Several heinous crimes have been committed
in the police force all over the country.

MR. SPEAKER: They are a part of this society.

SHRIMAT! P. SATHEEDEVI: In these circumstances,
| would like to know from the Minister whether the issue
of criminalization in the police force in various States has
been discussed in the meeting taken place between the
Home Ministers of various States.

MR. SPEAKER: Okay, please be brief.
Supplementaries as well as the answers must be brief.

SHRIMAT! P. SATHEEDEVI: | would like' to know
whether in the new legislation, any provision enabling
the authorities to take stringent action against the culprits
in the police force will be there.

MR. SPEAKER: Let us have brief and pointed
supplementaries. All these prefaces must be omitted.

SHRI SHIVRAJ V. PATIL: Sir, | thank you very much
for the expression as to what should be said on the floor
of the House, which you have given.

Sir, the Supreme Court has suggested that there
should be a Police Complaint Authority in every district.
They have suggested that if any police commits a mistake
or goes against the law or behaves in an arrogant manner
or commits a crime, then there is an Authority to look
into all these complaints. As a matter of fact, as the
system exists today, these kinds of complaints can be
given to the superior authorities and these kinds of
complaints can be taken to the courts also but they are
suggesting that in every coun, this kind of system should
be created. We have nearly 600 districts in the country.
So, 600 District Judges have to be appointed, and these
kinds of complaints have to be looked into.

Administratively it has to be seen whether it is going
to be feasible to give this kind of an authority to the
existing District Judges. But if there are any complaints
against the police, then they should be looked into. If
they are not properly looked into, then also the difficulties
arise, and we intend to avoid these kinds of difficulties.

MARCH 13, 2007

to Questions 8

[Transiation]

SHRI REWAT!I RAMAN SINGH: Mr. Speaker, Sir, |
would like to know from the hon. Minister about the
number of States which gave consent to the proposal
presented by the Government in the recently held Chief
Minister's Conference. Since, this subject is in the
concurrent list, whether Government of India can

implement it, Until and unless all States give their consent
in this regard?

SHRI SHIVRAJ V. PATIL: Sir, it is not true that this
is in concurrent list. This subject is in the State List.

[English]
It is exclusively within the jurisdiction of the States.
[Translation]

As per our constitution, the Parliament cannot enact
any law out of the State list. We have made this clear
to them. It has also been told to them that this issue
has been discussed in Commissions, Courts, Parliament
and Legislative Assemblies and keeping in view the fact
that the issue is being discussed in the media, it is "
necessary to improve it and they should do it themselves.
We will provide them whatever help is required to them.
As far as Union territories are concerned, we are going
to do that.

[English]

MR. SPEAKER: We have enough subjects of our
own—let us not go into State territories.

[Trans/ation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, | would
like to know from the hon'ble Minister that the security
related fund for police personnel is released by the Union
Government and the amount given for a policeman’s diet
per month out of that fund .../nterryptions). A police
personnel gets only Rs. 450 per month .../Inferryptions)

MR. SPEAKER: This is not related to the main
question.

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, let me
complete before you decide on its relevance. Hence, the
hon. Minister is talking of making a model. | am talking
about the pathetic state of the police personnel.
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[English]
It is a part of this.
[Translation]

Mr. Speaker, Sir, | am saying that he gets only
Rs. 450 for food.

[English]

MR. SPEAKER: What is part of what, | shall decide
and not you.

[Translation]

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, surely
you alone will decide because.

[English]
You are the head.
[Transiation]

| am saying that he gets only Rs. 450 per mounth
for diet, whereas a CRPF personnel gets Rs. 950 for the
same. The money being given for the diet is very less.
Therefore, | would like to know from the hon. Minister of
Home Affairs as the issue of making modalities before
him, whether he proposes to increase the amount given
to these soldiers to at least Rs.1000 per month from the
security related fund?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, | would
like to inform the hon'ble Member that the issue of
providing diet to them does not come under the security
related fund. It is necessary to understand that people
deployed at international borders belong to paramilitary
forces. The military personnel are deployed at the LOC
and the Government gives money for the diet of soldiers
deployed at the borders. The issue of other soldiers is
resolved in another way, but efforts are being made to
ensure uniformity in the diet given to police, soldiers,
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[Transiation/

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker,
Sir, through you, | would like to know from the hon'ble
Minister as he stated that the ratio of police and
population in our country is 1:800 .../#ferryptions)

(English]

MR. SPEAKER: Let the Government take a final
decision.

[Transiation]

SHRI SYED SHAHNAWAZ HUSSAIN: | would like to
know the number of personnel deployed for general pubitic,
for VIP's security and for combating the naxalite problem.
My second question is this ...//ntermyptions)

[English]

MR. SPEAKER: No ‘dusra’, | am sorry. Let us follow
some discipline.

[Trans/ation]

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, | would
like to say that the number of police personnel deployed
for VVIP and VIP security is very less, but it is very
often discussed, that is why it appears that their number
is very large. One person says that he has paid two
rupees for other people but hundred for himself, it is
such a thing. Therefore, | would like to say that it is not
true that many people are being deployed for VIP security.
Security is provided wherever necessary and to a person
who requires it. We are told that so and so has to be
provided security and it becomes mandatory for us to
provide security to that person. Now, we have enacted
Private Security Act also. The person who is having
money, can engage private security personnel for his

security.

Sir, we are having around 8 lakh personnel in our
forces and in comparison securitv personnel numberina
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[Transiation]

SHR! PRABHUNATH SINGH: | would like to ask only
one supplementary but in parts (a) and (b).

MR. SPEAKER: No sorry, ask only a small
supplementary.

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, | am
the only Member of Lok Sabha who complies with your
orders. Therefore, as per your orders. | am asking only
one question.

Sir, hon'ble Minister of Home Affairs has given
reference to Supreme Court Judgement many a time
during the course of his reply. According to the Supreme
Court ruling a Committee should be set up both at state
level and district level separately to look into transfers
and postings. | would like to know whether in view of the
Supreme Court ruling the State Governments power has
not been curtailed, which will losen the hold of State
Governments over Police Force and criminal cases will
register a rise. Therefore, | would like to ask whether the
Union Government will file a review petition in the
Supreme Court in this regard or it would like to enact a
legisiation, so that the rights of States could be protected
and administrative capability may be maintained?

MR. SPEAKER: There are provisions in the
Constitution in this regard.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, the hon.
Member has asked a very good question. This issue
was also discussed in the meeting of Chief Ministers
convened by me. The hon'ble. Member is expressing the
views of his Government, but we are not having any
problem in this regard.

The Supreme Court gave the direction as to what
kind of system should be put in place. The Central
Government and the State Govemment shall reserve the
right to take a decision as per their jurisdiction. The State
Governments should enact their own laws and act
accordingly. It they fail to make any, in that case the
decision given by the Supreme Court shall be binding.
That is why it has been suggested that the States should
frame their own laws and enforce them so that the
decision of the Supreme Court is not binding on them.
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The point raised by the hon. Member is quite correct.
The Supreme Court has stated in its decision that.

[English]

“There shall be a State Security Council, and the
advice given by the State Security Council shall be binding
on the State Government.” Now, this does not appear to
be in consonance with the provisions of the Constitution
but the Supreme Court has given the direction that if
anybody wants to have a new law, they would be allowed
to have it, and in which case, the decision given by the
Supreme Court shall not be binding.

MR. SPEAKER: | think the Constitution prevails over
everything else.

[Translation/

SHRI MOHAN RAWALE: Mr. Speaker Sir, the hon.
Minister just now stated that Acts in force in our country
date back to the British Era and there is one policeman
for every eight hundred people. The duty hours of a
policeman run upto 12 to 14 hours, besides it takes
1-2 hrs. for him to go back and return from home. |
would like to request the Hon. Minister whether he
propose to reduce the duty hours of Policeman from 12-
14 hours to 8 hours? Does he propose to increase their
pay scale? Besides, whether accommodation facility can
be provided to them near the place of posting? As per
a decision of the Supreme Court the Police should be
kept away from political interference. Does the Hon.
Minister propose to grant them the freedom?

[English]

MR. SPEAKER: | think the Home Minister should
run the police forces and not anybody else.

[Translation]

SHR! SHIVRAJ V. PATIL: Mr. Speaker, Sir, | respect
the views expressed by the hon. Member and promise to
act in consonance with it. However, today the population
of our country is more than 100 crore. And you can well
imagine that how easy and difficult it is to raise the
strength of the police in proportion to the Increasing
population. Then there are financial constraints, too.
However, | shall take measures to increase their strength
in keeping with the sentiments expressed by the hon.
Member.
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[Engiish]
School Drop-Outs

+
*202. SHRI K. SUBBARAYAN:

SHRI GANESH SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the drop-out rate of girls in rural areas
is more when compared to the urban areas in the

country;

(b) if so, the comparative figures thereof during each
of the last three years, gender-wise, class-wise and State-
wise;

(c) whether the Government has carried out any
study/assessment on the increase in drop-out rates in
the rural and urban areas in the country;

(d) if so, the details thereof, and

(e) the corrective measures taken/being taken by the
Govemment to address the main issues and the reasons?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) A statement is laid on the
table of the House.

Statement

(a), (b), (c), and (d) Gender-wise, age-wise and state-
wise drop out rates for the years 2002-03, 2003-04 and
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2004-05 are given in the enclosed annexures |, Il, & lii
respectively. Annual class-wise enroiment figures are not
collected for urban and rural areas separately, and
therefore drop out rates for these areas cannot be
calculated separately. Details as given in the Annexures
reveal that there is a general downward trend in drop
out rates during the above period across each stage
(primary, middie and secondary) of education.

(e) Under Sarva Shiksha Abhiyan, and the Kasturba
Gandhi Balika Vidyalaya Scheme, access of girls to
elementary schooling is being enhanced. Measures are
also undertaken to provide flexible schooling, early
childhood care, educational incentives, community action
to support continuation of girls in the elementary education
cycle. The Mid-day Meal Scheme that provides a cooked
meal to all children of Government and Goverment-aided
primary schools, Education Guarantee Scheme (EGS)
Centers and Alternative & Innovative Education (AIE)
Centers, also promote school enroiment and participation.

As per a new Scholarship scheme introduced by
Central Board of Secondary Education (CBSE) from the
academic session 2006-07, a girl who is the only child of
her parents and who secures 60% or more marks in
class X examination for the year 2006 onwards under
CBSE system, would be given a scholarship of Rs.500
per month for studying in classes X! and XIl in a CBSE
affiliated school which charges tuition fee of not more
than Rs, 1000 per month.

All Kendriya Vidyalayas provide fee waiver to all
single girl children from classes VI to XIl. In Jawahar
Navodaya Vidyalayas, one third of the seats are reserved
for giris.

Annexure |

Drop-out Ratss in classes I-V, I-Vill and I- X

2002-03
Sl.No. State/UTs Classes |-V Classes |-Vl Classes |-X
Boys Girls Boys Girls Total Boys Girls  Total
1 2 3 4 6 7 8 9 10 1"
1. Andhra Pradesh 4166 4176 58.10 62.00 5994 6736 70.78 68.95

2. Arunachal Pradesh 3842 37.37

59.50 66.13 58.01 7017 7359 71.66




15 Oral Answers MARCH 13, 2007 to Questions 16
1 2 3 4 5 6 7 8 ] 10 1
3. Assam 62.51 590.63 61.17 67.07 7085 6876 7428 7565 74.91
4. Bihar 62.74 6166 6231 7791 8078 79.01 8227 8583 83.60
5. Chhattisgarh* - - - - - — - - -
6. Goa 0.08 5.45 2.69 2.28 9.01 554 40.18 39.14 39.88
7. Gujarat 26.02 2314 2477 43.09 4876 4548 59.21 67.13 62.82
8. Haryana 345 10.74 6.89 §.70 14.82 9980 2231 J37.06 29.14
9. Himachal Pradesh 10.82 14,08 1242 790 1132 9.56 28.76 3123 29.95
10. Jammu and Kashmir 33.08 1150 2482 2753 2557 26.71 5029 5208 51.07
11, Jharkhand® - -_— —_ —_ —_ —_— —_ — —_
12. Karanataka 19.77 1758 18.74 4746 4961 4846 60.67 6372 62.14
13. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 16.78 8.88 12.90
14, Madhya Pradesh 3266 29.87 3143 4329 5178 4694 5838 70.78 63.79
15. Maharashtra 1440 1880 1555 2951 3598 3259 4898 5542 52.05
16. Manipur 2592 2524 2560 3543 30.08 3293 6192 59.01 60.54
17. Meghalaya 658.19 5481 5651 73.13 7021 71.67 8140 8045 80.93
18. Mizoram 5625 5652 5638 60.05 56.39 5831 77.11 7411 75.68
19. Nagaland 4916 5449 5180 53.79 65293 65338 77.08 7790 77.47
20. Orissa 5040 40.05 46.13 6397 65839 61.73 71.04 7256 71.74
21. Punjab 26.37 24,07 2529 3371 3167 3275 4881 47.10 48.01
22. Rajasthan 5481 5986 5693 6274 7244 6660 7266 81.16 7577
23. Sikkim 5474 ' 4929 52.06 7268 6632 6966 76.85 73.07 75.12
24, Tamil Nadu 1456 1622 1537 46.06 39.00 4285 4731 46.26 46.80
25. Tripura 4328 4262 4297 6517 6522 65.19 7424 7429 74.27
26. Uttar Pradesh 2419 2275 2355 4753 4248 4557 43.05 5147 46.31
27. Uttaranchal* — —_ —_— —_ - —_ —_ —_ —_
28. West Bengal 3739 3532 3641 6726 6930 6823 77.08 80.61 78.74
29. Andaman and Nicobar 0.73 4.00 2.31 1764 1926 1842 5144 5124 5135
Islands '
30. Chandigarh 3232 2805 30.44 0.00 0.00 0.00 23.28 2029 21.90
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1 2 3 4 5 8 7 8 9 10 1"

31. Dadra and Nagar Haveli 16.99 3396 2482 3887 58.14 48.00 7269 71868 7234
32 Daman and Diu 0.00 0.00 0.00 8.57 2044 1483 4381 4883 4624
33. Delhi 672 1764 1213 1948 2775 2357 4488 4959 47.19
34. Lakshadweep 0.00 6.06 3.03 0.00 8.36 448 2551 2263 24.13
35. Pondicherry 0.00 0.00 0.00 0.00 0.00 000 2297 2032 21.69

India 3685 3372 3489 5228 5345 5279 6072 6487 6258

*As they are newly formed States separate data is not avallable but the data shown against the respective parent States also include
the data of the newly created States.

Drop-out Rates in classes |-V, I-VII! and |- X

Annexure |l

2003-04
SI.No. State/UTs Classes |-V Classes [-Vill Classes |-X
Boys Girls Total Boys Girls Total Boys Gins  Total
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 4242 4280 4261 5793 61.78 5979 6508 6853 66.70
2. Arunachal Pradesh 4607 46.67 4634 6438 6246 6352 7140 73.02 72089
3. Assam 5470 5136 53.156 69.54 72.41 70.81 75.07 7457 74.84
4, Bihar 59.05 5899 59.03 77.00 7962 78.03 8087 8536 8258
5. Chhattisgarh® — - — - - - - —_— -
6. Goa -5.63 191  -1.90 6.15 1291 943 3764 3826 37.94
7. Gujarat 27.42 2417 26.02 45.09 4948 4694 6238 63.96 63.05
8. Haryana 1324 1339 13.31 19.03 2382 21268 1937 3485 2654
9. Himachal Pradesh 1687 18.15 1698 1329 1532 1428 31.85 33.03 3242
10. Jammu and Kashmir 3604 3744 3665 5126 4187 4749 6051 5993 60.26
1. Jharkhand* —_ —_ - —_ —_ — —_ —_ —_
12. Karanataka 10.10 9.36 9.75 5029 5094 5059 5967 61.16 60.38
13. Kerala 0.00 0.00 0.00 -12.55 -6.40- -9.54 1213 4.88 8.58
14, Madhya Pradesh 2474 2258 2378 4441 4989 46.81 5897 7028 63.81
15. Maharashtra 1240 13.81 13.07 30.71 36.01 3325 5022 54.11 52.08
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1 2 3 4 5 6 7 8 9 10 1
16. Manipur 2642 2641 2641 3152 2069 3061 5166 46.11 49.02
17. Megahalaya 6382 5291 5342 7067 7159 71.13 8352 8295 83.24
18. Mizoram 556856 5623 5561 6518 63.08 64.19 7208 67.18 66.74
18. Nagaland 3143 3427 3281 4676 4273 4483 7185 7210 7197
20. Orissa 4119 3436 38.19 6458 5751 6172 66.13 6259 64.72
21, Punjab 2360 2021 2203 3513 3526 3619 4257 4442 4345
22, Rajasthan 69.29 5583 5794 6464 7387 6850 7163 81.78 7547
23. Sikkim 6693 5069 5385 7663 6962 7320 8180 79.71 80.82
24, Tamil Nadu 342 3.04 323 25356 2492 2515 6081 65645 58.82
25. Tripura 45.07 4450 4480 6264 66.10 6429 7477 73.78 74.31
26. Uttar Pradesh 23.03 -191 13,51 4496 3948 4284 4075 4942 44.10

27. Uttaranchal* —_ —_— — —_— —_ —_ —_— -— —_

28. West Bengal 34.12 3273 3246 6272 6492 63.77 7637 8444 B80.24

29. Andaman and Nicobar -1.10 0.47 -0.35 18.67 19.07 18.86 5344 4767 50.68
Islands

30. Chandigarh -7.94 1.25 -3.62 -1.23 -2.91 -2.03 14567 9.27 12.13

. Dadra and Nagar Haveli 21.38 3555 2840 35.81 56.81 4524 7097 7431 7248

32. Daman and Diu 0.00 < 00 0.00 1205 23.14 1736 5029 50.62 5045
33. Delhi 1571 28.73 22.03 2643 29.02 27.71 4412 4856 46.30
34. Lakshadweep 0.00 1.09 303 -135 11.66 490 4751 3653 4224
35. Pondicherry 0.00 0.00 0.00 -3.20 -6.11 -460 2572 20.04 22.96

India 33.74 2857 3147 5185 5292 65232 6098 64.92 62.69

*As they are newly formed States separate data is not available but the data shown against the respective parent States also include
the data of the newly created States.

Annexure Il
Drop-out Rates in classes |-V, I-VIll and I-X 2004-05

SI.No. State/UTs Classes |-V Classes I-VIII Classes |-X

Boys Girls Total Boys Girls  Total Boys Gils  Total

1 2 3 4 5 6 7 8 9 10 1"

1. Andhra Pradesh 3177 3214 3195 5772 6108 5936 6230 6524 63.69

2. Arunachal Pradesh ‘4586 4801 46585 6323 6190 6263 69.59 7230 7079
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1 2 3 4. 5 6 7 8 9 10 1
3. Assam 6158 4834 5007 7241 7460 7338 7518 7469 7496
4. Bihar 63.37 4862 5159 7357 7644 7469 8146 8564 83.068
5. Chhattisgarh* - —_ —_ - — — —_ —_ —
6. Goa 0.00 6.26 2.43 4.28 9.69 6890 4266 3852 40.65
7. Gujarat 3572 3427 3500 4363 5000 4634 5801 61.06 59.29
8. Haryana 5.04 4.54 4.81 19.86 29.61 2451 2801 37.72 3248
9. Himachal Pradesh 5.78 9.82 774 13.48 1836 15.89 0.00 0.00 0.00
10. Jammu and Kashmir 4092 3180 3692 39.72 37.02 3857 54.63 5253 53.75
1. Jharkhand* - - - - - - - - -
12. Karanataka 1625 1549 1588 4981 5021 4999 5971 5899 50.38
13. Kerala 0.00 0.00 0.00 0.00 0.00 0.00 10.64 3.52 7.18
14. Madhya Pradesh 11.12 9.13 1021 4309 4507 4395 6048 7031 64.70
15. Maharashtra 6.60 6.81 670 2646 3174 2899 52.11 656.40 54.16
16. Manipur 20.71 3274 31.18 3447 3091 3280 46.04 3958 43.02
17. Meghalaya 5177 48.15 4997 6599 6243 6421 7964 7865 79.15
18. Mizoram 50.84 4871 4984 6899 64.34 66.84 69.52 64.11 66.95
19. Nagaland 4179 4366 4269 41.09 4393 4249 6698 67.63 67.29
20. Orissa 4260 3517 3934 6556 5664 6195 6640 6146 64.42
21, Punjab 2742 1991 2396 32.64 3482 3367 43.68 4449 44.06
22. Rajasthan 6892 5290 5659 6085 7133 6534 6933 80.72 7387
23. Sikkim 52.01 46.80 4944 7248 70.02 7122 8334 81.15 8230
24. Tamil Nadu 1.94 -0.14 094 2462 2324 2398 57.27 5271 55.19
25. Tripura 43.76 4258 4320 6205 6642 64.15 7358 73.11 73.36
26. Uttar Pradesh 21.80 -3.78 12.08 43.71 39.18 4194 4049 4899 4377
27. Uttaranchal® - - - —_ - — —_— —_ -
28. West Bengal 4323 4410 4365 6370 6355 63.63 7592 80.34 78.03
29. Andaman and Nicobar 4.03 3.36 3.72 898 1203 1044 3855 3530 36.97
Islands
30. Chandigarh 1.46 3.91 259 17.03 914 1340 1769 1563 16.73
31. Dadra and Nagar Haveli 21.37 36.10 2823 4481 6055 6185 6423 70.60 67.06
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1 2 3 4 5 6 7 8 9 10 T
32. Daman and Diu 1.51 0.08 084 1291 2129 17.03 4162 4536 4343
33. Delhi 0.00 0.00 000 2771 2853 28.12 45.04 4884 46.92
34. Lakshadweep 0.77 14.51 7.62 291 3124 1641 1916 18,57 18.88
35. Pondicherry 0.00 0.00 0.00 0.00 0.00 000 1824 1547 16.89
India 3181 25420 2900 5049 5128 50.84 6041 6388 61.92

* As they are newly formed States separate data is not avallable but the data shown against the respective parent States also include

the data of the newly created States.

SHRI K. SUBBARAYAN: Mr. Speaker, Sir, in the reply
the Minister has said that measures are also undertaken
to provide flexible schooling, early childhood care,
educational incentives, community action to support
continuation of girls in the elementary education cycle.
Can the Minister please explain the efforts that are being
taken and the financial assistance earmarked for this
purpose?

SHRIMATI D. PURANDESWARI: Sir, the National
Programme on Education of Girl Child at the elementary
level, which is a component of the Sarva Shiksha Abhiyan
itself, works in convergence with the ICDS, and it has
ensured that wherever the ICDS programme does not
exist, in those areas these ECCE Centres are opened in
close proximity to the school so that the girl children can
leave, the siblings in these Centres and can attend the
schools. This is one of the most important components
of Sarva Shiksha Abhiyan to ensure that the girls come
and attend the school.

With regard to the finances, we will let the Member
know as to how much has been allocated.

MR. SPEAKER:
supplementary.

Please put your second

SHRI K. SUBBARAYAN: There is no second
supplementary.

'MR. SPEAKER: Thank you very much for your co-
operation.

[Translation/

SHRI GANESH SINGH: Mr. Speaker, Sir the drop
out rate of girls from class 1 to class 10 given by the

Hon. Minister are as follows — 64.97 per cent during the
year 2002-03, 64.92 per cent in 2003-04, and 63.88 per
cent during the year 2004-05. There has been no big
achievement as revealed by the figures quoted by him.
The girl drop out rate is constant at 65%.

In regard to the reply given by the Hon. Minister that
special facilities have been provided to girl students in
Kendriya Vidyalayas and Navodaya Vidyalayas, | would
like to ask him to state the number of such Kendriya
Vidyalayas and Navodaya schools in the country. The
Government schools in the rural areas badly lack the
infrastructure. There is a need for comprehensive reforms.
There is abject poverty. Students from poor families study
there. That is why the drop out rate is high. The budget
presented by the Hon. Finance Minister ...//nterruyptions)

MR. SPEAKER: Please ask question, do not make a
speech.

SHRI GANESH SINGH: | am coming to the question.

MR. SPEAKER: When ?

SHRI GANESH SINGH: It is a very important
question. Hon. Minister of Finance has made a proposal
in the budget now that they would be organizing national
level competition in class VIl and scholarship would be
given to the successful candidates. | would like to know
as to how many such students would be included in the
competition. Secondly, do the Central Government propose
to implement the scheme named “Nirdhan Kanyayon ke
liye Gaon ki beti" in the entire country on the lines of
Madhya Pradesh under which free cycles are distributed
to the girls studying in class 6 and 9 who go to other
villages to study.
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MR. SPEAKER: Will you provide cycles?

[English)

SHRIMATI D. PURANDESWARI: Sir, many States
have come up with such initiatives to ensure that support
is being given to the girl-child. Education of girls and
women has always been the priority of Government of
india and especially the education to girl-child has always
been an area of focus In all the Government schemes
implemented by the Government of india. Various States
have come up with very many new initiatives to extend
support to the girl-children as just mentioned by the hon.
Member. Such initiatives would be more encouraged and
welcomed if the States could come up. For us from
Govemment of India to just extend it to one particular
State would not be possible.

[Translation]

SHRI CHARNJIT SINGH ATWAL: Although education
is a State subject yet the issue of dropout is a national
issue. In many States the drop out rate has substantially
increased, be that of girls or of boys. Even Punjab shows
a fairly high dropout rate. Through you | would like to
know the reasons for it from the hon. Minister. Some
state schools show the pattern of one teacher above 40
students. How a teacher can afford to cover the syilabi
of five classes. | have not been able to under stand it
til date. In addition to it he does clerical jobs as well.
Many State Governments lack the infrastructure to provide
five teachers for five classes for completing the syllabi,
that is why there is maximum dropout. Secondly, the
children taking admission in class six in Government
Schools in a village start studying English at the age of
9 or 11 years i.e. after 4 to 5 years after joining school
whereas children studying in public schools start their
education with English at the age of 2 or 2 and a half
years. On one hand a child starts English in the 11th
year or in the ninth year of his life without a teacher and
on the other a child at two and a half years of age
starts his education in English medium, there is a
difference in their syllabi as well. Through you, | would
like to ask the hon. Minister whether the Central
Govemment is ready to render some support to the States
in order to meet their infrastructure demand so that they
could provide sufficient number of teachers in their schools
and which could result in mitigating the dropout rate and
whether Government is taking any measures to bring
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clarity in the structure of the syllabus of these schools in
regard to the study of English language?

(English]

SHRIMATI D. PURANDESWARI: Sir, as per the
norms of Sarva Siksha Abhiyan, the ideal teacher-pupils
ratio is 1:40. We already have 7.38 lakh teachers in
position and another 1.50 lakh posts of teacher have
been sanctioned. To ensure that the teachers are efficient
and are capable of teaching properly to the students, we
have the teacher training programmes well in place
wherein we have pre-service training for inexperienced
teachers for 60 days and a pre-service training for 30
days for teachers who have experience in teaching. Other
than this, we have also 20 days in-service training
programme for teachers.

MR. SPEAKER: What about English?

SHRIMATI D. PURANDESWARI: As he rightly said,
that is a State subject. Now many of the States have
made it mandatory that English is one of the subject in
lower classes and in higher classes, English is the
medium of instruction. If States could come out with such
an initiative, it would be most welcome.

[Translation]

SHRIMATI JYOTIRMOYEE SIKDAR: Sir in the year
2000-01, the Standing Committee related to H.R.D. had
undertaken a study visit to check the dropout rate
especially to find out the reasons due to which the girls
stop going to school leaving their school education
incomplete in villages. They found out that the mothers
of these children go out for work. Therefore these girls
stop going to schools. It has also been stated in this list
that from 1 to 35 in every states girls discontinues their
studies after completing either 8th or 10th standard. it
has been stated in the report that the Government should
set up creches and provide foodgrains for these girls. |
would like to ask the hon'ble Minister whether he would
formulate any schemes in this regard?

[English]

SHRIMATI D. PURANDESWARIL: Sir, if | have got
her correct, she is referring to the extension of the Mid-
Day Meal Scheme to higher classes.
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MR. SPEAKER: She asked about providing creches.

SHRIMATI D. PURANDESWARI: Sir, we already have
ECCE Scheme under which there are creches opened
closed to the schools where the girl child can actually
leave her sibling in the ECCE centres and then go to
the school. The provsion has been made for that.

[Translation]

*SHRIMATI PARAMJIT KAUR GULSHAN: Sir, the
high drop-out rate of girl-children from rural schools is a
serious matter. On one hand, we are all concemed about
the falling ratio of girls per thousand boys. On the other
hand, we have failed to check the high drop-out rate of
girl-children from schools.

[English]
MR. SPEAKER: That has been asked by him.
[Transiation]

*SHRIMATI PARAMJIT KAUR GULSHAN: We are
spending crores of rupees on providing education to our
children. But, the rural schools lack the basic
infrastructure. Schools do not have adequate furniture for
girl children. We have laid emphasis on the construction
of class-rooms. However, the rural schools do not have
teachers. We have not been able to lure the children to
schools.

MR. SPEAKER: You please put your question.
Question hour is for putting the questions, not for
delivering speeches. Pyt your question.

"SHRIMATI PARAMJIT KAUR GULSHAN: We have
provided computers to the rural schools. But, there is no
electricity in many of these villages. Or else, there are
long power-cuts in these villages. Thus, crores of rupees
are going down the drain. Sarv Shiksha Abhiyan has
been a total failure as far as luring the children to the
classrooms is concerned. Similarly, crores of rupees are
being spent on the mid-day meal scheme. Self-help
groups have taken the initiative. However, no sheds have
been constructed for this scheme. The facilities granted
by the Government for the education of the girl-child do
not reach the intended target. As such,. poor parents do
not send their girl-children to schools. Hence, | would

*English transiation of the speech originally defivered in Punjabi.
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like to know from the Hon'ble Minister the steps taken by
the Government to improve its functioning in this matter.
What are the corrective measures taken by the
Government so that we can check the high drop-out rate
of girl-child from schools?

[English]

MR. SPEAKER: We must know how to put questions.
The same thing was said here.

[Translation]

SHRIMATI D. PURANDESWARI: Sir, Sarva Siksha
Abhiyan has been making its impact. | do not think that
it is a failure in any way.

With regard to school buildings and additional class-
rooms, drinking water facilities and toilet facilities,
provisions have been made and achievements show that
we have achieved up to about 82 per cent overall, taking
all the aspects into consideration.

With regard to teachers, | have already answered
the question and we are ensuring that teachers are put
in place. .../Interruptions)

[Englsh]

SHRI FRANCIS FANTHOME: Sir, from the information
that the Ministry has provided, it is apparent that in several
States like Bihar, Haryana, Madhya Pradesh, Maharashtra
and West Bengal, the drop out rates have remained either
static at very high levels or they have increased despite
the Sarva Siksha Abhiyan. ... nteryptions)

[Transiation]

MR. SPEAKER: Only two questions have been taken
up with in forty minutes.

...(Intermyptions)

MR. SPEAKER: The Members who raise their hands
wonid not get the chance to speak.

..-(Interryptions)
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[English]

SHRI FRANCIS FANTHOME: Sir, | was drawing your
attention to the statistics provided by the Ministry.

MR. SPEAKER: You are such an educated man. Put
a question briefly on the point. All these prefaces are
totally unnecessary.

SHRI FRANCIS FANTHOME: Sir, from the document
that we have, | would like to ask the Minister whether
any study has been undertaken as to why the drop out
rates in many States remained as high as 80 per cent
of the enrolment and what the Ministry is doing about
this matter.

MR. SPEAKER: Is there any study made?

SHRIMAT!I D. PURANDESWARI: Sir, our studies have
revealed that drop out rates have come down by 15 per
cent. All the programmes concemed with the Ministry of
Human Resource Development —SSA, NPEGEL and
various other schemes—are all concemed and have to
do with the education of children. We have been ensuring
that measures are being taken to decrease the drop out
rate and to ensure that more children come into the
stream of education.

MR. SPEAKER: | think, the nation as a whole has
to be concemed and all of us as Members of Parliament
also.

[Transl/ation/

SHRIMAT!I RANJEET RANJAN: Mr. Speaker Sir, the
manner in which the girls are leaving the schools, the
Kasturba Gandhi School in my constituency is playing a
very significant role. | would like to know from the Minister
whether any scheme is being formulated to introduce
classes from 8th to 12th in Kasturba Gandhi School where
the wards of extreme backward classes are studying and
is garnering appreciation from all around as very few
students belonging to the poor class are able to carry on
with their studies once they complete the 8th standard.

[English]

SHRIMAT!| D. PURANDESWARI: Sir, Katurba Gandhi
Balika Vidyalaya is a wonderful scheme, especially for
children in the rural areas and in the SC, ST, OBC and
minority concentrated areas. This scheme has been a
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success story in the Ministry of Human Resource
Development, but as of now, there has been no proposal
to stretch Kasturba Gandhi Balika Vidyalaya Scheme
further to classes tenth and eleventh. ...//nterryptions)

MR. SPEAKER: | think, it is worth considering.
SHRIMATI D. PURANDESWARI: Yes.
MR. SPEAKER: Q.No. 203.
...(Intsrruptions)
[Transiation]

SHRI RAM KRIPAL YADAV: Mr. Speaker Sir, this is
a very important questions ...//nferruptions) the condition
of our state is worse and you didn't permit me to put
question ...(/nterryptions) Mr. speaker Sir, please go
through the statistics ... Intermuptions)

[English]

MR. SPEAKER: This is the third Question of the
day. Forty-five minutes have gone.

...(Interryptions)
MR. SPEAKER: Everybody wants to ask a question.
...(Interryptions)

MR. SPEAKER: | have given priority to women
Members. Please sit down. By no means of imagination,
| can treat you as a woman!

...(Interryptions)
New Educational Complexes for Tribal Girls

*203. SHRI ABDUL RASHID SHAHEEN:
SHRI KAILASH MEGHWAL:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the number of proposals received from the various
States for setting up of new educational complexes in all
the districts identified as having less than 10 per cent
literacy rate among ST girls;
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(b) the action taken by the Govemment thereon,
State-wise; and

(c) the target fixed by the Government for setting up
such complexes for tribal girls?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) to (c) A Statement is laid on the Table of
the House.

Statement

(a) and (b) The details of number of proposais
received during 2008-07 from various States for running
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of ongoing educational complexes and setting up of new
educational complexes for scheduled tribe girls in low
literacy pockets, and their status is given in Annexure.
The complete proposals in respect of ongoing cases have
already been sanctioned or processed. As regards new
proposals, since some components of the scheme have
been revised for focussed implementation of the scheme
during 11th Five Year Plan, the State Governments and
NGOs have been directed to submit revised proposals.

(c) Since the scheme is implemented mainly through
NGOs and depends on the need of the area, no targets
can be fixed.

Annexure

Slate-wise detalls of proposals received for running of ongoing and
new Edlcational Complexes during the year 2006-07.

No. of proposals

S.No. Name of the State No. of ongoing proposals already Status of -
received considered as on 28.02.07 New cases
Ongoing New Total Sanctioned  Processed Total
for sanction
1. Andhra Pradesh 44 0 4 3 41 44
2. Chhattisgarh 1 0 1 1 0] 1
3. Gujarat 2 1 3 1 1 2
4. Jharkhand 1 25 26 0 1 1
5.  Kamataka 5 0 5 0 5 5 Al Cases
returned to
6. Madhya Pradesh 1 0 1" 9 2 1 State
7 M 2 1 Govts. for
. aharashtra 2 0 1 2 Revision.
8. Orissa 27 0 27 17 10 27
9. Rajasthan 4 6 10 3 1 4
10. West Bengal 1 0 1 0 1 1
Total 98 32 130 35 63 98
[Translation/ women is8 53.7% whereas it is 34.8% in the case of

SHRI KAILASH MEGHWAL: Mr. Speaker Sir, this
question is about scheduled tribe women. As per the
2001 census, the literacy rate among the people aged 7
plus in the county is 64.8%, literacy rate among the

tribal women. Owing to the geographical isolation, absence
of communication and basic facilifies in the tribal areas,
even today there is no sign of development in the tribal
areas. Therefore, this question has been asked as to
what is the number of districts out of these 563 districts,
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where the literacy rate is less than 10 per cent among
the tribal girls. ...(/ntermyptions)

[English]
MR. SPEAKER: It is very unfortunate.
[Translation/

SHRI KAILASH MEGHWAL: 130 proposals have been
received from their side. Whether 130 proposals.
...(Interryptions)

[English]

MR. SPEAKER: What is your question? You have
taken five minutes without putting the question.

[Translation]

SHRI KAILASH MEGHWAL: Mr. Speaker, question is
very pointed that the literacy rate among tribal women is
less than 10 per cent. | would like to know from the hon.
Minister the number districts identified for the purpose
and the number of proposals received from such districts?
At present, the Government has received 130 proposals
from 593 districts. Are the 130 proposals from the districts
having less than 10 per cent literacy rate among ST
girls? Please give a detailed reply.

MR. SPEAKER: | didn't get your question. Could you
make out anything?

[English]

SHRI P.R. KYNDIAH: Sir, while we were discussing
earlier about the drop-out rates of girl students, in the
Ministry, we are concerned about how to mobilize the gir
students, who constitute ten per cent of the tribal
population, to go to the schools. In my reply, | have
clearly indicated that there are 32 new proposals
concerning ten States. These new proposals that we are
considering deal with how to intervene in a more effective
manner and also about giving more incentives.

| want to tell the hon. Member of the House, the
questioner, and also take the House into confidence that
we are now coming to a stage of analyzing new initiatives
in order to see that the girl students go to schools and
remain in the schools. The schemes will be implemented
through the NGOs and autonomous bodies. We will
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ensure one hundred per cent enroliment of girl students.
We will make educational faciliies available to every tribal
girl child at the end of the Eleventh Plan, and also provide
basic healthcare facilities. More importantly, we are coming
up with new cash incentives to the parents. We will pay
Rs. 100.per month to the parents of the girl students
who are at the primary level, and Rs. 200 per month at
the middle and secondary level.

MR. SPEAKER: This is not a debate on the whole
policy.

SHRI P.R. KYNDIAH: | want to tell all this to the
House so that the Members would know how we are
trying to take this further. We are also planning to consider
a proposal by which Rs. 10,000 would be deposited in
the bank in favour of the Scheduled Tribe girl students,
and this will be payable at different stages, that is, on
completion of Class Viil, Class X and Class Xil; even
bicycles will be given to those who pass out. These are
the initiatives that we have introduced.

[Translation]

SHRI KAILASH MEGHWAL: Mr. Speaker, Sir, the
question is very clear. | would like to know from the hon.
Minister the number of districts out of the 593 districts
where the rate of literacy among tribal girls is less than
10 per cent and the special steps being taken by him
there is this regard? The question | am putting is very
simple.

MR. SPEAKER: You please send him all the available
statistics.

[English]
SHRI P.R. KYNDIAH: We will send it to him.
[Transiation]

DR. TUSHAR A. CHAUDHARY: Mr. Speaker, Sir the
Minister in his reply stated that 130 requests have been
received out of which only 35 have been accorded
sanction. | would like to ask the hon. Minister who is
responsible for the non-approval of the remaining requests,
whether it is the State Governments or the Union
Government? Wherever the literate rate is less than 10
per cent the Government should aécord sanction to all
those requests on priority basis. What is the reason for
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sanctioning only 25 per cent proposais and the steps
being taken by the Government to give sanction to the
remaining proposais?

[English]

SHRI P.R. KYNDIAH: We will also sanction other
projects, but meanwhile we want to have these new
initiatives in place. We have two parameters. One is,
wherever the ST population is 25 per cent at the district
or block level and wherever the rate of literacy is less
than 25 per cent, we will take that up. We have now
identified them at the block and district levels, and
certainly they will be considered.

[Trans/ation/

SHRI RAMDAS ATHAWALE: Mr. Speaker Sir, the
Government is making efforts for the progress of the
tribal girls in educational sector. This is a very good thing
but the efforts are not being made to sanction the
proposals sent to the Union Government. My demand to
the hon’ble Minister is only that he should increase the
budgetary provision for this purpose. | would like to know
from the hon. Minister whether he is going to increase
the budgetary provision in order to provide more avenues
of education to the tribal women and giris?

[English]

MR. SPEAKER: Are you increasing the budgetary
provision?

SHRI P.R. KYNDIAH: Yes, Sir. So far, it was only
Rs. 8 crore, and it will be increased to Rs.. 20 crore.

SHRI KHAGEN DAS: The drop-out rate is the highest,
and the literacy level among the ST girls is the lowest.
Is the Government going to have a programme fully
funded by the Government of India to address the peculiar
requirements of the ST girls by having full-fledged
educational complexes for ST girls in the tribal populated
blocks so that retention as well as enroliment of the ST
girls improves?

MR. SPEAKER: That is the real crux.

SHRI P.R. KYNDIAH: | have certain proposals, and
we are implementing them.
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SHRI BIKRAM KESHARI DEO: The drop-out rate of
girl children in the tribal areas is more in general schools
and not in the residential schools, where residential
facilities are there. Will the Government take steps to
open more girls’ residential schools in the tribal-dominated
pockets of the country?

The dietary supplements given to the tribal children
in the residential schools are below the calorie intake
level of a normal human being. Will the Minister try to
add milkk and egg to the dietary supplements so that the
calorie intake of the girl child improves?

MR. SPEAKER: That is understood.

SHRI P.R. KYNDIAH: We will consider the
suggestions.

MR. SPEAKER: Q. 204: Shri Igbal Ahmed Saradgi—
not present;

Shrimati Jayaprada—not present.

Q. 205: Shri Avtar Singh Bhadana—not present;

Shri Raghuveer Singh Koshal—not present.

MR. SPEAKER: These days, all the Ministers should
be made ready because you cannot expect that the
questions would not come.

Timely Grant of Mining Lease Rights

206. SHRI J.M. AARON RASHID: Will the Minister
of MINES be pleased to state:

(a) whether the Government is considering to put in
place a New Mining Policy;

(b) if so, the salient features of the proposed policy;

(c) whether the State Governments are not granting
mining lease rights within a stipulated period of time; and

(d) if so, the steps proposed to make it mandatory
for the State Government to grant mining lease rights
within stipulated period of time?

[Transiation]

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) to (d) A statement is laid on the Table of the House.
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The New Mineral Policy, 2007 is under consideration
of the Government. The issue of delay in grant of mineral
concessions by the State Governments is also under
congideration in the new poicy.

[English]

SHRI J.M. AARON RASHID: | would like to know
from the hon. Minister, through you, Sir, whether any
study has been conducted to know precisely whether there
has been decline in iron-ore reserves. Mining plays an
important and strategic role in the growth of our economy.
There is a need to preserve iron-ore and minerals for
increasing domestic steel production. | would like to know
whether the Government proposes to restrict the export
of minerals, which can be used economically within india.
The Govemment has recently announced that it will collect
Rs. 300 per quintal as tax. | would like to know whether
the Government is planning to put up any check-posts at
the mining areas.

MR. SPEAKER: It is a totally irrelevant supplementary.
Please come to your next point, as this supplementary is
rejected. It has nothing to do with your question.

SHRI J.M. AARON RASHID: You are always rejecting
my supplementary.

MR. SPEAKER: It is because you are not putting
proper questions. Please come to your second
supplementary.

SHRI J.M. AARON RASHID: | would like to know
whether the Government is having any plan to check
whether the minerals are being exported to foreign
countries or are being used within India. We should use
those minerals within India because the domestic
production of steel and other things are on the increase.
| would like to know from the Minister whether the
Government has any plans to use those minerals within
our country itself.

MR. SPEAKER: While preparing the mineral policy,
will you consider these things?

[Trans/ation]

SHRI SIS RAM OLA: Mr. Speaker Sir, with your
permission, in reply to this question, | would like to submit
that a Mineral Policy was formulated in 1993. Thereatfter,
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the Government received many complaints and
suggestions from cencemed states to make some changes
therein. The Planning Commission set up the Honda
Committee for hat purpose. The Committee deliberated
on all these issues. The Committee deliberated upon all
these issues. The Honda Committee submitted its report
to the Ministry of Mines in July, 2006. We submitted that
report to the Government and the latter opined in July,
2006 itself that it should be discussed. We invited Chief
Ministers and the Ministers concemed of all the States.
The meeting was convened on 6th November, 20068 and
it continued from moming to evening wherein the Chief
Ministers and the Ministers concerned gave their
suggestions. The State Secretaries of the Department of
Mines were all present in the meeting. Thereafter the
Ministry of Mines submitted its draft proposal for making
amendments in the new Mineral Policy after deliberations
on all the suggestions. At present, the New Mineral Policy
is under consideration of the Government. It will be
presented for discussion in the House after the
Govemment accords its sanction.

[English]

MR. SPEAKER: Too many meetings are going on. In
formulating that, you will consider his suggestion.

[Transtation]
Mr. Minister you may give your consent.
SHRI SIS RAM OLA: All right.
[English]
MR. SPEAKER: He will consider it.
[Transiation)
| have given direction.
[English]

SHRI J.M. AARON RASHID: Sir, | would like to ask
my second Supplementary.

MR. SPEAKER: No third Supplementary is allowed.

SHR! J.M. AARON RASHID: This is my second
Supplementary, Sir.
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MR. SPEAKER: No, you have wasted the time of
the House on the first.

SHRI J.M. AARON RASHID: In Orissa and Kamnataka,
the Govermnments will give mining concessions to new
persons to extract minerals. Is any such thing there on
Government's mind?

MR. SPEAKER: He has aiready said that this is under
consideration. Let the policy be finalized.

SHRI J.M. AARON RASHID: When will it be
considered?

MR. SPEAKER: There is a lot of indiscipline in the
House.

[Translation]

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, Hon.
Minister is himself a part of the Government, how can be
say that he would act as per the orders of the latter. The
Government of Rajasthan has sent some proposals to
the centre in regard to mining policy. At present, the
State Govemment is facing a lot of problems since mining
is in the concurrent list. Mining of several things is not
being carried out from ths Aravali range of Rajasthan
owing to the obstacles created by the Centre. | would
like to know from the hon. Minister as to what steps are
likely to be taken by the Government in this regard and
whether he has dicussed it with the Rajasthan
Government?

SHRI SIS RAM OLA: Mr. Speaker, Sir, through you,
I would like to tell the hon. Member that | am not the
Government it self. We have also received suggestions
from the State Governments where mining takes place.
We shall take care of the problems faced by everyone.
...(Interruptions)

We have pondered over it. State Government
representatives had also attended the meeting
...(Interruptions)

[English)

MR. SPEAKER: Nobody is interested to listen to the
answers it seems. Let us abolish this Questions Hour.
Please sit down. Nothing will be recorded.

...(Interryptions)*

*Not recorded.
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[Transiation]

SHRI SIS RAM OLA: Mr. Speaker, through you, |
wish to submit that a decision will be taken thereon after
thorough discussion. We shall also give due consideration
to the suggestions of the hon. Members.

12.00 hrs.
[English]

SHRI RUPCHAND PAL:. The position taken by the
Ministries of Mines and Steel with regard to the National
Mining Policy is in contradiction. People are confused.
States having iron ore are also confused. | want to know
as to whether such contradictory statements from different
Ministries is not harming the interests of the miners.

MR. SPEAKER: This directly relates to the formulation
of the policy.

[Trans/ation]

SHRI SIS RAM OLA: Mr. Speaker, | shall not discuss
the palicy related issue right now until it is introduced in
Parliament since it is under the consideration of the
Govermnment.

MR. SPEAKER: You will keep everything in mind.

WRITTEN ANSWERS TO QUESTIONS
[English]
Revamping the Technical Education Courses

*204. SHRI IQBAL AHMED SARADGH:
SHRIMATI JAYAPRADA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the All India Council for Technical
Education (AICTE) has decided to revamp the technical
education courses in ten different streams;

(b) it so, the details thereof;
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(c) whether the revamp is also aimed at attracting
more students to the new streams in Information
Technology (IT) education;

(d) if so, the details thereof;

(e) whether there will be greater collaboration with
the industry and more stress on practical job-training;
and

(f) if so, whether this new syllabus is likely to be
introduced from the next academic session in all technical
education institutes directly under the control of AICTE?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
All India Council for Technical Education (AICTE) has
taken steps to develop a model curriculum for all
undergraduate engineering courses, focused to meet the
current requirements of industry so that even the fresh
engineering graduates become directly employable and
useful to the industry. The model curriculum also has the
necessary emphasis to make all engineering graduates,
conversant with Informantion and Communication
Technology skills.

() The model curriculum is being prepared by the
experts from the academia with intensive participation of
experts from the industry and stress is on making the
fresh engineering graduates cater to the needs of the
industry. A student has to necessarily undergo practical
job training as a part of engineering curricula.

(f) The AICTE can only propose the model curriculum
to various Universities in the country. Adoption of such a
curriculum would require approval of competent Authorities
in each of the universities, which are autonomous bodies.
Also, the university has to plan and prepare for a smooth
switchover to the new curriculum.

Inter-state Mechanism to Check Vehicle Thefts

‘205. SHRI AVTAR SINGH BHADANA:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the number of vehicle theft cases have
increased and the ratio of their recovery is very low and
this crime worth several crores of rupees is constantly
growing,;

(b) it so, the State-wise details during the last three
years alongwith the cument year;

(c) whether the Government proposes any inter-State
mechanism for preventing vehicle theft cases; and

(d) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
to (d) As per the information compiled by the National
Crime Records Bureau (NCRB), a total of 68945, 80750
and 84150 cases of motor vehicle thefts were reported
in the country during 2003 to 2005 respectively indicating
an increasing trend during this period. The percentage of
cases in which vehicies were recovered to total cases of
vehicle thefts was 32.8%, 30.5% and 29.3% during 2003
to 2005 respectively in the country. These percentages
indicate a declining trend in the recovery ratio. The value
of vehicles lost during 2003 to 2005 respectively was Rs.
394.73 crores, 439.63 crores and Rs. 486.18 crores. There
was a rising trend in the value of stolen vehicies during
2003 to 2005.

The State-wise details regarding the number of cases
of motor vehicle thefts, number of cases where stolen
motor vehicles have been recovered, value of stolen as
well as recovered motor vehicles during 2003 to 2005,
as compiled by NCRB, are enciosed at Statement I.
Provisional figures of NCRB regarding number of cases
of motor vehicle thefts for 2006 are enclosed at
Statement |I.

The Union Government has no proposal to introduce
any inter-State mechanism to prevent cases of vehicle
theft. ‘Police’ and ‘Public Order' are State subjects under
the Seventh Schedule to the Constitution of India and
therefore, the State Govemments are primarily responsible
for prevention, detection, registration and investigation of
crime and for prosecuting the criminals through the
machinery of their law enforcement agencies.
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Number of Cases in which Motor Vehicles Stolen (NS), Number of Cases in which Motor Vehicles Recoversd (NR),
Value (In Rs. Lakhs) of Motor Vechicles Stolen (VS) and Valve (In Ruppes Lakhs) of Motor Vechies Recovered
(VR) During 2003 to 2005

Value in Rs. Lakhs

SI.No. State/UT 2003 2004 2005

NS NR VS VR NS NR VS VR NS NR VS VR
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1. Andhra Pradesh 4732 1972 14616 7297 4727 2184 16092 8537 5485 2670 2003.1 10758
2. Amnachal Pradesh 50 12 260 72 75 31 383 215 119 33 805 146
3. Assam 545 132 4272 1141 697 145 4548 879 517 173 5310 1512
4 Bihar 1325 287 6070 1813 2083 312 12762 2619 2134 226 11538 2118
5. Chhattisgarh 1131 390 9393 2010 1316 502 369.1 177.2 1619 642 7534 3574
6. Goa 136 45 6486 247 125 44 837 343 193 60 1796 514
7. Gujerat 7243 2102 30382 10069 6936 2145 25464 8476 7006 1776 24339 764.6
8. Haryana 3293 1548 2157.1 15842 3735 1612 22609 15326 5276 1851 27224 17354
8. - Himachal Pradesh 213 108 3122 1910 21 95 2973 1058 184 80 2674 169.1
10.  Jammu and Kashmir 576 15 6187 3067 573 132 3651 2027 504 109 3749 2104
1. Jharkhand 347 98 1945 747 T8 114 3123 554 773 83 1610 109.1
12, Kamataka 4306 1321 16109 6720 5600 1422 20826 7322 5976 1402 23826 9297
13.  Kerala 1668 631 16766 5349 1717 725 12192 5683 1946 562 1850.5 494.4
14, Madhya Pradesh 5208 1751 18822 9683 6170 1795 21916 10078 6551 2096 2610.1 1211.9
15.  Maharashtra 9271 2752 72191 23252 11289 3598 ©527.5 27357 12180 2827 10377.2 2828.0
16.  Manipur 124 11 526 140 109 5 598 113 g 7 434 24
17.  Meghalaya 108 17 840 106 140 3 4156 614 119 20 1145 254
18.  Mizoram 5§56 61 745 614 0 0 00 00 0 0 00 00
19.  Nagaland 25 58 629 298 54 13 663 148 248 56 1875 948
2.  Orissa 1076 347 3464 1506 1378 362 3725 1348 1619 436 4967 207.4
21.  Punjsb 1388 570 12390 6098 1131 443 11779 5569 1181 512 1087.2 427.6
2. Rajasthan 5267 -~ 1061 27801 7875 6395 1583 29705 16061 6429 1355 37882 2089.2
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1 2 3 4 5 7 8 9 10 " 12 13 14
23. Sikkim 3 3 49 49 ] 5 187 118 5 4 124 100
24, Tamil Nadu 4581 3212 12636 10450 4005 2867 1109.3 9508 3583 2624 11080 954.3
25, Tripura 53 7 Q35 38 38 18 208 174 5 8 400 184
26. Uttar Pradesh 4720 1406 212186 11706 6452 1753 25674 11658 7619 1704 2567.3 1141.0
27. Uttaranchal 369 122 1438 69.2 4an 12 1743 578 521 130 2596 718
28. West Bengal 2581 @27 26258 8735 2668 534 21288 5709 2435 470 17721 4361
Total (States) 60594 20785 32878.8 13781.6 70836 22567 35721.0 14384.1 74419 22026 39397.4 15793.2
29. Andaman and Nicobar isiands 5 2 28 0.4 9 9 36 36 ] 6 3.0 3.0
30. Chandigarh 566 286 4284 2309 674 218 4521 1258 579 201 4841 1840
31 Dadra and Nagar Haveli 14 8 59 42 24 14 308 182 2 8 408 216
32. Daman and Diu 25 13 94 5.1 12 5 65 21 14 7 23 27
33. Delhi UT 7445 1427 60795 3874 8873 1673 76771 4531 8862 2249 6633.0 407.3
34 Lakshadweep 1 1 08 0.8 0 ] 0.0 0.0 0 0 0.0 0.0
35. Pondicherry 295 65 677 139 322 183 728 521 25 143 579 M2
Total (UTs) 8351 1802 65045 6428 9914 2102 82429 6548 9731 2814 7221.0 6326
Total (Al India) 68945 22607 304733 144244 80750 24669 43963.9 150389 84150 24640 48618.4 16425.8
Statement Il
Cases of Autormobife Thefts Duning 2006 (Provisional Figures Upto Avaiable Months)
Sl.No. State/UT Number of Cases of Figures Upto
Automobile Theft the Month of
2 3 4

Andhra Pradesh 5869 Dec

Arunachal Pradesh 70 Dec

Assam 502 Oot

Bihar 1646 Nov

Chhattisgarh 1435 Dec

Goa 223 Dec

Gujarat 6872 Dec
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8. Haryana 6053 Dec
9. Himachal Pradesh 177 Dec

10. Jammu and Kashmir 554 Dec
1. Jharkhand 1076 Nov
12. Karnataka 4723 Oct
13. Kerala 1670 Oct
14, Madhya Pradesh 6778 Nov
15. Maharashtra 12740 Dec
16. Manipur 90 Dec
17. Meghalaya 131 Dec
18. Mizoram 66 Dec
18. Nagaland 47 Aug
20. Orissa 873 Jul
21. Punjab 1398 Dec
22. Rajasthan 7249 Dec
23. Sikkim 8 Dec
24 Tamil Nadu 2823 Dec
25. Tripura 28 Dec
26. Uttar Pradesh 6762 Dec
27. Uttranchal 517 Dec
28. West Bengal 2878 Dec

Total (States) 73258
29. Andaman and Nicobar Islands 6 Dec
30. Chandigarh 387 Sep
31. Dadra and Nagar Haveli 12 Nov
32. Daman and Diu 31 Dec
33. Delhi 9359 Dec
34. Lakshadweep 2 Dec
35. Pondicherry 320 Dec

Total (UTs) 10117

Total (All India) 83375
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FCRA Cases Referred to CBI

*207. SHRI S. AJAYA KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether cases of Non-Governmental Organisations
(NGOs ) registered under Foreign Contribution (Regulation)
Act, 1976 have been referred to various investigating
agencies like CBI, on the basis of inspection undertaken
by this Ministry;

(b) if so, the number of such cases that have been
referred to CBI during each of the last three years, State-
wise;

(c) the criterion for referring such cases to CBI;

(d) whether any secret input is also taken from any
other sources; and

(e) if so, the names of NGOs in respect of which
secret inputs have been, taken before referring to CBI
and the number of cases referred without receiving any
secret inputs?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) Total 12 number of cases have been referred to
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CBI for investigation during last 3 years. List showing the
details of such cases is enclosed as Statement.

(c) Monitoring of receipt and utilization of foreign
contribution by associations is done through scrutiny of
the audited annual returns in prescribed FC-3 forms filed
by the associations and through inspection of accounts
and records of the associations by the Monitoring Unit of
FCRA. Inspection of accounts and records is approved in
those cases where prima facie violation of provisions of
FCRA, 1976 is established. The emphasis of the
inspection is to ensure that the foreign contribution is
utilized properly towards achieving the declared aims and
objectives of the association. Where it is established that
the nature of violation by the association is serious/willful/
malafide, punitive action is taken against the association
under Section 10 (a) or 10 (b) of the Act viz. either the
association is prohibited to accept any foreign contribution,
or is placed in prior permission category. Furthermore, in
such serious cases, where it is, psima facie, found that
the funds are being diverted for purposes other than the
stated objectives of the association, the matter is referred
to Central Bureau of Investigation (CBI) for a detalled
investigation.

(d) and (e) Discreet enquiries are also conducted to
ascertain the activities and antecedents of the associations
and office bearers thereof. Such enquiries are conducted
by the designated field agencies in all cases.

Statement

List of Cases Referred to CB8/ for Investigation During Last 3 Years

Sl.No. Name of the Organisation Year of reference

1 2 3

1. Reach in the Nilgiris, Coonoor, T.N. 2004
2. Reach Valley View Academy, Indore, M.P. 2004
3. Idar-E-Talimate Eslamia, Ahmedabad, Gujarat 2004
4. Abul Kalam Azad Islamic Awakening Centre, New Delhi 2004
5. 1ICD, Hardwar, Uttaranchal 2005
6. Central Calcutta Lord Jesus Medical & Welfare Society, Kolkata, WB 2005
7. Tauheed Education Trust, Kishanganj, Bihar 2005

8. Darjesling Jesuits of North Bengal, Darjeeling, W.B. 2008
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1 2 3

9. Church of Christ Trust, Dindigul, T.N. 2006
10. Khwaja Khushal Caritable Trust, Mujatamagar, U.P. 2006
1. Case of Shri Arvind Khanna, a sitting MLA from Punjab 2006
12. United Team Leadership Ministry, Manipur 2007

Employment to Victims of 1984 Riots

*208. SHRI SUKHDEV SINGH DHINDSA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Govemment has launched any special
recruitment drive for providing employment to children and
eligible family members of those killed in 1984 riots;

(b) if so, the details thereof;

(c) whether the Union Government has received any
proposals from the State Governments concemed in this
regard,

(d) if so, the details thereof; and
(e) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
5,198 widows and children of those persons who were
killed in the 1984 riots have so far been given empioyment
by the State Governments, which also include family
members of terrorist victims in Punjab. Besides, the family
members of those persons who were killed in the 1984
riots are being recruited in the Central Para Miltary Forces
subject to fulfiliments of eligibility criteria.

(c): No, Sir.
(d) and (e) Do not arise.
Government Stake in BALCO

*209. SHRI GURUDAS DASGUPTA: Will the Minister
of MINES be pleased to state:

(a) whether the Government is considering a proposal
to sell the remaining Govemment equity in the Bharat
Aluminium Company (BALCO) to Sterlite Company;

(b) if so, whether the Sterlite Company has violated
the share holders agreement on labour related issues;

(c) if so, the details thereof;

(d) whether the Government proposes to review the
agreement made with the Sterlite Company; and

(e) if so, the details thereof?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) to (8) Government of India had disinvested 51%
shares of BALCO in March, 2001 in favour of M/s Sterlite
Industries (India) Limited (SIiL) and also transferred the
management control to them. As per the Shareholders’
Agreement (SHA) signed with the SIIL, the Strategic
Partner (SP) had the option to exercise Call Option Notice
to acquire the remaining 49% shares. In March, 2004,
the SP had given the Call Notice after which the
necessary process under the SHA was initiated for
valuation of shares. In April, 2006, the Learned Attorney
General (AG) opined that the Call Option provision of the
SHA is ultra vires the provisions of the Companies Act
and hence, void and unenforceable. The Government had
accepted the opinion of the Leamed AG and retumed
the cheque of Rs. 1098.89 crores to the SP. The SP has
filed a case in Delhi High Court pleading, /fer ala, that
pending arbitration, the Govemment be restrained from
selling the shares to any third party. Since, the arbitration
has to be preceded by Negotiation/mediation, the
Govemment has constituted a Committee under Secretary
(Department of Legal Affairs) for holding negotiations with
the SP. The matter is at present sub-judice.

In 2002, on the directions of the Prime Minister's
Office, the Ministry of Labour had constituted a Fact
Finding Committee consisting of representatives of the
Government as well as Labour Uhions to enquire into
the allegations regarding lay off/retrenchment of the
employees in BALCO. The said Committee submitted its
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report in 2004 and did not find any instance of lay-off in
BALCO, post disinvestment.

Regulation of Self-financing Professional
" Educational institutions

*210. SHRI PANNIAN RAVINDRAN: Will the Minister
of HUMAN RESOQURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has finalised a
comprehensive legislation to regulate the self-financing
professional educational institutions;

(b) if so, the details thereof; and

(c) the time by which the Bill is likely to be introduced
in the Parliament?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.

(b) Does not arise.

(c) In terms of Article 15(5) of the Constitution, both
State Legislature as well as Parliament are compstent to
make laws in so far as advancement of weaker sections
in matters of admissions is concemed, and, therefore,
Self-financing institutions declared by the Central
Government as Deemed to be Universities under Section
(3) of the UGC Act, can also be regulated for:

(a) implementing the policy of reservations in
admissions.

(b) ensuring fair and transparent admission procedures.
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(c) ensuring the reasonabllity of admission and other
fees.

[Transiation]
Review of Sarva Shiksha Abhlyan

*211. SHRI BALESHWAR YADAV: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Britain and other countries provide
financial assistance for the educational programmes
launched in the country under the Sarva Shiksha Abhiyan;

(b) if so, the details of the financial assistance
received therefor during each of the last three years,
country-wise;

(c) whether the Govemment has made a review of
the programmes being run by the State Governments;
and

(d) it so, when was the review made alongwith the
details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) The
Government of India tied up external assistance for the
period 2003-04 to 2006-07 amounting to about Rs. 4700
crore from the World Bank, the Department for
Intemational Development (DFID) of United Kingdom and
the European Commission, for the Sarva Shiksha
Abhiyan(SSA), against which reimbursements claimed
during the last three years have been as under:

(Rupees in Crore)

Si.No. Source/Country 2004-05 2005-06 2006-07
1. United Kingdom (DFID) 425.94 504.12 434.80
2. European Commission NIL 704.15 179.35
3. World Bank 621.71 1133.71 ’4777.76

Total 1047.65 2341.98 1091.91

(c) and (d) A rigorous system of monitoring of the
Sarva Shiksha Abhiyan has been put in place which
includes, /nfer alia, monthly and quarterly progress reports

and review meetings, fumishing of annual elementary
school statistics, and field monitoring by 40 independent
monitoring institutions. Joint Review Missions comprising
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independent Indian experts and representatives of the
organizations providing external assistance for SSA, review
the implementation and progress of the SSA every six
months and 5§ Joint Review Missions have been heid so
far, the last being from 16-31 January 2007.

[English]

Evaluation of Schemes for Promotion
of Agro and Rural industries

212.  SHRI N. S. V. CHITTHAN:
SHRI GIRDHARI LAL BHARGAVA:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) whether the Government has evaiuated the
implementation of various schemes including Prime
Minister Rozgar Yojana (PMRY) for promotion of agro
and rural industries;

(b) if so, the details and the findings thereof, scheme-
wise and State/Union Territory-wise;

(c) the action taken to remove the shortcomings;

(d) whether the condition of agro and rural industries
has deteriorated and some of these are on the verge of
closure; and

(e) if so, the details thereof and the steps taken in
this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. Studies
have been undertaken from time to time by the
Government in the Ministry of Agro and Rural Industries,
to evaluate the status of implementation of various
programmes for promotion of agro and rural industries.
The details of the evaluation are as under.

The Programme Evaluation Organization (PEO) of the
Planning Commission had conducted an evaluation study
in respect of Khadi and Village Industries Programmes
and submitted its report in 2001, The main findings of
the above studies are given in the enclosed statement |.

In the case of PMRY, the Govemment has already
got three rounds of evaluation done by the Institute of
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Applied Manpower Research (IAMR) New Delhi, the
details of which are as under.

(1) The first round of the evaluation was conducted
in 1896-97 pertaining to the programme years
1993-94 and 1994-95. 3644 bank branches,
15,331 beneficiaries in 48 districts of 21 States
were covered in the first round of evaluation.

(i) The second round of evaluation was conducted
in the year 2000-01 pertaining to the programme
years 1995-96, 1986-97 and 1987-88. It covered
1303 bank branches, 16387 beneficiaries in 13
districts of 6 States.

(i) The third round of evaluation was conducted in
the year 2004-05 for the programme years 1998-
99, 1989-2000 and 2000-01. It covered 873 bank
branches, 13,114 beneficiaries in 14 districts of
6 States.

The list of States/districts covered in the three rounds
of evaluation is given in the enclosed statement ii. The
important findings of the evaluation studies are given in
the enclosed statement Il

(c) The study conducted by the Programme
Evaluation Organization of the Planning Commission was
an evaluation of the role and contribution of khadi and
village industries in the area of production, employment,
eamings, alleviation of poverty, etc., and provided the
basis for strengthening the sector by enlarging budgetary
allocations and also by formulating new schemes such
as Product Development, Design Intervention and
Packaging (PRODIP), Rural Industries Service Centres
(RISC) and Scheme of Fund for Regeneration of
Traditional Industries (SFURT!I).

Some of the parameters of the PMRY, viz., increase
in maximum age limit to 45 years for Scheduled Caste/
Scheduled Tribe, ex-servicemen, physically challenged and
women applicants, reducing the minimum educational
qualification to Class Vill pass, raising the eligible family
income ceiling to Rs. 40,000 per annum, etc., were
modified in the year 1999-2000. Government has approved
introduction of improved design parameters of the PMRY,
in terms of enhancing the family income limits for eligibility,
project cost ceilings, corresponding ceilings of subsidy,
rates of assistance to States towards training of
beneficiaries before and after selection, etc. during
2007-08.
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(d) and (e) It is not correct to state that the
performance of various schemes of agro and rural
industries including PMRY Scheme has deteriorated. The
details of growth in the value of production of the khadi
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and vitlage industry sector as well as employment and
number of self employment ventures and employment
generated under PMRY, during each of the last three
years are given below:

Year Khadi and Village Industries PMRY
Production Employment Number of self Estimated
(Rs. crore) (Lakh persons) employment Employment
ventures (Lakh persons)
2003-04 9681.78 71.19 2,119,444 3,29,166
2004-05 10920.44 76.78 2,48,264 3,72,396
2005-06 12383.84 82.77 2,62,281 3,083,422
Statement |

Summary of the Main Findings of the Evaluation
Study of Khadi and Village Industries (KVI) Programme
conducted by Programme of Evaluation Organisation of
Planning Commission

At the instance of KVIC and Planning Commission,
the Programme Evaluation Organisation (PEO) of Planning
Commission undertook the evaluation of the performance,
suitability and effectiveness of the implementation
mechanism and impact of the Khadi and Village Industries
(KVI) programme. The main findings of the study are
summarized as below.

* The study reported that about 95% of the
additional employment generated during the
Eighth Plan was from Village Industry sector.

* The Khadi workers families got 46% of their
annual eaming from KVIC programme while the
Village Industry sector workers eamed about
58%.

* More than two-thirds of the sample households
(workers) originally belonged to the families of
below poverty line. Of these poor house-hoids,
about 71% had actually crossed the poverty line
with the help of additional income from the KVIC
programme.

* Analysis of survey data revealed that more than
50% of the household income of the key persons
came from the KVIC programme.

* The employment opportunities created were of

part time nature in a good number of cases.

* On an average, the investment in village
industries was Rs. 6,97,940 and it employed
16.2 persons per unit. The village industry units
were commercially viable and capable of
sustaining themselves without much Government
subsidy.

* The study pointed out the need for adequacy of
linkage between production and sales to improve
the position of stocks, return on investment,
utilization of assets, production and increasing
the employment opportunities. It also indicated
the significance of adequate and accurate data
for scientific planning and implementation of the
khadi programme.

* The annual per capita income of the beneficiary
households was Rs. 5655/- and the eamings
from KVIC programme constituted 52.71% of
their total eamings.
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Evaluation round States Covered No.of Districts Total No. of
covered Districts
1 2 3 4
l. Andaman and Nicobar Islands 1 48
Andhra Pradesh 3
Arunachal Pradesh 2
Assam 3
Goa 1
Haryana 2
Himachal Pradesh 2
Maharashtra 3
Manipur 1
Meghalaya 1
Nagaland 1
Orissa 4
Punjab 2
Rajasthan 3
Sikkim 1
Tamil Nadu 3
Tripura 1
‘Uttar Pradesh 7
West Bengal 2
Chandigarh 1
Pondicherry 4
1 Andhra Pradesh 3 16
Assam 2
Manipur 2
Orissa 3
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1 2 3 4
Punjab 3
Rajasthan 3
. Arunachal Pradesh 1 14
Gujarat 3
Karnataka 3
Sikkim 1
Uttar Pradesh 3
West Bengal 3

Statement lil

Important Findings of the. Three Rounds of Evaluation
Study of Pnme Minister's Rozgar Yojana

The important findings of the three rounds of the
evaluation study of the Prime Minister's Rozgar Yojana
are:

() Percentage of general categories of beneficiaries
declined from 66 percent to 53 per cent and
percentage of OBCs, SC, ST increased from 34
percent to 47 percent. Proportion of women and
minority increased from 11 percent to 13 percent.

(i) Average amount of loan increased from Rs.
52,268/- to Rs.64,421/- per beneficiary.

(iii) Out of the total sanctioned cases, disbursements
increased from 83 per cent to 99 per cent.

(iv) The employment generated varied between 2.39
to 1.94 per unit set up.

(v) Around one third of the total investment (in
setting up'of units) and the employment
generated were in the backward areas.

(vi) Insistence on “collateral security” by banks was
expressed as one of the main problems faced
by the beneficiaries.

(vii) Percentage of beneficiaries, repaying the loan
regularly declined from around 66 per cent to
42 per cent.

Special Economic Zones

*213. SHRI NARAYAN CHANDRA BORKATAKY:
SHRI B. MAHTAB:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the number of Special Economic Zones(SEZs)
created during the last three years in the country, State-

wise;

(b) whether there is any proposal to create more
SEZs in the country;

(c) if so, the details thereof, State-wise; ...

(d) the details of financial assistance provided
for the purpose during the current financial year,
State-wise?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (c) Details of Special
Economic Zones (SEZs) created/notified in last three
years and the SEZs likely to be created/notified are as
follows:
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S.No. Name of the SEZs SEZs SEZs SEZs

States/UT notified in notified in notified in Formally

2004-05 2005-06 2008-7 approved

yet to be

notified
1. Andhra Pradesh — — 15 29
2 Chandigarh - - 1 01
3. Delhi - - - 01
4, Goa - - - 04
5. Gujarat - 1 6 13
6. Haryana —_ - 2 17
7. Jharkhand — -_ 1 —_
8. Karnataka C - - 10' 17
9. Kerala _ - 5 05
10. Madhya Pradesh - - 2 02
1. Maharashtra -_ - 7 40
12. Orissa - — —_— 05
13. Puducherry - —_ - o1
14. Punjab — — 1 03
15. Rajasthan — — — 03
16. Tamil Nadu 3 1 9 16
17. Uttaranchal — - - 03
18. Uttar Pradesh - - 3 05
19. West Bengal 1 - 1 08
Total 4 2 63 17

(d) The Central Government does not provide any (b) if so, the details thereof;

financial assistance for creation of SEZs.
(c) whether the Government has set up a committee
Development of Forest Viliages to frame rules for implementation of the Scheduled Tribes

and other Traditional Forest Dwellers Act, 2006; and
*214. SHRI CHANDRA BHUSHAN SINGH: Will the

Minister of TRIBAL AFFAIRS be pleased to state: (d) if so, the details thereof?

v

(a) whether the Government is considering to develop THE MINISTER OF TRIBAL AFFAIRS (SHRI P. R.
over 2700 forest villages; KYNDIAH): (a) and (b) During the 10th Five Year Plan,
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Rs. 450 crore was allocated to the Ministry of Tribal
Affairs for the development of forest villages under Special
Central Assistance to Tribal Sub Plan (SCA to TSP). There
are 2,474 forest villages/ habitations (reduced from the
original 2,690) spread over 12 States (reduced from the
original 13 States). The Ministry of Tribal Affairs has
approved proposals covering 2,179 forest villages in 10
States and also released Rs. 32276.46 lakh as on date.
Under the programme, infrastructure work relating to basic
services and facilities viz. approach roads, healthcare,
primary education, minor irrigation, rainwater harvesting,
drinking water, sanitation, community "halls, etc. and
activities related to livelihood are taken up for
implementation.

(c) and (d) Yes, Sir. The Ministry of Tribal Affairs has
constituted a Technical Support Group on 12.02.2007 for
framing the draft rules for carrying out the provisions of
the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2008. The
Technical Support Group has 21 members consisting of
reputed experts and officials from concerned Ministries/
Departments.

The Technical Support’ Group has been asked to
prepare the draft rules within 3 months from the date of
its constitution. The Group will hold consultations with
State Governments/ Union Territory Administrations and
concerned experts before finalizing the draft rules.

Improvement of Basic Education Infrastructure

*215. SHRIMATI RUPATAI D. PATIL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be please to
state:

(a) whether the Government is planning to improve
the basic educational infrastructure in the Muslim majority
areas as suggested in the report of Sachar panel; and

(b) if so, the details thereof including the expected
financial implications of the move?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) A
High Level Committee constituted by the Ministry of
Human Resource Development to prepare an Action Plan
to implement the recommendations on education contained
in the Report of the Justice Rajinder Sachar Committee,
has given various recommendations including the following:
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e Opening of Kasturba Gandhi Ballka Vidyalayas.
Upper Primary, Secondary and Senior Secondary
Schools for girls only in Musiim Concentration
Blocks (MCB)/Urban Areas;

¢ Coverage of willing Madarsas and Maktabs under
Sarva Shiksha Abhiyan;

¢ Appointment, of more women teachers in co-
educational schools;

* Encouragement of teaching in Urdu medium;
* Establishment of multi-cultural schools;
* Starting of additional giris hostels;

e Establishment of Block Institutes of Teacher
Education in MCBs;

¢ Linking of open and distance learning and
vocational education with Madarsas;

* Expansion of Aligarh Muslim University and
Maulana Azad National Urdu University.

The above Action Plan on education will be suitably
reflected in the XI Five Year Plan subject to the avalilability
of resources.

[Translation]
Schemes of Handloom/Handicraft Boards

*216. SHR! GIRDHARI YADAV:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of TEXTILES be pleased to state:

(a) whether the schemes launched by the Handicrafts
and Handloom Boards are being properly r.unitored and
reviewed,

(b) if so, the details of the system in place for this
purpose and the details as to when such monitoring/
review was done in respect of each scheme;

(c) whether any inquiry has been conducted as a
result of monitoring and review of the scheme during the
last three years; and

(d) if so, the details thereof and the outcome thereof?
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA): (a) and (b) Yes, Sir. The schemes launched
for the Handloom / Handicrafts Sector are being monitored
and reviewed by the Government. These schemes are
not presently launched by the Handloom/Handicraft
Boards.

The schemes implemented in the Handicraft Sector
are monitored and reviewed through field formations. The
system of monitoring includes inspection of the schemes
by field offices as a pre-requisite for considering
reimbursement claims. Apart from this, during the plan
period, mid-term and terminal evaluation of the schemes
is being done. A mid-term evaluation of major schemes
which includes:—Baba Saheb Ambedkar Hastshilp Vikas
Yojana (AHVY) for integrated development of selected
craft cluster; Marketing Support and Services Scheme;
Design and Technical Upgradation Scheme and Export
Promotion Scheme was undertaken during 10th Five Year
Plan through independent agencies.

For Handloom Sector scheme, it is mandatory for all
the State Governments to formulate State Level Project
Committee consisting of the Secretary, In-charge of
Handlooms as Chairman, State Commissioner/Director of
Handlooms as Member Secretary and representatives of
State Finance Department, Handloom Organizations, etc.
as Members. Proposals under all the schemes are
scrutinized by this Committee. The schemes in the
handloom sector are being monitored for its functioning
and performance by the concerned State Governments.

(c) and (d) Yes, Sir. As a result of monitoring and
based on inspection reports, suitable actions are taken,
which include settlement or curtailment of reimburseraent
claims or affecting recoveries etc. Based on
recommendations of mid-term evaluation of schemes,
certain qualifying features have been added in the
schemes such as an essential pre-condition of a marketing
tie-up of the NGOs implementing the Design and
Technology Upgradation scheme; engaging Guiding and
Monitoring Agencies etc.

IT Education

*217. SHRI AMITAVA NANDY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has any scheme to
provide Information Technology (1.T.) education to the tribal
youths of the country;
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(b) i so, the details thereof;

(c) whether the Qovernment has any plan to
encourage and make provisions for extending grants to
various private Indian educational institutes who are
providing I.T. education to the tribal youths; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
Ministry of Tribal Affairs implements a scheme of Grant-
in-aid to Voluntary Organizations working for the welfare
of the Scheduled Tribes, wherein assistance for Computer
Training Centers is also provided as one of the
components. The scheme is implemented through Non-
Governmental Organizations, Institutions or Organizations
set up by Govemment as Autonomous Bodies either under
a statute or as Societies registered under the Societies
Registration Act, 1860, Public Trusts, Companies
established under Section 25 of the Companies Act, 1958
and Educational and other institutions, like Local Bodies
and Cooperative Societies. Further, under another scheme
of Vocational Training Centres, training in Computers is
also considered as one of the trades in which vocational
training in imparted. This scheme is implemented through
State Govemnments/ Union Territories (UTs).

A scheme called ‘Information and Communication
Technology (ICT) @ Schools' is being implemented by
the Department of School Education and Literacy, Ministry
of Human Resource Development. Under this scheme,
financial assistance is provided to the States/UTs on the
basis of Computer Education Plans submitted by them
for providing computer literacy in the Government and
Government-aided Secondary and Higher Secondary
schools in the country. Though this scheme is not only
meant for IT education of the tribal youth of the country,
schools in the tribal areas can also take benefit of this
programme through the State Governments.

[Translation]
Decline Iin Science Education

*218. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL N. PATLE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the popularity of science as a subject in
educational institutions is on the decline in the country;

(b) if so, the reasons therefor;

(c) whether the Government and the National Council
of Educational Research and Training propose to formuilate
any effective policy to promote the study of science;

(d) if so, the details thereof;

(e) the percentage share of GDP spent on scientific
research and development by the Union Govemment in
comparison to other countries of the world during the
last three years, year-wise;

(f) whether any assessment has been made regarding
year-wise number of scientists for every 1000 persons in
the country,

(g) it so, the details thereof;

(h) whether the Union Government proposes to carry
out a review of the National Policy in this regard and;

(i) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.
According to the information contained in the “India
Science Report”, published in 2005, based on a survey
sponsored by Indian National Science Academy (INSA)
and carried out by National Council of Applied Economic
Research (NCAER), the proportion of the students enrolled
in science courses has gone up from 28.8% of the
population in 1995-96 to 34.6% in 2003-04.

(b) Does not arise.

(c) and (d) As part of the exercise towards developing
the National Curriculum Framework-2005, the NCERT set
up a National Focus Group on Teaching of Science’, to
deliberate on the issues of science education in the
country. The recommendations of the National Focus
Group were considered during the formulation of the
National Curriculum Framework.

Further, the Ministry of Human Resource
Development, had constituted a Task Force under the
Chairmanship of Prof. M.M. Sharma for basic scientific
research in Universities. Details of the recommendations
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of the above mentioned Task Force are given in the
enclosed statement-l. In order to build scientific research
institutions of the highest standards in which teaching
and research at the undergraduate and post-graduate
levels will be undertaken in an integrated manner, Miniatry
of Human Resource Development has set up two Indian
Institutes of Sclentific Education and Research (IISERs)
at Kolkata and Pune and the third IISER is being set up
at Mohali in Punjab.

Ministry of Science and Technology has also a
scheme namely ‘Innovation in Science Pursuit for Inspired
Research (INSPIRE)' incorporating measures such as
scholarship, summer camps with science icons and
assured income for the talented in science so that they
take up research as a career. This integrated approach
provides a hand holding and safety net mechanism for
identifying and nurturing youth with aptitude and talent
for research.

(e) The percentage share of GDP spent on scientific
Research and Development (R&D) by India during the
the period from 2001-02 to 2003-04, as per the latest
available statistics, is given in the enclosed statement—
Il. Since different countries of the world carry out their
Research & Development Surveys at different intervals,
comparative yearly data is not available. However a
comparison of yearly expenditure on R&D as percentage
of GDP based on the latest available data for the years
from 2000 to 2002 is given in the enclosed statement-lil.

(f) and (g): Yes, Sir. The assessment is carried out
every two years to estimate the number of scientific
researchers in the country. The figure as per the latest
available data is 110 researchers per million population
in 2002-03.

(h) There is no proposal under consideration for a
review of the Science and Technology Policy of 2003.

(i) Does not arige.
Statement |

Recommendations of the Task Force for Basic
Scientific Research in Universities

1. There are a large number of sanctioned faculty
positions in Universities that have been lying vacant for
prolonged period. These positions should be expeditiously
filled in by inducting talented facuity with a view to
strengthening the research base.
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2. 1000 positions of Research Scientists at various
levels equivalent to that of Lecturer, Reader and Professor
need! to be created. These positions may be filled in
through a rigorous selection procedure in a phased
manner over a period of five years. Performance of these
scientists be reviewed after every five years by a duly
constituted expert committee. In order to ensure enabling
environment on a continuous basis for these prospective
scientists, an MoU should be signed between the state
Universities and the implementing agency.

3. There is a need to create 10 networking centres
in Basic Sciences (two centres each in Physical Sciences,
Chemical Sclences, Life Sciences, Material Sciences and
Mathematical Sciences) in leading Departments of
Universities in different parts of the country to promote
collaborative research, access to advanced facilities and
imparting training in frontier areas. These centres should
be supported on a long term basis in a substantial manner
to enable them to realize internationally competitive status.

4. Formal linkage between the Universities and
national level institutions including CSIR laboratories-be
promoted through joint research projects and training.
Linkages of Universities and their faculty with industries
and user organizations should be encouraged. There
should be provision for joint appointments/visiting
professorship to stimulate coliaborative research.

5. The system of both Winter and Summer Schools
must be supported. Each subject area of Basic Sciences
may offer up to ten programmes a year. There should be
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a provision for visiting Feliowshipe for faculty within the
Country.

8. In order to promote quality scientific research in
Universities, Infrastructural facilities ought to be upgraded
by providing development grants for modern laboratories,
physical infrastructure including uninterrupted power supply,
water, safety requirements of international standards, high
level equipment with built-in maintenance mechanism,
exclusive research students’ hostel and a research starter
fund etc.

7. The number of Ph.Ds from Indian Universities
should increase five-fold within a span of ten years with
proper standards. This should be seen in the context of
extremely low fraction of Ph.Ds in India in relation to
M.Sc./B.Tech., as compared to what it is in USA, UK,
Germany, Japan etc. The emphasis for research will
clearly emerge if we have Universities with .only
Departments and separately Universities having affiliated
colleges.

8. An empowered autonomous body headed by an
eminent scientist/academician with an Advisory Board
comprising scientists and engineers shall be set up by
the UGC for the purpose of implementing the aforesaid
initiatives.

9. The Ministry of Human Resource Development
should provide earmarked grants of Rs.600 crores per
annum for implementation of the programme of improving
scientific research in Universities. This earmarked grant
may be utilized for the following activities.

S.No. Activity Budget
(Rs. in crores, p.a.)
1. Support for Infrastructure Development in the Universities 400
2. Setting up of 10 Centres in Basic Sciences 150
3. Recurrent grants for Research Scientists 10
4. Research Fellowships and Post-Doctoral Fellowships 5
5. Winter and Summer Schools and Linkages programmes 20
6. Establishment cost of implementing Agency 15

Grand Total ’ 600
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Statement Il
 National Expenditure on RED JN Relation to GNP/GDP
Year R&D GNP at GDP at R&D as % R&D as %
Expenditure at current current prices current prices of GNP of GDP
prices (Rs. Crores) (Rs. Crores) (Rs. Crores)
2001-02 17038.156 2065908 2081474 0.82 0.82
2002-03 18000.16 2241722(P) 2254888 0.80 0.80
2003-04 19726.99* 2505707(Q) 2619785 0.79 0.78
Sourcs: (1) Data on R&D expenditure coliected and complied by Department of Sclence & Technology
(2) Data on GNP - Economic Survey 2004-05
Note:1. GNP: Gross Nationa! Product
2. GDP: Gross Domestic Product
3. R&D: Research & Development
4. GNP/GDP figures are based on 1983-94 series.
s. R&D/GNP and R&D/GDP ratio have been revised as per the New Series GNP/GDP figures
6. * Estimated
7. P-Provisional
8. Q-Quick Estimate
Staternent ///
Percentage Ratio of Expenditure on R&D/GDP
0.0-1.0% 1.1-2.0% Above 2.0%
Argentina 0.39 Australia 1.56 Austria 2.21
Cuba 0.62 Brazil 1.04 Denmark 2.51
Egypt 0.19 Canada 2.00 France 2.27
India 0.80 China 1.23 Germany 2.64
Nepal 0.67 Czech, Repub. 1.30 Israel 5.1
Pakistan 0.27 Hungary 1.01 Japan 3.1
Srilanka * 0.20 italy 1.1 Rep. of Korea 291
Thailand 0.24 Russian Federation 1.24 Singapore 2.20
Venezuela 0.38 Spain 1.04 Sweden 4.27
U.K 1.88 USA 267

Source: UNESCO Institute for Statistics (UIS) 2005, UNESCO
Note: 1. The data of China does not include Hongkong data
2. *Data only of the year 1996
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[English]
NGOs Under IEDC Scheme

*219. SHRI RATILAL KALIDAS VARMA:
SHRIMATI PRIYA DUTT:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is considering to bring
a legislation to monitor quality of work of the Non-
Govemnmental Organisations (NGOs) especially to whom
grants are provided by his Ministry;

(b) if so, the details thereof;

(c) whether certain proposals of NGOs forwarded by
the State Governments especially Gujarat under Integrated
Education for Disabled Children Scheme are pending with
the Union Government;

(d) if so, the details thereof alongwith the present
status of these proposals; and

(e) the time by which the pending proposals are
likely to be cleared?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No, Sir.

(b) Does not arise.

(c) to (e) Project Proposals involving 62 NGOs, under
the Scheme of Integrated Education for the Disabled
Children (IEDC) for the year 2006-07, were received from
the State Government of Gujarat. All these proposals have
been processed and sanction has been accorded for
financial assistance in respect of project proposals of 55
NGOs. The rest of the Project proposals involving 7
NGOs, were not approved for sanction of any financial
assistance. Thus, no project proposal of any NGO from
Gujarat for the year 2006-07 is pending in the Ministry at
present. Proposals for 2006-07 involving 14 NGOs from
Orissa, 7 NGOs from Madhya Pradesh and 4 NGOs from
Andhra Pradesh are under process.

Distance Learning Institutions

*220. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI C.K. CHANDRAPPAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:
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(a) whether the performance of the India's distance
leamning institutions consisting of IGNOU, 13 State Open
Universities and 106 other institutions have been dismal
and the pass percentage is very low in these institutions;

(b) if so, whether the Govemment has made any
study to assess the success of such institutions as regard
to the enrolment, drop-out rate, pass percentage etc. of
these institutions during the last three years; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT(SHR!I ARJUN SINGH): (a) Growing
enrolment figures in the various open and distance
Ieaming institutions in india over the past few years do
not indicate that the performance of the .India's distance
learning institutions has been dismal. On the whole, the
pass percentages over the past few years, have also
been quite satisfactory.

(b) and (c) Do not arise.

Establishment of institute for
Rural industrialisation

1833. SHRI S.K. KHARVENTHAN: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has any proposal to set
up an Institute for Rural Industrialisation;

(b) if so, the details thereof and its proposed
functions; and

(c) the time by which the said Institute is likely to be
set up?

THE MINISTER FOR SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. The
Government has decided to set up the “Mahatma Gandhi
Institute for Rural Industrialisation (MGIRI)® by completely
overhauling and revamping the existing MGIRI, Wardha,
which had come into existence in 2003 after the erstwhile
Jamnalal Bajaj Central Research Institute, Wardha was
rechristened as MGIRI. The MGIRI, Wardha is an
autonomous body registered under the Societies
Registration Act, 1960 to provide high quality scientific,
technological and management inputs to strengthen rural
industrialization and enhance opportunities of meaningful
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and productive employment in rural areas in the khadi
and village industries. Its activities are taken up in
association with Indian Institute of Technology (IIT), Delhi
under a Memorandum of Understanding (MoU). The
promotion of rural industrialization would- be helped greatly
through capacity-building and technology upgradation in
khadi and viflage industries (KVI), resulting in generation
of employment opportunities in rural areas and higher
productivity and incomes of artisans. The specific
objectives behind setting up MGIRI are to:

(i) set up a strong two-way linkage between itself
and the rural industrialists and technical experts
in professional institutes so as to facilitate quick
availability of modern science, technology and
management inputs for rural industrialisation,

(i) create a science and technology hub for KVI
sector by developing strong linkages and
interface with other institutions in the field of
rural industrialization

(lii) build a database of technologies available in KVI
sector,

(iv) facilitate setting up of rural industrial estates and
clusters with necessary infrastructural facilities
like power, specialised tool rooms, testing and
marketing facilities,

(v) undertake and sponsor projects capable of giving
substantial fillip to larger and increased market
penetration to selected products of village
industry,

(vi) conduct specialised human resource development
programmes in generic areas such as Total
Quality Management, creativity and innovation,
rural entrepreneurship development,

(vil) provide training to trainers of the training centres
of KVIC and Khadi and Village Industries Boards
of State/Union Territory Government, and

(viii) promote innovation through pilot studies and field
trials through research, extension, education and
training

(c) The Indian Institute of Technology (liT), Delhi has
revamped the MGIRI, Wardha. A proposal for sanction of
staff for MGIRI has been submitted for sefting up the
said Institute.
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Resource Centres for Craftsmen

1834. SHRI G. KARUNAKARA REDDY: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government proposes to set up
resource centres for 30 crafts categories in the Eleventh
Five Year Plan to heip the craftsmen who are mostly
unorganized and come from marginalized village
community;

(b) it so, the details thereof, State and Union Territory-
wise;

(c) the number of such centres likely to be opened
in Karnataka; and

(d) the extent to which these centres will be helpful
for these craftsmen?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Yes
Sir. The Sub-Group on Handicrafts has recommended
setting up of Resource centres during the 11th Five Year
Plan in the country and the details about their specific
locations in different States/Union Territories including in
the State of Karnataka, will be worked out only when the
Planning Commission finalizes and approves the plan.

(d) The proposed Resource centres will be helpful to
craft persons in providing a single window solution for
comprehensive handholding for different aspects which
include: Technical & Technological information; Market
Intelligence; Enterprise Development; Micro Finance
activity; Reporting/Monitoring Evaluation/Experience share
etc.

Export of Guar

1835. SHRI K.C. PALLANI SHAMY: Wil the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the total quantity of guar exported during the last
three years;

(b) whether the Government has any proposal to
involve Women's Self Help Groups (SHGs) to boost the
export of guar; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH):

(a) The export of guar gum during the last three
years is as below:

(Quantity in metric tons)

2003-04 2004-05 2006-06

12056.29 131300.01 186718.43

(Source: DGCI&S)'
(b) No, Sir
(c) Does not arise.
Role of Textlle Industry in Indlan Economy

1836. SHRI SANAT KUMAR MANDAL: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Govemment has projected the role
of textile industry in the Indian Economy in the coming
years;

(b) if so, the details thereof and the present situation
of textile industry of our country in comparison to other
developing countries;

(c) whether the Government has initiated any new
plans/schemes to push up textile industry further so as
to create more emplcyment opportunities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.

(b) The projected value of Indian textile industry is
estimated to grow from US$ 47 billion in the year 2005-
06 to US$ 115 billion by the year 2012, comprising
domestic market of US$ 60 billion and exports of US$
55 billion. Thus the projected growth rate is 16 per cent
per annum during these years.

The comparison of Indian Textile Industry with other
few developing countries is as under—
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India’s postion in World Textiles Economy:
Textss and Clothing Exports in 2005

(US$ billion)
Country Textlles Clothing Total
India 7.85 8.29 16.14
Pakistan 7.08 3.60 10.69
Bangladesh 0.22 6.42 6.64
China 41.06 74.16 116.21
World 202.97 275.64 481.61

Source:. World Trade Organisation Report 2008
(¢) Yes, Sir.

(d) The Govemment of India has taken Iinitiatives
and included new schemes in the Annual Plan for 2007-
08. These include schemes for (i) Foreign Investment
Promotion to attract foreign direct investment in textiles,
clothing and machinery; (i) Brand Promotion on Public-
Private Partnership (PPP) approach to develop giobal
acceptability ot Indian apparel brands; (ill) Trade
Facllitation Centres for Indian image branding; (iv) Fashion
Hubs for creation of permanent market place for the
benefit of Indian fashion industry; (v} Common Compliance
Code to encourage acceptablility among apparel buyers
and (vi) Training Centres for Human Resource
Development on Public Private Partnership (PPP) mode.

[Trans/ation]
Hindl Iinformation Encyclopaedia
1837. SHRI HANSRAJ G. AHIR Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is providing assistance
to any action plan for preparing Hindi Information
Encyclopaedia;

(b) it so, the details of the action plan and the
assistance being provided;

(c) whether any time schedule has been fixed
therefor; and ‘
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(d) i so0, the detalis thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SMT. D.
PURANDESWARI): (a) No, Sir.

(b) to (d) Do not arise.
Agrl Export Zones

1838. SHRI BADIGA RAMAKRISHNA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has any plan to review
the policy on Agri Export Zones;

(b) it so, the details thereof;

(c) the areas identified for agricultural export under
Agri Export Zone Policy;

(d) the targets set have been achieved since the
inception of the above policy;

(e) whether the Government has advised the
Federation of Indian Export Organisation to study and
strategies for the agriculture/other items exports with a
focus on processed food;

(f) if so, the details thereof; and

(g) the measures proposed to be taken by the
Government to address the infrastructure problem for agri
export?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No,
Sir. There is no proposal to review the Agri Export Zone
policy. A peer evaluation of the performance of the existing
Agri Export Zones (AEZs) with a view to ascertain the
reasons for shortfall in achievement of targets and suggest
remedial action has been carried out.

(c) 60 Agri Expoit Zones have been set up in 20
States. The areas identified for export in these AEZs are
given in the enclosed statement.

(d) The projected and actual investments and
estimated and actual exports of the AEZs are given below:
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(Rupees in Crore)

Projected/Estimated Actual

Investment 1717.85 869.48
Exports 11821.47 5353.85
(Source: APEDA)

(e) No, Sir.

(f) Does not arise.

(g) Agricultural and Processed Food Products Export
Development Authority (APEDA) under its Scheme for
Infrastructure Development provides financial assistance
to the st='s governments, public sector undertakings and
exporters registered with it for setting up of infrastructure
projects including centers of perishable cargo at
international airports, wholesale market cum auction
centers, common infrastructure facilities for handling fresh
fruits and vegetables etc. it has also been decided to
support export infrastructure projects in the AEZs with
funds from the scheme of Department of Commerce for
Assistance to States for Infrastructure Development.

Statement

State Area

1 2

West Bengal Darjeeling, Jalpaiguri, Uttar Dinajpur,
Cooch Behar, Howrah Murshidabad,
Maida, 24 Pargana(N) and 24
Pargana(S), Hooghly, Burdhwan,
Midnapore (W), Uday Narayanpur,
Nadia

Kamataka Tumkur, Bangalore Urban,
Bangalore Rural, Hassan, Kolar,
Chitradurga, Dharwad and Bagalkot,
Kodagu and Belgaum, Dakshin
Kannada, Uttara Kannada, Udupi.

Shimoga, Chickamagalur

Uttaranchal Udhamsingh Nagar, Dehradun,
Nainital, Pantnagar, Uttarkashi,

Haridwar, Chamoli, Pithoragarh,
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2

2

Punjab

Uttar Pradesh

Maharashtra

. Andhra Pradesh

Jammu & Kashmir

Tripura

Madhya Pradesh

Fatehgarh Sahib, Patiala, Sangrur,
Ludhiana, Ropar, Singhpura,
Zirakpur, Patiala, sateliite centres at
Rampura Phul, Muktsar, Jullundur,
Ludhiana and Gurdaspur, Amritsar,
Kapurthala, Hoshiarpur &
Nawanshahar

Agra, Hathras, Farrukhabad, Kannoj,
Meerut, Baghpat, Aligarh, Janpad

Badaiyun, Rampur, Firozabad,
Lucknow, Unnao, Hardoi, Sitapur,
Barabanki, Saharanpur,

Muzaffarnagar, Bijnaur, Meerut,
Bulandshabhr, Jyotifulenagar, Bareilly,
Shahjahanpur, Pilibhit, Rampur,
Badaun, Bijnor, Moradabad, JB
Phulenagar, Ghaziabad

Nasik, Sangli, Sholapur, Satara,
Ahmednagar, Rantagiri, Sindhudurg,
Raigarh, Thane, Aurangabad, Beed,
Jalna, Ahmednagar, Latur, Pune,
Kolhapur, Jalgaon, Osamanabad,
Dhule, Nandurbar, Buldhana,
Parbhani, Hindoli, Nanded. Wardha,
Nagpur, Amraoti

Chitoor, Rangareddy, Medak,
Mebboobnagar, Krishna, Karimnagar,
Warangal, Ananthapur, Naigonda,
Guntur

Srinagar, Baramula, Anantnag,
Kupwara, Kathua, Pulwama
Budgam, Doda, Poonch, Udhampur,
Rajouri

Kumargbat, Manu, Melaghar,
Matabari and Kakraban Blocks

Maiwa, Ujjain, Indore, Dewas, Dhar,
Shajapur, Ratiam, Neemuch
Mandsaur, Khandwa, Guna,
Rajgarh, Sehore, Vidisha, Raisen,

Tamil Nadu

Bihar

Gujarat

Sikkim
Himachal Pradesh

Origsa
Jharkhand

Kerala

Rajasthan

Hoshangabad, Harda, Narsinghpur,
Bhopal, Shivpuri, Chhindwara,
Jpsjamgabad, Betul

Dharmapuri, Madurai, Nilgiri ,Theni,
Dindigul, Virudhunagar, Tirunelveli,
Cuddalore, Thanjavur, Pudukottai
and Sivaganga

Muzaffarpur, Samastipur, Hajipur,
Vaishali, East and West Champaran,
Bbagalpur, Begu Sarai, Khagaria,
Sitamarhi, Saran and Gopalgan]

Ahmedabad, Khaida, Anand,
Vadodara, Surat, Naveari, Vaisad,
Bharuch, Narmada Bhavnagar,
Surendranagar, Rajkot, Junagadh,
Jamnagar, Amerali

North, East, South & West Sikkim

Shimla, Sirmaur, Kuliu, Mandi,
Chamba and Kinnaur

Kandhamal
Ranchi, Hazaribagh and Lohardaga

Thrissur, Ernakulam, Kottayam,
Alapuzha, Pathanamthitta, Kollam,
Thiruvanthapuram, Idukki and
Pallakad Wayanad, Mallapuram

Kamrup, Nalbari, Barpeta, Darrang.
Nagaon, Morigaon, Karbi Anglong,
North Cachar

Kota, Bundi, Baran, Jhalawar,
Chittoor, Nagaur, Barmer, Jalore,
Pali, Jodhpur

Export of Tasar Garments

1839. SHRI SUBRATA BOSE: Will the Minister of
TEXTILES be pleased to state:

(a) whether Tasar Silk garments are being exported

from the country;
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{b) the quantity and value of the said garments
exported during each of the last three years, country-
wise; and

(c) the value and quantity of the tasar silk garments
imported along with the names of the countries.

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.
Some Tassar silk, garments and mixed biended Silk goods
are being exported from the country.

(b) Tasar and mixed blended silk goods exported
and the export eamnings for the last three years are as
follows:
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Si¥k Exports Eamings Fram Tasar Sik-goods

Year Export Earnings®
Qty. (in kgs) Crore Rs. Mn.US$
2003-04 5,81,266 133.67 29.08
2004-05 764,719 101.47 22.58
2005-06 12,13,453 157.72 35.63
“Tasar Siik-goods export Includes Mixed Blended al

Sos.u«dn; Monthly Stafistics of Foreign Trade of !ndta DQCI&S,

Country-wise break-up for the last three years are
fumnished in the enclosed statement-|

(c) The value and quantity of Tasar and mixed
blended sitk goods imported into the country is given in
the enclosed statement-Il.

Statement |

Countrywise Export Eamings from Tasar Sik-goods

(Qty.In kgs; Value in Crore Rs.)

2003-04 2004-04 2006-06

Country + Qty. Value Qty. Value Qty. Value
France 10222 3.84 50430 6.44 64087 8.e8
German P. Rep 9380 3.53 36802 5.07 75676 10.50
Hong Kong 691 0.26 3735 0.51 2257 0.31
Italy *25718 9.70 103441 14.26 103189 14.36
Saudi Arabia 4174 1.57 16224 2.24 7607 1.08
Singapore 2554 0.96 16247 223 23713 3.29
Spain 13664 5.14 50847 7.10 66420 9.21
U.AE. 11129 4.19 69907 9.11 96092 13.32
UK. 14728 5.53 82181 11.16 108175 12.89
U.S.A. 19039 7.48 160423 17.92 256122 29.29
Others 469157 91.49 174482 25.43 410115 54.61
Total 581266 133.67 764719 101.47 12134583 167.72

+Refers to top 10 countries

*(Tasar Silk-goods export Includes Mixed Blended aiso, because in that tasar component is high)
Source: Monthly Statistice of Foregin Trade of India, DGCI&S, Kolkata 8S. 06/03/2007
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Countrywise Import of Tasar & Mixed Blended Silk-goods

(Qty. In kgs. Value In Crore Rs.)

2003-04 2004-05 2005-06

Country + Qty. Value Qty. Value Qty. Value
China 473 0.073 33 0.001 486 0.083
France - - 1 0.0001 36 0.006
German P. Rep 178 0.051 8 0.002 108 0.009
Hong Kong -_ - 1717 0.484 3 0.002
Italy - - 2 0.002 844 0.047
Spain —_ —_ 100 0.028 74 0.013
U.AE 23 0.004 - - — —_—
UK. - — — - 32 0.0056
U.S.A. 71 0.019 —_ —_ - —
Nepal 3635 1.005 12514 2.153
Others 843 0.166 99 0.028 1519 0.182
Total 1580 0.313 5595 1.550 15614 2,510

+Refers to top 10 countries “-* nil data

*(Tasar Silk-goods export includes Mixed Blended also, because In that tasar component is high)
Source: Monthly Statistics of Foreign Trade of India, DGCI&S, Kolkata SS: 06/03/2007

Trade with Rtaly

1840. SHRI NAVEEN JINDAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is considering to increase
the quantum of trade with the Government of ltaly;

(b) if so, the details thereof;

(c) whether trade delegations have visited India and
Italy during the current year respectively;

(d) if so, the outcome of their visits separately; and

(e) the number of Italian companies doing their
business in India?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) and (b) The Government is constantly making efforts
to increase trade with other countries, including Italy.

(c) A large Italian business delegation accompanied
ltalian Prime Minister Romano Prodi during his visit to
India in February 2007.

(d) The Htalian business delegation had meetings
organized by FICCI, CM-and ASSOCHAM in Kolkata and
Mumbai. Over 3000 business-to-business meetings took
place in Mumbai and over 2000 such meetings took place
in Kolkata, covering a gamut of sectors such as food
processing, infrastructure, powerf fumiture, fashion, textiles,
agro-industry, etc. During the visit of the business
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delegation, Indian companies have signed 11 collaboration
agreements with Itallan companies.

(e) About 160 Iitalian companies are doing business
in India.

[Trans/ation]
Aimonds and Cashewnuts import

1841, SHRI AVINASH RAI KHANNA: Will the' Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the almonds and cashewnuts are being
imported in large quantities;

(b) if so, the reasons therefor; and

(c) the total quantity of these items imported during
each of the last three years and the current year, till
date?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The total
quantity of Aimonds and Cashewnuts imported during each
of the last three years and the current year is as under:

(Quantity in Tonnes)

00304 200405 200506  AprOct
2006
(atest
avaiable)

Commodity

Cashen Nuls FreshDried 4425042 4707129 5430373 4229037
(In Shell & Shelled)

Aimonds Frsh/Dried 215145 200859 268065 234000
(In Shel & Shelled)

The import of any commodity depends on the
domestic demand-supply situation However, all imports in
the country are subject to applicable rate of customs
duties and also subject to domestic laws, rules, orders,
regulations, technically-specified and environmental safety
norms as applicable for domestically produce goods.
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[English]
Prime Minister's Rozgar Yojana

1842. SHRI JOACHIM BAXLA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has received complaints
from the States and beneficiaries under the Prime
Minister's Rozgar Yojana about large scale rejection of
applications and delay in sanctioning and disbursement
of loans by the Public Sector Banks;

(b) if so, the details of complaints received during
each of the last three years, State-wise and Union
Territory-wise;

(c) the details of banks which are major defaulters;
and

(d): the remedial measures taken/proposed to be
taken by the Government in this regard?

THE MINISTER FOR SMALL SCALE INDUSTRIES
AND MINISTRY OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD):

(a) The Government has received a few complaints
from beneficiaries from different States regarding delay in
cases of sanction and disbursement of loans by the Public
Sector Banks to the beneficiaries. Some cases are
rejected by the banks due to non viability of projects,
non compliance of formalities and wilful defauit of other
loans.

(b) and (c) A statement of the complaints received
during each of the last three years, State-wise and Union
Territory-wise and the details of banks which are major
defauiters are given in the enclosed statement.

(d) Letters are sent to Head Offices of the concerned
banks along with the copy of the complaints for further
inquiry into the matter and to take necessary action.
Reminders are sent to the bank branches as well as the
Head Offices of the concemed banks in case of any
delay in corrective action.
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Statement
Year 2003-04
Sr.No. Name of the State Total complaints received Name of the defaulters banks
1. Assam 2 Punjab National Bank, UCO
2, Bihar 2 Bank, Corporation Bank,
3. Delhi 1 State Bank of india, Indian
4, Jharkhand 1 Oversees Bank, State Bank of
5. Karataka 1 Patiala, Punjab & Sind Bank,
6. Maharashtra 4 Canara Bank, Bank of India,
7. Orissa 1 Syndicate Bank.
8. Punjab 2
9. Tamil Nadu 6
10. Uttar Pradesh 2
Total 21
Year 2004-05
Sr.No. Name of the State Total complaints received Name of the defaulters banks
1 Assam 2 State Bank of India, Bank of
2. Delhi 1 India, Indian Bank, Punjab
3. Haryana 2 National Bank, Central Bank
4, Himachal Pradesh 1 of India, Indian Oversees
5. Jharkhand 2 Bank, Lakshmi Vilas Bank
6. Maharashtra 2 Lid., Vijaya Bank, Oriental
7. Tamil Nadu 4 Bank of Commerce
8. Uttar Pradesh 1
Total 15
Year 2005-06
Sr.No. Name of the State Total complaints received Name of the defaulters banks
1. Assam 1 UCO Bank, Indian Bank,
2. Kémataka 1 Canara Bank, Bank of
3. Madhya Pradesh Maharashtra, Karur Vysya
4, Maharashtra 2 Bank, State Bank of india
5. Rajasthan Indian Oversees Bank, Bank
6. Tamil Nadu 1 of India, Corporation Bank,
7. Tripura 1 United Bank of India.
8. Uttar Pradesh 1
Total 29
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Setting up of Vedic University

1843. SHRI A. K. MOORTHY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to set up some
Vedic Universities in the country, particularly in Tamil Nadu;

(b) it so, the places identified for the purpose; and

(c) the time by which these universities are likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) The Central Government do not
have any such proposal.

(b) and (c) Do not arise.
[Trans/ation]
Use of Fake Documents by Criminals

1844. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PANDALIKRAO
GAWALI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the dreaded criminals are taking the help
of fraudulent and fake bailsmen to come out from the
jails;

(b) if so, whether such fake bailsmen get fake ration
cards and fake Fixed Deposits receipts for providing bails;
and

(c) if so, the details and the reaction of the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
No such incidents has been brought to in notice of the
Govemment.

(b) and (c) Do not arise.
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[Engiish]
Sex Education

1845. SHRI RAVICHANDRAN SIPPIPARAI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has received any
proposais/suggestions from States as well as organizations
against NCERT proposal to introduce sex education as
per the guidelines of UNICEF; and

(b) it so, the details of action taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) No, Sir. A letter has, however, been
recently received by NCERT from Gujarat Council of
Educational Research and Training, Gandhinagar,
conveying the decision of the Government of Gujarat,
not to implement Adolescence Education Programme.

Promotion of Khadi and Village Industries

1846. SHRI PRALHAD JOSHI: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether Khadi and Village Industries being symbol
of our National Movement and priority of “Mahatma
Gandhi” is gradually sinking these days:

(b) if so, the details thereof;

(c) whether the Government has decided to enhance
the ratio of allocations to uplift sinking Khadi and Village
Industries; and

(d): if so, the steps taken or proposeu to be taken
to revive the Khadi and Village Industries across the
country?

THE MINISTER FOR SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD):

(a) No, Sir.

(b) Does not arise.
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(c) The khadi and village industries sector has
continued to receive priority as can be judged from that
fact that budgetary allocation has increased from Rs.
340.55 crore (actual) in 2002-03 to Rs. 711 crore in 2007-
08. Moreover, the total value of production and
employment generated in these sectors have increased
by 44.51 per cent and 24.56 per cent during 2002-03 to
2005-06.

(d) As part of the Government's National Common
Minimum Programme to revamp the Khadi and Village
Industries Commission (KVIC), the Khadi and Village
Industries Commission Act, 1956 has been amended and
the Commission has been re-constituted. To strengthen
the khadi and village industries (KVI) and make them
competitive in the global economy, Government (in the
Ministry of Agro and Rural Industries) has been
implementing schemes like Interest Subsidy Eligibility
Certificate Scheme (ISEC) providing subsidized rates of
interest on bank loans, Product Development, Design
Intervention and Packaging (PRODIP) Scheme for
improving designs and packaging of KVI products, and
Rural Employment Generation Programme (REGP) through
KVIC, for setting up village industries by providing subsidy
in the form of margin money. Assistance is also provided
to KVI units to participate in exhibitions at the national,
sub-national levels to assist marketing of KVI products.
These facilities are available to all eligible cottage and
rural industries. Further, the Government has launched
the Scheme of Fund for Regeneration of Traditional
Industries (SFURTI) in 29 khadi, 50 village and 25 coir
industry clusters for five years beginning 2005-06. SFURTI
envisages assistance for setting up of common ftacility
centres, quality improvement, training and capacity
building, development of new products, improved
packaging, new design, market promotion, etc.

Further, the Expert Committee constituted to suggest
measures for revamping of KVIC and programmes/
schemes had, inter alia, recommended strengthening of
the khadi and village industries by restructuring of some
of the on-going schemes. In pursuance of the accepted
recommendations, KVIC has prepared proposals in this
regard with aim of creating more employment opportunities
in the KVI sector.

Utilization of Budget Allocation

1847. SHRI RAM KRIPAL YADAV: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:
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(a) whether Ministry of Agro and Rural industries has
utilized only 45 per cent of its budget allocation for the
year 2006-2007; and

(b) if so, the reasons for not utilising the full budgetary
allocation by the Ministry?

THE MINISTER FOR SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHR!I MAHABIR PRASAD): (a) No, Sir. 87.32 per cent
of the Rs. 894.50 crore Plan budget allocation (RE) for
2006-07 has been utilised till the end of February 2007.
Action has been taken for fuller utilization of balance
budgetary allocation by the Ministry during the remaining
period of the year 2006-07.

(b) Does not arise.
Investment of Foreign Countries

1848. SHRI IQBAL AHMED SARADGI: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether foreign companies investing in India are
likely to be reviewed periodically by the Government if
they pose a security threat;

(b) if so, the details thereof; and
(c) to what extent they have been implemented?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c) All aspects of National security are of
paramount concern of the Government and suitable action
where required is always taken. Folicy on Foreign Direct
Investment (FDI) is incorporated in the Foreign Exchange
Management (Transfer or Issue of Security by a Person
Resident Outside India) Regulations, 2000, notified under
the Foreign Exchange Management Act, 1999. Any
violation by a company with foreign equity of the
provisions of the Act, or rules/regulations/notification/order
issued in exercise of the powers under the Act, is dealt
with under the provisions of this Act.

Releasing of Pakistani Prisoners

1849. SHRI MILIND DEORA: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether the Government has released 54
Pakistani prisoners and fishermen alongwith 3 clliidren as
part of humanitarian gesture as reported in “The Times
of india" dated December 23, 2008;

(b) it so, the date on which they were released,

(c) the total number of Pakistanl prisoners are
languishing in the Indian jails and since when, State-
wise;

(d) whether Pakistan has also released Indian
prisoners including 412 fishermen as agreed earlier but
released only 70 prisoners including 50 fishermen; and

(o) if so, the reasons and the time by which remaining
prisoners and fishermen are likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (e) Yes, Sir. 24 Pakistani civil prisoners and 30
fishermen alongwith three children were repatriated to
Pakistan on 22.12.2006. At present, as per available
reports, there are 199 Pakistani civil prisoners lodged in
different jails of India. On 23.12.2006 Pakistan repatriated
50 Indian fishermen & 20 civil prisoners. On 10.01.2007,
Pakistan released another 115 Indian fishermen.
Government has been consistently taking up the issue of
early release and repatriation of Indian civilian prisoners
and fishermen with Pakistan through diplomatic channels.

[Trans/ation/
Border Area Development Scheme

1850. SHRI KAILASH BAITHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the funds allocated to Bihar under Border Area
Development Scheme during each of the last three years;

(b) whether the utilization certificate after the said
funds released has been received;

(c) if not, the reasons for delay in implementation of
the said schemes;

(d) the details of schemes sanctioned by State Level
Scrutiny Committee, District-wise;
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(e) whether there is any proposal to make any
provision to select the schemes on the recommendations
of Members of Parliament; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
Details are given as under:

(Rs. in lakh)

Year Final allocation Amt. released UCs received

2004-05 728.00 728.00 728.00
2005-06 1693.00 1693.00 314.00
2006-07 3118.00 3119.00 —_

(c) The Gowt. of Bihar has reported that delay in
implementation of Schemes is due to time taken in tender
process.

(d) The details are given in the enclosed statement.

(e) and (f) There is no such proposal under
consideration. However, schemes suggested by the
Hon'ble Members of Parliament are considered by the
State Government in accordance with the BADP
Guidelines.

District-wise, Scheme-wise Details are as Under:

West Champaran

Solar Lighting System/construction of Morcha/
Construction of police Quarters in Police Stations;

Tubewell in SSB Camp

Arrangement of Solar Lights in SC/ST High School
Hostel buildings/provision for school dresses.

X-ray Machine/BP instrument/Stethoscope/O.T. lights
etc. in Primary Health Centres.

Village defensive work to protect erosion/Construction
of bridge on Tribhuvan Ghat/rural roads.

Construction of Panchayat Bhavan.

Apiculture training.
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Araria

Construction of Tollet/Bath/iady Hazat in Police
Stations/link road to SSB camp.

Construction of additional rooms in Middle schools/
brick solling lanes to schools.

Construction of Community Hall/Chabutra.
Construction of Toilet in Block HQtr./PCC roads.

Construction of Jokihat-Fatehpur road/Construction of
rural roads.

Provision for school dresses.
East Champaran

Construction of Hall in Thana/Morcha & Boundary
wall of police station.

PCC road/RCC bridge/link road to SSB BOPs.

Construction of Public Libraries in schools/Construction
of Community building.

Construction of tollets/baths in primary health centres/
repair of Bazar sheds.

Construction of Purnahia Jhorokher road/Dhaka-
Ghurasan road/Rural link roads.

Construction of Panchayat Bhawan.
Provision for school dresses.

Supaul
Construction of barracks/lock up in Bhim Nagar O.P.
Construction of multipurpose community hall.
Construction of Rural roads.
Provision of school dresses.

Sitamarhi

Construction of boundary wall, Morcha & watch towers
and barbed wire fencing of Police Stations.

Boundary wall of block campus/construction of
Panchayat Bhavans. Provision for school dresses.
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Madhubani

Solar lights/barbed wire fencing/construction of tollets
in Police Stations.

Construction of Laokaha-Jokhi road/rural link roads.
Construction of Community Hall in villages.
Construction of Panchayat Bhavans.

Provision of School dresses.

Kishangan)

Construction of pakka road to SSB (BOP)/road to
Fatehpur/Construction of circle Guard/construction of Rural
roads.

Construction of additional room in High SchooV/
provision for electrification and drinking water in High

School/provision for school dresses.

Construction of boundary wall of primary health
centres.

Construction of Panchayat Bhawans.

Setting up of 3 Model Villages one each in
Thakurganj, Dighalbank & Terhagach block.

[English]
Closure of Hindustan Zinc Limited

1851. SHRI JUAL ORAM: Will the MINISTER OF
MINES be pleased to state:

(a) whether the Hindustan Zinc Ltd. closed down its
establishment in Sundergarh District, Orissa;

(b) if so, the reasons therefor; and

(c) the manner in which the assets of the company
is likely to be utilised?

THE MINISTER OF STATE IN THE MINSTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) Yes, Sir.

(b) and (c) M/s. Hindustan Zinc Limited has intimated
that its establishment at District Sundergarh, Orissa has
been closed down due to exhaustion of ore/mineral at
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the site. The Company had handed over all the leasehold
land, acquired government and private lands and land
obtained through sale deed alongwith the buildings and
related infrastructure contained thereupon, to the Tehsildar
on 10.6.2004.

Production of Clove

1852. SHRI E.G. SUGAVANAM: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the production of clove in the country
has fallen shamly during the last few years and the
farmers are not getting adequate price for their produce;

(b) if so, the details thereof;

(c) whether the Government has any proposal to
boost the production of clove in the country and to reetrict
its import;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No,
Sir. There is no steep fall in the production of clove in
the country. The production of clove has increased from
1048 MTs during 2001-02 to 2000 MTs in 2005-06. Prices
of clove have been ruling high for the last few years at
a range of Rs. 23621 to Rs. 27694 per quintal and
farmers are getting adequate retumns for their produce.

(c) to (e) Several development programmes on tree
spices like clove were implemented under the Centrally
Sponsored Schemes and State Sector Schemes in the
maijor centers of cultivation. The efforts in this regard
have been intensified through the National Horticulture
Migsion launched by Government of India since 2005-06
aimed at increasing production, productivity and quality
of tree spices produced in the country to meet the growing
demand in the domestic as well as export market.

Considering the intemal demand which is estimated
at 10,000 MTs for clove, production of clove in the country
is comparatively less and country is meeting the domestic
requirement by importing 8500 tonnes of cloves valued
at Rs. 12.30 crore.
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Revisw Work of ICHR

1853. SHRI BRAJA KISHORE TRIPATHY: WiIll the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to review the
working of Indian Council of Historical Research (ICHR)
and to hold inquiry regarding missing file on Towards
Freedom’ Project;

(b) if so, the detaiils thersof;
(c) whether any inquiry has been completed;

(d) if so, the details thereof alongwith the
recommendations made therein; and

(e) the action so far taken by the Government on
such recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) A One-Man Review
Committee under Shri D. Bandyopadhyay submitted its
report on the functioning of the ICHR and has also looked
into the issue of the missing file on ‘Towards Freedom’

project.

(d) The Committee took note of the missing files
and found that unless “important files were retrieved, much
of the material relating to the non-publicatiorvstoppage
(of) ‘Towards Freedom’ Project (would) never be
unearthed”. The Committee made many recommendations
regarding this project including that the project be revived
immediately and recommended that it should be completed
within the next 24 months. It also made wide ranging
recommendations regarding reconstitution of the Editorial
Board and suggested ways and means of ensuring prompt
action for printing and publication of the volumes related
to the project.

(e) The Government have accepted the
recommendations of the One-Man Review Committee and
have asked the ICHR to implement the said
recommendations. As per the information provided by the
ICHR, the ‘Towards Freedom’ project has also been
revived and already two volumes have been made ready
for publication and work on finalization of the manuscript
of two more volumes has been initiated.
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Agresment with italy

1854. SHRI B. MAHTAB: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) Whether Government has any proposal to set up
some Industries in the country in collaboration with

italy;
(b) if so the details thereof;

(c) whether any agreement has been signed with
ltaly for the establishment of such industries; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (d) The Government usually does not
take entrepreneurial decisions to set up collaborative
manufacturing/service ventures. Under the current
liberalized investment policy regime, entrepreneurial
decisions are taken by private investors including from
italy to set up such ventures. The Government, on its
part, facilitates investments by creating conducive climate
through international economic agreements as well as
liberal policies and procedures. President of the Council
of Ministers of Italy led a high level business delegation
to India in February 2007 to further the economic co-
operation. During the visit, eleven private sector and three
Govemnment sector MoUs/Agreements were signed. A list
is enclosed as statement.

Statement

List of MoUs/Agreements Signed

Gowt. Sector (between Indian and /talian Govemments)

Sl.No. Subject
1. Cultural Exchange Programme
2. Setting up a Joint Working Group on Combating Intemnational Terrorism and Transnational Crime.
3. indo-ltalian Renewable Energy Cooperation.

Private Sector

S.No. Indian Company italian Company Subject
1 2 3 4
1. Tata Motor Ltd. Fiat Spa Automobile Sector
2 Tata - Motors Iveco Automobile Sector

3 Bharat Heavy Electrical Ltd. (BHEL)
4, Oil & Natural Gas Corporation Ltd. (ONGC)

5. Intesa Sanpaolo
6. Mahindra & Mahindra Ltd.(M&M)

7. (a) Birla Institute of Technology & Science (BITS)
(b) IT Delhi,

8. National Institute of Design (NID) .
9. Bank of Baroda

Selex Sistemi Integral Spa

Defence and Electronics Sector

Eni Spa (i) Deep water exploration
(ii) Hydrocarbon exploration

Gruppo Piaggio Automobile sector

Carraro Spa Farm & Equipment Sector

ST Microelectronics State of the art Research &
Innovation labs

Pininfarina Spa Education Sector

Pioneer Investments

Banking and Finance
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1 2

3 4

10. Alpha Design Technology Pvt. Ltd.

1. Engineers India Ltd. (EIL)

12, Confederation of India
Food Trade & Industries (CIFTI)

13 Council for Leather Exports (CLE)

Elettronica Apa

Tecnimont Spa

Parma Industrial Association
(Union Parmense Degli industiar

Defense & Electronic Sector

Common business in UAE for o,
Gas & Energy Sector

Agro and Food Processing Sector

National Association of Italian Leather
Manufacturers of Footwear, leather

goods and Tanning Machinery

(ASSOMAC)

Handloom Clusters

1'855. SHRI C. KUPPUSAMI: Will the Minister of
TEXTILES be pleased to state:

(a) the salient features of the newly launched ‘Cluster
Development Scheme’' for handiooms;

(b) the amount allocated/earmarked for the
development of clusters in various States for 2007-08,
State-wise and Union Territory-wise;

(c) the clusters identified in the State of Tamil Nadu
which has vast majority of handlooms in the country;

(d) whether the Union Government proposes to select
more handloom clusters in the State of Tamil Nadu; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
Integrated Handloom Clusters Developing Scheme aims
developing Handloom Clusters in an inclusive, holistic,
sustainable and self reliant manner; facilitating
collectivization of handloom weavers and service providers;
inculcating common infrastructure usage and services in
a viable format; creating an environment of empowered
and participative decision among cluster actors/weavers,
and encouraging convergence of schematic assistance
and support services from various schemes and
programmes of Government. The scheme will ensure
synergized and consistent support to handioom weavers
in the country.

(b) The Integrated Handloom Cluster Development
Scheme is a Central Sector Scheme introduced during
the year 2005-06. An amount of Rs.30.00 crore has been
earmarked during the year 2007-08 for allocation on the
development of handloom clusters through out the country
including Tamil Nadu. No state-wise allocation has been
made under the scheme. The scheme is being
implemented through identified implementing Agencies.

(c) to (e) During 2005-06, 03 clusters have been
identified for development in the State of Tamil Nadu
such as Thiruvannamalai, Trichy and Kurinjipadi, out of
20 clusters. Furthermore, 100 Cilusters, have been
selected in 2006-07 in consultation with the State
Governments and Wavers' Service Centres concerned,
out of which 10 clusters have been identified for
development in the State of Tamil Nadu. Currently,
diagnostic study of these clusters is in progress. Based
on diagnostic studies, cluster development plan will be

prepared.

National Commission for Protection
of Child Rights

1856. SHRI PRABODH PANDA:
SHRIMATI P. SATHEEDEVI:
SHRI L. RAJAGOPAL:
SHRI JAI PRAKASH (MOHANLAL GANJ):
SHRI MANJUNATH KUNNUR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the Government has constituted National
Commission for Protection of Child Rights;
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(b) it so, the details thereof along with the
composition;

(c) it not, the time by which it is likely to be
constituted;

(d) whether the Government has considered to
appoint the Children's Rights Commissioner to protect the
child rights and bring down the violence against the
children;

(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Yes, Sir.

(b) The first Chairpérson of the National Commission
for Protection of Child Rights has been appointed with
effect from Sth March, 2007. The Commission comprises
of a Chairperson, six Members including two women
Members and a Member-Secretary.

(c) Does not arise.
(d) No, Sir.
(e) and (f) Does not arise.
[Translation]
Construction of Q-sheiter by NDMC

1857. SHRI BHUVANESHWAR PRASAD MEHTA: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the New Delhi Municipal Council (NDMC)
is committing irregularities in the construction of Q-shelters;

(b) if so, whether the attention has neither been paid
for protection from rain nor compliance of official language
is being done;

(c) if so, the details thereof:

(d) the total number of Q-shelters constructed
alongwith their cost from steel and those constructed from
bricks and cement, separately during each of the last
three years;
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(e) the total number of new Q-shelters proposed to
be raised under the jurisdiction of NDMC during the year
2007,

() whether the said Council has purchased the
posters to be stuck on these commuters Q-shelters;

(g) it so, the details alongwith the price thereof,
agency-wise;

(h) whether any contract has been signed with a
company or any agency for displaying advertisement;

(i) it so, the details thereof; and

() the monthly income eamed by the said Counclil
from each commuter Q-sheiter?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir.

(b) and (c) The design of the Bus-Q-Shelters is
commuter friendly and gives maximum protection from
rain. All information at these shelters is displayed
bilingually in Hindi and English.

(d) No Bus-Q-Shelter has been constructed using
bricks and cement during the last three years. The number
of Bus-Q-Shelters, constructed from steel and the
expenditure incurred on them during each of the last
three years are as under:

Year  No. of Bus-Q- Expenditure incurred

Shelters
2004 9 Rs. 42 lakh
2005 80 Rs. 9 lakh
2006 80 Constructed on build-operate-

transfer basis.

(e) 117 Bus-Q-Shelters are proposed to be raised
under the jurisdiction of New Delhi Municipal Council
during the year 2007.

(f) to () A contract has been signed with M/s. JC
Decaux Advertising India Private Limited for construction
of 197 Bus-Q-Shelters on build-operate-transfer basis. The
concessionaire will be providing advertisements/posters on
these Bus-Q-Shelters as part of terms and conditions of
the contract. The concessionaire is liable to pay to New
Delhi Municipal Council a concession fee of 16% of net



109 Wiitten Answers

revenue eamed by it on sale/renting of advertising and
other space on Bus-Q-Shelter subject to a minimum
concession fee of Rs. 20 lakh per month, for 197 Bus-
Q-Shelters already constructed/being constructed by it.

[English]
Issuance of Fire Safety Certificate to Schools

1858. SHRI PRABHUNATH SINGH: WIll the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Fire Safety Certificate issued by Delhi
Fire Service (DFS) is mandatory for recognition of school
w.ef. July 1, 2006 in Delhi;

(b) if so, whether the Municipal Corporation of Delhi
(MCD), Education Department, Government of National
Capital Territory of Delhi and Public Schools are not
adhering to fire safety norms endangering the lives of
their students;

(c) it so, the total number of schools functioning
without fire safety certificate, school-wise;

(d) the action taken by the Government against those
schools who are not adhering to fire safety norms;

(e) whether any standards/norms has been prescribed
for the size of a classroom and the maximum number of
students allowed to sit in a classroom;

(f) it so, the details thereof;

(9) whether about 80 to 80 students are sitting in a
classroom in Government schools in Delhi; and

(h) if so, reasons therefor and the steps taken to
construct more number of classrooms?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (h)
Information is being collected and will be laid on the
Table of the House.

Letters from VIPs/All indla Association

1859. SHRI SUDAM MARNDI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the details of the letters received from the VIPs/
All India Association for SCs/STs and Physically
Handicapped from March 27, 2006 till date by the Ministry/
NDMC on SCs/STs and Physically Handicapped
grievances;

(b) whether the Govemment has taken any action
on each such letter;

(c) if so, the details therefor;
(d) if not, the reasons therefor; and

(e) the time by which action on pending letters is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) A
statement indicating the details of the letters received in
Ministry of Home Affairs and New Deihi Municipal Council
since 27th March, 2006 from VIPs, other important
functionaries and All India Association for SC/ST &
Physically Handicapped on the subject of Scheduled
Castes, Scheduled Tribes and Physically Handicapped
grievances relating to New Delhi Municipal Council is
enclosed. Appropriate action has been taken on these
references as indicated in the enclosed Statement.

S.No. Name of the person,
association, etc. from
where references received

Number and date

Action taken/Reply sent

1 2

4

1, Assigtant Registrar (Law),
National Human Rights Commission
2 Cabinet Secretariat,
Prime Ministers High leve!
Committee

3836/302002-03 dated 10.5.06

Cab. Sectt/PMHLC/Misc/
2005-08/21/2857 dated 19.5.2006

No. 1436/SANEstate dated 26.06.2008

No.SANEstate/1678-79 dated 25.7.06
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2

3

4

10,

1

12,

13

1"

16.

18.

Chisf Minister's Offics, Delhi Secretariat
Chief Minister's Offics, Delhi Secretariat
Assigtant Director (Reha.), Ministry of Labour

Offcer on Special Duty fo the Chiel Minister,
Dethi Secretariat

18t Porsonal Assistant to Minisier

for Sclence and Technology

Shri Tariq Anwar, Member of Parkament
Shri Ganesh Prasad Singh, Member of Pariament

Shri Oscar Femandes, Minister of
State for Labour & Employment
(independent Charge)

Shri Feraque Ahmad,
Officer on Special
Duty to Minister of State
for Human Resource

Development

Al India Association for SC/ST
and Physically Handicapped

Al india Association for
SC/ST and Physically
Handicapped

Al india Association for

SCIST and Physicalty
Handicapped

Al India Association for
SC/ST and Physically
Handicapped

Al India Association for
SC/ST and Pysically

Handicapped

Al India Association for
SC/ST and Physicaly
Handicapped

Officer on Special Duty to
Lieutenant Govemor

CWPGVIP/2006 dated 26.8.2006
CMO/PGC(E)/2006/77832 dated 20.6.06
5(17/RelVVRC/2006/1340 dated 22.8.06

OSD/CM-PK/106/1085 dated 10.7.06

Min(SAT&ODYPAC/S02 dated 2.5.08

TA/6883/2006 dated 30.8.08
N

1(8MOS(ICYVIPIO7 dated 4.1.07

178/0SOMOS(HRD)2007 dated 24.1.07

Dated 12.08.08

Deted 12.06.06

Dated 12.08.08

Dated 30.8.06

Dated 23.8.06

Datad 28.08.2006

No. 14 (iY0B-RN/478/1367 dated 8.4.06

No. SAA/Estate/1680-81 dated 25.7.08
No. SAA/Estate/1683 dated 25.7.06
No. 1481-82/Estate/’2006 dated 03.10.2008

No. 1478-79/Estate/06 dated 03.10.2006

No.SAAEstate/1653-54 dated 30.10.2008

No. SAA/Estate/1 857-58 dated 30.10.2006
No. SAA/Estate/ 1659-60 dated 30.10.2006

No. 1208/SO(CP)Estate dated 21.02.07

No. 1297/SO(CP) Estate dated 21.02.2007

Replied in January, 2007

Rephed in January, 2007

Interim . reply given vide letter dated
21.08.2006. This matter is under examination
and final reply will be given on finalisation of
the case.

Interim reply given vide letter dated
21,08.2006. This matter is under examination
and final reply wil be given on finalisation of
the cese.

Replied in January, 2007.

Replied in January, 2007

Replied vide Ref. No.D/1003 to 1004/
SO(Ent.). dated 24.04.2008
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1 2 3 4
19. Dethi SC/ST/OBCMinorities No.F.57(10y05-08/PGC- Replied vide Ref. No.D/3158/SO(Enf,) dated
& Handicapped Financial & Handicapped/ VoIV 04.12.2006
Development Corporation DSFDC/8419 dated 25.10.08
Limited
20. Shi Ram Babu Sharma, Misc/206 deted 6.11.06 Replied vide Ret. No.DY3238/SO(En.) deted
Member of Legisiative 13.12.2008
Assembly
21, Shri R.P. Rathi, Officer on Special Duty No.0501/(M OS, C&F)2008-5250 Replied vide Ref. No.D/326&/80 (Enf.) dated
to Minigter of Chemicals and Fertiizers dafed 22.11.2008 18.12.2008
and Steel
2. Smt. Tejdar Babar, No. 1215/PANC/08 dated 22.11.08 Replied vide DO No.D/3239/S0 (Ent.)
Member of Legisiative dated 13.122008
Assembly
23. Shri Manoj Kumar Aggarwal, F. No. 13(53)04/UD/26042 dated 12.12.08 Replied vide Ref. No. D/3464/SO(Enf.)
Deputy Secretary, dated 28.12.2008
Department of Urban
Development, Govemment
of NCT of Delh.
24 Shri Oscar Femandes, Minister D. 0. NO.(8YMOS/IC) VIPIOT dated 3.2.07 DO No. 191/PSICPAO7 dated 08.02.07
of State (Independent Charge)
Labour & Employment
25, Al India Associaion for Dated 25.7.08 Sent to NOMC for appropriste action vide
SC/ST and Physically Ministry of Home Affairs' letter No.l4037/
Handicapped 1/2008-Deii-l dated 29.11.2008
2. All India Association for Dated 11.8.08 Sent to NDMC for appropriste action
SC/ST and Physically vide Ministry of Home Affairs' letter
Handicapped No. 14037/1/2008-Deihi-i! dated 26.09.2008
21, Shri Laimani Prashad, No.MP/VIP/2006 dated 19.12.06 Sent to NDMC for appropriate action vide
Member of Pariament Ministry of Home Affairs’ letter No. 14035/
1/2007-Deih-l| dated 04.01.2007
infant Mortality the high infant mortality rate of the girl child as compared

1860. SHRI MANORANJAN BHAKTA:
SHRI BALASHOWRY VALLABHANENI:

SHRI A. SAl PRATHAP:

Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state:

(a) whether studies conducted by the Registration
Survey of the Registrar General of the Census revealed

to the boy child;

(b) it so, the details thereof during each of the last
three years, State-wise and gender-wise; and

(c) the steps takenfto be taken by the Govemment

in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF

WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) As per the information
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fumished by Registrar General of India, according to the
Sample Registration System (SRS), high infant mortality
has been observed for the girl child as compared to the
boy child.

(b) As per enclosed Statement.
(c) A number of steps have been taken by the

Government like the Integrated Child Development
Scheme (ICDS) which alms at holistic development of
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children below six years, and focuses on reduction in
incidence in mortallty, morbidity and mainutrition. Moreover,
Government of India has been implementing several
programmes/schemes like National Diarrhea Disease
Control Programme; National Acute Respiratory Infection
(ARI) Control Programme; Vitamin-A Supplementation; iron
and Folic Acid Supplementation; Promotion of breast
feeding etc. Besides, a massive awareness campaign on
the importance of the girl child has also been Initiated to
enhance her value and ensure her overall welfare.

Statement

Statemnent: Infant Mortality Rate by sex India and bigger States, 2003-05

India & bigger states 2003 2004+ 2005+
Person Male Female Person Male Female Person Male Female
India 60" 57" 64* 58 58 58 58 56 61
Andhra Pradesh 58 59 59 59 59 58 57 56 58
Assam 67 69 65 56 76 55 68 66 69
Bihar+ 60 59 62 61 60 63 61 60 62
Guijarat 57 54 61 53 50 57 54 52 55
Haryana 59 54 65 61 55 68 60 51 70
Karnataka 52 51 52 49 49 49 50 48 51
Kerala 1 1 12 12 14 1 14 14 15
Madhya Pradesh 82 77 86 79 82 75 76 72 79
Maharashtra 42 32 54 38 31 42 36 34 37
Orissa 83 82 83 77 76 79 75 74 77
Punjab 49 46 §2 45 37 55 44 41 48
Rajasthan 75 70 81 67 66 69 68 64 72
Tamil Nadu 43 44 41 41 43 38 37 35 39
Uttar Pradesh+ 76 89 84 72 71 72 73 71 75
West Bengal 48 45 46 40 45 34 38 38 39

*Exclude Nagaland (Rural)
+Based on new sample drawn from 2001 Census.
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Look East Policy

1861. SHRI ANWAR HUSSAIN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the total allocation made under the Look East
Policy during the current financial year;

(b) the manner in which the North Eastem Region
benefited from this Policy during the last three years;
and

(c) the details of the short term and long term
schemes under the Look East Policy which can benefit
the North Eastem Region?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Department of Industrial Policy and
Promotion has no allocation under the head ‘Look East
Policy’. However, for North Eastern States, there is a
special Industrial Policy dispensation for the overall
development of the region.

(b) and (c) The Package for the Industrial Policy for
the North-East contains special concessions such as
excise duty exemption, income tax exemption, investment
subsidy, interest subsidy, comprehensive insurance etc.
which are intended to facilitate and hasten the industrial
and economic development of the North-Eastern States.

Industrial Development of North Eastern Region

1862. SHRI ABU AYES MONDAL: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has set up ‘Single
Window Scheme' for the industrial development of the
North Eastern Region; and

(b) if so, the details of the projects that have been
implemented under the said scheme during 2005-067

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) No Sir.

(b) Does not arise.
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[Transiation/
Operation Rhino-2 against Uifa Activists

1863. PROF. VIJAY KUMAR MALHOTRA:
SHRI SANTOSH GANGWAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has launched Operation
Rhino-2 against/ULFA activists in Assam;

(b) it so, the details thereof and the number of ULFA
activists arrested or killed under the said operation;

(c) whether it has come to the notice of the
Government that the ULFA activists are intruding in the
territory of Bhutan; and

(d) if so, the details thereof and the corrective steps
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 8. REGUPATHY): (a) No operation
named Rhino-2 has been launched.

(b) During the current year (upto 28.02.2007), 30
ULFA cadres have been arrested and 19 killed in the
Counter Insurgency operations.

(c) and (d) There is no specific report that the ULFA
cadres are establishing camp in the territory of Bhutan.
However, the Government is keeping close watch on the
activities of militant outfits along the Indo-Bhutan border.

Criminalisation in Politics

1864. SHRI RAMDAS ATHAWALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Govemment, has decided to check
the dangers posed by the criminalization in politics in the
country;

(b) it so, the measures taken/proposed to be taken
by the Government to check the entry of criminals into
politics; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) The Govemment has been seized of the issue of
electoral reforms to inter alia address the dangers posed
by the Criminalization in Police.

Loopholes in indian Inteliectual Property Rights
Legisiations

1865. SHRI VIJAY KUMAR KHANDELWAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether foreign companies are reaping benefits
from our traditional knowledge due to the loopholes in
Indian Intellectual Property Rights Legislations;

(b) is so, whether the Government proposes to amend
the law in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c) The Patents Act, 1970, as amended
in 2005, provides vidle Section 3(p) that an invention which
in effect, is traditional knowledge or which is an
aggregation or duplication of known properties of
traditionally known component or components is not
patentable.

Section 10 of the Patents Act, 1970, /nfer alia,
provides for disclosure of the source and geographical
origin of the biological material in the specification, when
used in an invention.

Further, the Act also provides for opposition to the
grant of patent on the ground that the invention so far
as claimed in any claim of the complete specification is
anticipated having regard to the knowledge, oral or
otherwise, available within any local or indigenous
community in India or elsewhere and for revocation of a
granted patent.

In view of the above, there is no proposal presently
under consideration of the Government to amend the
Patents Act.
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Rural Industrialisation and Technical Advancement

1866. SHRI RASHEED MASOOD: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has formulated any
scheme for rural industrialisation and technical
advancement;

(b) if so, the details thereof;

(c) whether the Government is contemplating to
accord autonomy to Mahatma Gandhi Industrialisation
Institute, Vardha; and

(d): if so, the time by which autonomy to this Institute
is likely to be accorded?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) to (d) The Government
(in the Ministry of Agro and Rural Industries) has been
implementing the following schemes for rural
industrialization and technical advancement in the field of
khadi and village industries sector:

(i) Rural Employment Generation Programme
(REGP), through the Khadi and Village Industries
Commission (KVIC), to help eligible
entrepreneurs to set up village industry units and
thus create employment opportunities in village
and small towns with population upto 20,000.
Under this programme, entrepreneurs can
establish village industries by availing of margin
money assistance from KVIC and loans from
public sector scheduled commercial banks,
selected regional rural banks, cooperative banks,
etc., for projects with a maximum cost of
Rs. 25 lakh.

(i) Rural Industries Service Centres Scheme (RISC)
for setting up of common facility centres (CFCs)
to provide infrastructural support and services
to such industries;

(li) Product Development, Design Intervention and
Packaging Programme (PRODIP) for improved
designs and packaging of khadi and village
industry products;

Besides, the Government has decided to set up the
“Mahatma Gandhi Institute for Rural Industrialisation
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(MGIRI)" by completely overhauling and revamping the
existing MGIRI, Vardha, which had come into existence
in 2003 after the erstwhile Jamnalal Bajaj Central
Research Institute, Vardha was rechristened as MGIRI.
The MGIRI, Vardha is an autonomous body registered
under the Societies Registration Act, 1960 to provide high
quality scientific, technological and management inputs to
strengthen rural industrialization and enhance opportunities
of meaningful and productive employment in rural areas
in the khadi and village industries. The promotion of rural
industrialization would be helped greatly through cepacity-
building and technology upgradation in khadi and village
Iindustries (KVI), resulting in generation of employment
opportunities in rural areas and higher productivity and
incomes of artisans. The specific objectives behind setting
up MGIRI are to,

(i) set up a strong two-way linkage between itself
and the rural industrialists and technical experts
in professional institutes so as to facilitate quick
availability of modern science, technology and
management inputs for rural industrialisation;

(i) create a science and technology hub for KVI
sector by developing strong linkages and
interface with other institutions in the field of
rural industrialisation,

(iii) build a database of technologies available in KVI
sector,

(iv) facilitate setting up of rural industrial estates and
clusters with necessary infrastructural facilities
like power, specialised tool rooms, testing and
marketing facilities,

(v) undertake and sponsor projects capable of giving
substantial fillip to larger and increased market
penetration to selected products of village

industry,

(vi) conduct specialised human resource development
programmes in generic areas such as Total
Quality Management, creativity and innovation,
rural entrepreneurship development,

(vil) provide training to trainers of the training centres
of KVIC and Khadi and Village Industries Boards
of State/Union Territory Govemment, and to
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(vil) promote innovation through pilot studies and fieid
trials through research, extension, education and
training

[English]

Production of Coffes and Rubber

1867. SHR! SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the production of natural rubber and
coffes in India is the highest among the major natural
rubber producing countries in the world;

(b) if so, the details of production of natural rubber
and coffee during 2005-08 and “2006-07, country-wise;
and

(c) the steps taken to increase the production and
marketing of these products in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MIniSTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No Sir.

(b) The detalis of production of coffee and Natural
Rubber during 2005-06 & 2006-07, country-wise are as
under:

Coffee (in tonnes)
Country 2005-06 2006-07
Brazil 19,76,640 25,50,720
Colombia 7,17,540 6,96,000
Indonesia 5.19,540 4,111,000
Vietnam 8,090,840 9,00,000
India 2,74,000 2,88,000
Others 23,685,700 25,83,600
World Total 66,683,360 74,29,320
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Natural Rubber

(in tonnes)
Country 2005° 2006°
Thailand 29,37,000 29,68,000
Indonesia 22,71,000 24,54,000
Malaysia 11,26,000 12,11,000
India 7,72,000 8,57,000
Vietnam 4,69,000 5,36,000
China 4,28,000 4,486,000
World Total 87,77,000 92,565,000

*Information for other countries is available for calendar year
only.

(c) The Government of India through Coffee Board
and Rubber Board is implementing various plan schemes
for augmenting domestic production of coffee and Natural
Rubber respectively. These include replantation of low
yielding plantations and increasing productivity of existing
plantations. Further, various initiatives are being
undertaken by the respective Boards with financial support
of the Government of India for the marketing of their
products. The Coffee Board has provided training courses
on roasting and brewing of coffee, promoted coffee
through media advertisements and participated in national
and regional fairs. The Rubber Board has strengthened
Rubber Producers Societies in rubberwood processing and
value addition and participated in various national fairs.

insurance for Girls

1868. SHRI RAVI PRAKASH VERMA: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to provide an
insurance cover of Rupees; one lakh for each girl child
as an incentive for its upbringing in the country as
reported in ‘The Hindu' dated December 19, 2006;

(b) if so, the details thereof, State-wise;
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(c) whether the Government proposes a conditional
cash transfer scheme during the Eleventh Five Year Plan;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) A proposal is under
consideration for the Eleventh Five Year Plan, wherein it
is proposed that an insurance cover will be provided for
the girl child as a safety net and aiso to enable the gir
to receive a lump sum at the age of 18 years with suitable
medical and educational components, to ensure her
survival and overall development.

(c) and (d) Proposal for a Conditional Cash and Non-
Cash Transfer Scheme to ensure overall welfare of the
Girl Child is under consideration under the 11th Five Year
Plan. The transfers are based on fulfiliment of four
important conditionalities viz. birth and registration of the
girl child, immunization, her retention in school and
delaying her age of marriage beyond 18 years.

Decline In wdol Production

1869. SHRI ASADUDDIN OWAISIE: Will the Minister
of TEXTILES be pleased to state:

(a) whether the production of wool has declined
significantly during the Tenth Five Year Plan period in
comparison to Ninth Five Year Plan;

(b) # so, the details thereof and percentage of decline
as compared to Ninth Five Year Plan alongwith the
reasons for decline;

(c) whether the Government has chalked out any
special strategy for the Eleventh Five Year Plan keeping
in view the sharp decline in Tenth Five Year Plan for the
said product; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b)
There has been a marginal decline of roughly 1.93% in
the total wool production ‘during the 10th Five year Plan
in comparison to the 9th Five Year Plan due to the
drought conditions prevalling during the 10th Five Year
Plan in the largest wool producing State of Rajasthan.



125 Whitten Answers

This resulted in decline of the number of sheep in the
State from 140 lakhs to 100 lakhs. The details of wool
production during the 9th and the 10th Five Year Plans
are given below:

(In million kg.)

Year 9th Plan Year 10th Plan
1997-98 45.6 2002-03 50.5
1998-99 46.9 2003-04 - 48.5
1999-2000 47.9 2004-05 446
2000-01 48.4 2005-06 44.9
2001-02 49.5 2006-07 452°
Total 238.3 Total 233.7

* —Anticipated

(Source: Ministry of Agriculture)

(c) and (d) During the 11th Five Year Plan, efforts
will be made in the areas of healthcare and improvement
of select high yielding indigenous breeds of sheep. Since
production of wool is considered as a by product of
rearing sheep for meat, special incentives like schemes
of sheep insurance and shepherd insurance and creation
of a Revolving Fund to be utilized for procurement of
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raw wool and its sale are likely to lead to an increase
in the production of wool in the country. In addition, the
Angora Wool Development Programme over the Pashmina
Wool Development projects for increasing the production
of angora raw wool and the quality and quantity of
Pashmina would be further strengthened.

Production and Export of Tea

1870. SHRI K.S. RAO: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the total quantity of different varieties of tea
exported and foreign exchange eamed during each of
the last three years;

(b) the details of production capacity of each
processing units during each of the last three years;

(c) whether the Government proposes to encourage
higher production of blended tea and diversification of
export of blended tea to various foreign countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The total
quantity of different varieties of tea exported during the
last three years is as under.

Quantity : Million kgs. Value : Rs. Crores

Varieties of Tea 2003-04 2004-05 2005-06

Qty. Value Qty.‘ Value Qty. Value
Bulk Tea 140.70 1037.31 159.03 1312.86 154.23 1243.10
Packet Tea 34.01 405.80 35.73 353.65 30.53 295.02
Tea Bags 4.90 94.31 7.09 142.91 8.38 174.32
Instant Tea 3.46 99.57 3.96 115.29 3.53 91.14
Total 183.07 1636.99 205.81 1924.71 196.67 1793.58

{(b) There are about 1700 processing units which are
engaged in tea production activities. It is, therefore, difficult
to ascertain individual processing capacities of these units.

(c) and (d) India has been exporting value added

tea including blended tea over the years to various
countries. Exports from India have registered an increase
in 2006 and this is expected to continue. In order to
encourage tea exports in value-added form to earn more
foreign exchange, a concessional import duty on various
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tea machineries was levied by the Government and duty
on packaging/material has been brought down.

[Translation]
Tehbazarli in NDMC Area

1871. CH. MUNAWAR HASSAN: WIll the Minister of
HOME AFFAIRS be pleased to state:

(a) the places where Tehbazari has been permitted
by the NDMC in New Delhi area;

(b) the norms fixed for allotment of Tehbazari and
the revenue generated by the Council therefrom during
each of the last three years; and

(c) the steps taken/being taken by the Council for
allotment of permanent shops in place of Tehbazari?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Names of
the place where New Delhi Municipal Council has
permitted Tehbazari are given in the enclosed
Statement-1.

(b) The norms fixed for allotment of Tehbazari sites
in New Delhi Municipal Council/area are given in the
enclosed Statement-il.

The revenue generated by the Council as Tehbazari
fee, during each of the last three years is as under:

S.No. Year Revenue generated
1. 2003-04 26,73,000/-
2. 2004-05 47,39,000/-
3. 2005-06 82,76,000/-
Total 1,56,88,000/-

(c) At present, there is no proposal for allotment of
permanent shops in place of Tehbazari.

Starement |
Sl.No. Locatlo;\ of site
1 2
1. Behind Madras Hotel, Opp. Bhasin Motors
2. Opposite Shop No.4, Refugee Market Babar

Road

fo Questions 1286

1.
12.
13.
14.
13.
16.
17.
18.
18.
20.

21.

23.

24.

26.
27.
28

29.

31.

Gopal Dass Bhawan, B.K. Road
Lane of New House

Reserve Bank of India, Parliament Street,
New Delhi

Shastri Market

Mohan Singh Place

Scindia House

Hindustan Times Building

Kailash Building Curzon Road
Surya Kiran Building

Krishan Hotel

Regal Building

Behind Ashok Yatri Niwas

Behind Vanona Building

Behind State Bank of India, Jai Singh Road
Kanchan Janga Building

Hansaliya Building

Curzon Road

Janpath lane

Shastri Market

ECE House Curzon Road

Nirmal Tower, B.K. Road

Mohan Singh Place

Regal Porch

Janpath Mini Market

Thapar House, Janpath

23, K.G. Marg in front of Himalay House
Near Press Trust of India Building

Snack Bar Reyoli
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2

2

35.

36.

37.

39.
40.

41.

45.

46.

47.

49,
50.
51.

52.

53.

55.

56.

57.

58.

Near State Bank of Patiala, Parlilament Street
Near Railing opp. Revoli Cinema
Chanderlok Building

Ashoka Carpet, B.K. Road

Ansal Bhawan, Kasturba Gandhi Marg
Madras Hotel

State Bank of Patiala, Sansad Marg
Himaliya House, Kasturba Gandhi Marg
Allahabad Bank, Parliament Street
FICCI Auditorium

PIO at Jantar Mantar

Kwality Restaurant, Regal Building

PIO at Police Station, Parliament Street

Opposite Navrang House, Kasturba Gandhi
Marg

Behind Vandna Building

Odeon Sweet House, Connaught Place
M-Block near South Indian Building
H-Block 6ear Plaza

D-Block outside Veigi Restaurant

N-Block near Art House, Connaught Place

N-Block, MDK Bar Restaurant, Connaught
Place

F-Block, Kripa Ram House, Connaught Place
N-Block, Metro House, Connaught Place
D-Block, Connaught Place

34/3, Shankar Market, Connaught Place
A-Block, Venger Building, Connaught Place

N-Block opposite Scindia House

60.
61.
62.
63.

65.
66.

67.

69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.
82,

83.

85.

Near Stall No. 17, Babar Road

Stall No. 19, Babar Road

Birla Mandir

Behind Willingdon Hospital

Near House No.478, Mandir Marg

Space near Garage No. 114, Gole Market
75-75A, Jain Mandir, Gole Markst

Near Central Bank, Gole Market

Patiala House

Near Law Institute Bhagwan Dass Road
Baroda House

In front of Ashoka Road, Rafi Marg
Cheimsford Road

Dr. Rajinder Prasad Road

Krishi Bhawan, Near Boat Club

Kalawati Hospital towards Panchkuian Road
Back side of Birla Mandir

Gurudwara Bangal Sahib

Tailer Market, Baird Road

PIO at Kali Bari Marg near Willingdon Hospital
Lane Piyare Lal Motors near Maridian Hotel
Near PIO at Super Bazar

Behind Madras Hotel

Kalawati Hospital

31-35, Gole Market, Rama Krishnan Ashram
Marg

Super Bazar
Navrang House, Kasturba Gandhi Marg

Shankar Market
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87. Near Stall No. 8, Ram Manohar Lohia Hospital 115. Hanuman Mandir

8s. Janpath 116. Rivoli Cinema

89. Parliament Street 17. Basant Lane

90. Jeevan Tara 118. Chelmsford Road

91. Jai Singh Road 119, Municipal Market, Connaught Place
92, Ashok Road 120. Kasturba Gandhi Marg

3. Baba Kharak Singh Marg 121. Khan Market

94. Outer Circle State Entry 122. P. R. Market

95. Behind Statesman Building 123. Lodhi Estate

96. Akash Deep Building 124. Kidwai Nagar

97. UCO Bank Building 126. Sarojini Nagar

8. Opposite Supreme Court 126. Nauroji Nagar

99. Shahjahan Road 127. Netaji Nagar
100. Malcha Marg Shopping Complex 128. Purana Quila Road

101. Chanakya Cinema 129. Gole Market

102. *Dr. Ram Manohar Lohia Hospital 130. Vayu Bhawan

103. Iindian Oil Bhawan, Janpath 131. Connaught Place

104. Verandah of Janpath 132. Moti Bagh

105. Kidwai Bhawan 133. Laxmi Bai Nagar

106. Scindia House Lane 134. Behind P. R. Market Shop No. |
107. Regal Cinema 136. Near Rasan Godown P. R. Market
108. Palika Bazar 136. Near Cemetery Shajahan Road
109. Hanuman Road 137. Prithvi Raj Market

110. Emporia Building, BKS Marg 138. Barasuar Market

11, Shivaji Stadium 139. Palika Bhawan

112 Rama Krishna Ashram Marg 140. Fuel Depot, Prithvi Raj Market
113. Alka Hotel 141, PIO at Maicha Marg

14. Shaheed Bhagat Singh Marg: 142 PIO at Dalhousie Road, Soluth Block
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143.
144,
145.
146.
147.
148.
149,
150.
151.
152.
153.
154.
158.
156.
157.
158.
159.
160.
161.
162.
163.
164.
165.
166.

167.

PIO at Moti Bagh Bus Stand

Pan Thara at Lodhi Estate

At Maurya Hotel, Sardar Patel Marg
PIO at Udyog Bhawan

Nirman Bhawan, Maulana Azad Road
D-A venue, Sarojini Nagar

South Block, Fire Brigade

Behind Udyog Bhawan

Safdarjung Hospital

Sena Bhawan

Yusuf Sarai

Chanakyapuri

Mansingh Road

East Kidwai Nagar Market

B. K. Dutt Colony, Lodhi Road
Outside Pakistan Embassy

Pakistan High Commission
Panchsheel Marg, Chanakyapuri

Fuel Depot, Netaji Nagar

Fuel Depot, South Market, Electric Lane House
Bikaner House

Behind Birla House, Tis January Marg
PIO at Jamnagar House, Mansingh Road
Panthara at 24-A, Prithvi Raj Road

Road Berm at Maicha Marg

1.

Statement Il

All eligible squatters upto 1977 shall be eligible
for allotment of kiosk and Stalls subject to their
availability in the respective area. Till they are
allotted Kiosks/Stalls they will be given
permission to Tehbazari on usual charges.

2. All eligible squatters pertaining to 1978 to 1980
will be eligible for tehbazari permission in their,
respective area subject to avallability of suitable
spaces. However, if stalis/kiosks are available
after accommodating the eligible squatters, upto
197 squatters out of this list will also become
eligible for aliotment of kiosks/stalls.

3. The eligible squatters between 1981 and 1987
may also be considered for allotment of
tehbazari, in case suitable vacant space in the
respective zone is available for such allotment.

4. For determining the eligibility of squatters, the
proof of squatting such as receipt of removal
charges from NDMC, challans by the Police,
toleration permission granted by the NDMC shall
be the relevant documents.

5. Tehbazari holders normally shall not be disturbed
from their present sites unless there are special
reasons to do so.

6. Similarly, persons who were given toleration
permission shall not be normally disturbed from
their present sites.

7. Cases of persons, who are having stay orders
form the courts, will be examined separately
within the frame work of this scheme, and efforts
will be made to accommodate them either in
the same locality or in the nearby location as
far as possible.

[English]
Shift Office from Kandla to Gandhi Nagar

1872. SHRI MADHUSUDAN MISTRY:
SHRI BHUPENDRASINH SOLANKI:
SHRI RATILAL KALIDAS VARMA:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the Government has received any
proposal from the Government of Gujarat to shift the
Office of Development Commissioner (SEZ) from Kandia
to Gandhi Nagar,

(b) if so, whether the said proposal has been rejected;
and
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(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No
proposal to shift the Office of Development Commissioner
(SEZ) rom Kandla to Gandhi Nagar is under consideration.

(c) In view of the newly notified Special Economic
Zones in Gujarat, more posts of Development
Commissioners have been approved.

Militants’ Links with Nepal

1873. SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:
SHRI JASHUBHAI DHANABHAI BARAD:
SHRI MILIND DEORA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Kashmiri militants are having links
with Nepali Maoists group and sale-purchase of arms are
going on wia Delhi as reported in The Hindustan Times'
dated February 14, 2007;

(b) if so, the facts thereof and the reaction of the
Government thereto;

(c) the number of isuch cases registered during the
last one year;

(d) whether the Government has informed the
neighbouring countries in this regard;

(e) it so, the reaction of those countries thereon;
and

(f) the steps taken by the Government to check such
activities of militants?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) No, Sir. Government have no input to suggest
that Kashmiri militants have links with Nepal Maoists

group.

(c) to (f) Question does not arise.
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Ekiavya Mode! Residential Schools

1874. SHRI HARIBHAU RATHOD:
SHRI L. RAJAGOPAL:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) the number of Eklavya Model Residential Schools
(EMRS) functioning in the country as on date, State-
wise;

(b) the number of vacancies of teachers available in
these Vidyalayas;

(c) the arrangement made by the Govemment to fill
up the vacancy of teachers in these Vidyalayas;

(d) whether these Vidyalayas are well equipped with
libraries and laboratories;

(e) if so, the details thereof;

(f) if not the steps taken by the Government in this
regard;

(g) the achievements of the students of EMRS from
the State of Andhra Pradesh; and

(h) the measures taken by the Government to
improve the EMRS in the country particulaiiy Andhra
Pradesh?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH): (a) 72 Eklavya Model Residential Schoois
(EMRS) are functioning as on date. A statement indicating
state-wise status is given in the enclosed Statement—I.

(b) to (f) The EMRSs have been set up by the State
Governments out of grants provided by the Government
of India under Article 275 (1) of the Constitution. As per
existing norms, Government of India provides one-time
grant of Rs. 250 lakh for the school building, hostels,
teachers' quarters, library, laboratories and associated
infrastructure, and up to Rs. 30 lakh per school annually
to meet the recurring expenses to run the school. State
Governments are to form autonomous societies to run
these schools and also make arrangements for teachers
etc. The prescribed noms for students: teacher ratio is
30:1 and provision for library and laboratories too has
been made. The Ministry of Tribal Affairs is not involved
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In the appointment and/or hiring of the services of
teachers and other personnel and therefore, such
information is not maintained in the Ministry.

(g) A statement—I| indicating the number of
Scheduled Tribes students admitted and passed out from
Eklavya Model Residential Schools (EMRS) in Andhra
Pradesh during 2005-06 is enclosed.

(h) The Ministry of Tribal Affairs obtains periodic
progress reports regarding the status of implementation
of the EMRS, and convenes meetings with the State
Secretaries of the Tribal Welfare/Tribal Weltare
Development Departments to review the physical and
financial progress of the scheme. Officers of the Ministry
also undertake visits to the schools from time to time.
Modifications are made as and when required.

Statement |

Stare-wise Eklavya Mode/ Residential Schools (EMRS)
functioning in the Country

S.No. State No.of EMRS

Functioning
1. Andhra Pradesh 8
2. Gujarat 8
3. Himachal Pradesh 1
4. Kerala 2
5. Karnataka 3
6. Madhya Pradesh 8
7. Maharashtra 4
8. Orissa 10
9. Rajasthan 7
10. Tamil Nadu 1
1. Tripura 3
12. West Bengal 5
13. Jharkhand 4
14. Chhattisgarh 8
Total 72

PHALGUNA 22, 1828 (Saka)
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Statemnent 1l

Number of ST sludents admitted and passed out from
Eklavya Mooe! Residential Schools (EMRS) in
Andhra FPradesh auring 2005-06

Class Strength Passed Out
Boys QGirls Total Boys @irls Total
Vi 244 3851 505 238 351 589
Vil 248 334 582 248 332 580
Vil 232 319 851 231 318 550
IX 239 319 558 238 319 557
X 174 263 437 173 180 363
X 250 334 584 156 199 354
xi 239 166 405 165 105 260

Total 1626 2086 3712 1438 1815 3253

Public-private Partnership

1875. SHRIMAT! NIVEDITA MANE: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has any pian for public-
private partnership in social sector;

(b) if 80, the details thereof and the reasons theretor;
(c) whether the Government has identified the areas;
(d) if so, the details thereof, and

(e) the manner in which it would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) to (e) The proposal regarding Public-Private
Partnership (PPP) in Social Sector is in a very early
stage of examination in the Government. It is a difficult
and complex subject and requires cautious approach.
There is a need for area specific policy to ensure that
private sector participation leads to inclusive growth.
However, there is no specific proposal before the
Government at the moment.
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Contingency Allowances to Students

1876. SHRI ASHOK KUMAR RAWAT: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the amount provided to various institutions under
the head ‘contingency allowances’ during the last three
years;

(b) whether the whole amount has been spent
systematically;

(c) It so, whether Ph.D and M.S, students of Indian
Institutes of Technologies (liTs) and Indian Institute of
Sciences (lISc) Bangalore are getting their contingency
allowances as per norms;

(d) it so, the details thereof indicating the amount,
per student per year, category-wise, institute-wise:

(e) whether some IITs or lISc are not disbursing
contingency amount to the students and violating the
norms prescribed for this purpose;

(f) if so, the reasons therefor institue-wise;

(g) whether any action has been taken against lhe
officials found guilty in this regard;

(h) if so, the details thereof; and

(i) the measures being contemplated to stop such
financial irregularities category-wise and institute-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (i) The information is being
collected and will be laid on the Table of the House.

Outlay for ST Population

1877. SHRI K.J.S.P. REDDY: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Govemment has asked States to
prepare exclusive annual plan to spend the outlay

earmarked for the ST population; and

(b) it so, the details thereof?

MARCH 13, 2007
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THE MINISTER OF TRIBAL AFFAIRS (SHR! P.R
KYNDIAH): (a) and (b) The Ministry of Tribal Affairs has
asked the Governments of 22 States and 2 UT
Administrations to prepare a Tribal Sub-Plan (TSP) for
the welfare of Scheduled Tribes as a part of their Annual
Plan. The concerned State Governments and UT
Administrations have also been asked to follow the
guidelines issued by the Planning Commission in 2005
for formulation and implementation of TSP which, /nfer
al/a stated that (i) allocation of funds under TSP should
be at least in proportion to the ST population of the
State/ UT; (ii) a separate Budget Head/Sub-Head for TSP
(Code 796) should be provided; (lii) Tribal Welfare
Department of the State should act as nodal department
for planning and finance for tribal areas and development
of STs; (iv) the entire TSP budget should be placed at
the disposal of such nodal Department and (v) funds
provision made under TSP should be made non-divertible
and non-lapsable so that it is spent on schemes/
programmes exclusively for the welfare of the Scheduled
Tribes.

Export of Diamonds

1878. SHRI KAILASH MEGHWAL: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the foreign exchange eamed from
the export of diamonds during the last three years;

(b) whether there is any stiff competition from China
and other foreign countries in diamond cutting and
polishing industry;

(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken by the
Government to safeguard the interest of diamond cutting
and polishing industry in the country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The details of
foreign exchange earned from the eéxport of diamonds
during the last three years are as follows:



141 Wiitten Answers

(In USD Miilion)
2004-05 2005-08 2006-07 (Upto
August, 2006)
10361.87 11610.27 4143.27

(b) and (c) No, Sir.

(d) The Government has taken several steps to
safeguard the interests of diamond cutting and polishing
industry in India. The licencing regime for rough diamonds
has been abolished and custom duty on import of rough
diamond is 0%. The facility of advance remittances without
ingisting on bank guarantee for import of rough diamonds
has been permitted subject to terms and conditions. Export
of gems and jewellery, which also includes cut and
polished diamonds, has been identified as a thrust sector
in the Foreign Trade Policy (2004-09). In the Foreign
Trade Policy as updated on 7th April, 2006, following
facilities have been extended to the Sector:

() Import of gold of 8 carat and above is allowed
under the replenishment scheme subject to the
import being accompanied by an Assay
Certificate specifying the purity, weight and alloy
content.

(i) Duty Free import entitiement of consumables for
metals other than Gold, Platinum to be 2% of
FOB value of exports during the previous
financial year.

(i) Duty free import entitiement of commercial
samples to be Rs. 300.000.

(iv) Duty free re-import entitiement for rejected
jewellery to be 2% of the FOB value of exports.

(v) Cutting and polishing of gems and jewellery, to
be treated as manufacturing for the purposes of
exemption under Section 10A of the Income Tax
Act.

(vi) Import of precious metal scrap/used jewellery
has been allowed for melting, refining and re-
export of jewellery. However, such import will
not be allowed through hand baggage.

(vi) Gem & Jewellery exporters have been allowed
to export jewellery on consignment basis as per
Rules.

(viii Gem & Jewellery exporters have been allowed
to export cut and polished precious and semi-
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precious stones for treatment and reimport as
per Rules.

(ix) Value addition norms for different categories of
gems and jewellery products have been reduced.

Besides, extensive efforts are made for promoting
exports of indian gems and jewellery including diamond

jowellery.
Functioning ot CBI

1879. SHRI NIKHIL KUMAR:
SHR!I ADHIR CHOWDHURY:

Wil the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the CBI has been found culprit and
deliberately covering up the money trail funding by the
terrorists;

(b) if so, the details thereof;

(c) whether the Government proposes to bring
transparency in the functioning of CBI and to make public
the various probes etc.; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir.

(b) Does not arige.

(c) and (d) The CBI has full functional autonomy
under the Delhi Special Police Establishment Act, 1946
as amended by the Central Vigilance Commission Act,
2003 which enjoins upon the Commission to include in
its annual report a separate part on the functioning of
CBI. This report is laid before each House of the
Parliament.

[Translation]
Funds for Welfare of Tribals

1880. SHRI MOHAN RAWALE: Will the Minister of
TRIBAL AFFAIRS be pleased to state:
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(a) the percentage of contribution provided by the
Government to the States for the welfare of Tribals;

(b) whether the State Governments demanded to
raise the percentage of Centre's contribution in the
Conference of Ministers of Tribal Affairs held in Delhi

recently?

(c) if so, the details thersof;

(d) whether the Government has asked the States to
set-up an independent mechanism to monitor the utilisation
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of the funds provided by the Centre; and
(e) if so, the time by which It is likely to be done?

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R.
KYNDIAH):

(a) The Ministry of Tribal Affairs provides assistance
under various schemes/programmes for the socio-
economic development of Scheduled Tribes. The
percentage of contribution under each scheme of the
Ministry is as under:

S.No. Name of the Scheme Central share (%)
1. Special Central Assistance to Tribal Sub Plan 100
2. Grants under proviso to Article 275(1) of the Constitution 100
3. Scheme of Post Matric Scholarships, Book Bank and Upgradation of 100

Merit of ST Students
4. Scheme of Hostels for ST Girls and Boys 50
5. Establishment of Ahsram Schools in Tribal Areas 50
6. Grant to Tribal Research Institutes (TRls) 50
7. Grant-in-Aid to NGOs for STs including Coaching & Allied Scheme and
Award for exemplary service
(a) Grant-in-Aid to NGOs 90
(b) Coaching & Allied 100
8. Vocational Training centres in Tribal Areas 100
9. Educational Complexes in Low Literacy Pockets for development of women 100
lteracy in Tribal areas
10. Development of Primitive Tribai Groups (PTGs) 100
1. Grant-in-Aid to State Tribal Development Cooperative Corporations for Minor 100
Forest Produce
12. Support to National/State Scheduled Tribes Finance and Development
(a) NSTFDC 100
(b) STDCs 49
13. Rajiv Gandhi National Fellowship for ST Students . 100
14, Exchange of visits by tribals 100
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(b) and (c) During the review meeting of State
Secretaries in-charge of Tribal Development/Welfare heid
on 13 February, 2007 and the Conference of State's
Ministers in-charge of Tribal Welfare/Development held
on 14 February, 2007 in New Delhi, some of the State
Governments had requested for raising the central share
for implementing the schemes/programmes of the Ministry
of Tribal Affairs. The funding pattern under various
schemes is decided by the Planning Commission.

(d) and (e) The issue of improving the monitoring of
the utilisation ot the funds provided by this Ministry was
mentioned at the State Ministers’ Conference, but there
was no discussion about setting up an independent
mechanism.

[English)

Submission of Unauthorised Construction
List by Deilhl Police

1881. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Govemment has issued instructions
to SHOs of all Police Stations in Delhi to submit a list of
unauthorized constructions in their jurisdiction;

(b) if so, the details and the reasons therefor,

(c) whether all the Police Stations have submitted
such lists;

(d) if so, the details thereof;

(e) if not, the names of the Police Stations who
have not submitted such lists;

(f) the action taken by the Govemment against such
Police Stations; and

(g) the time by which such report is likely to be
submitted by the Police Stations?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
The Union Government has not issued any such
instructions to Station House Officers (SHOs) of all Police
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Stations in Delhi to submit a list of unauthorized
construction in their jurisdiction. However, Delhi Police
vide its circular No. 16/2008 has directed that SHOs are
required to inform the land owning agency/civic bodies
about any unauthorized constructions/encroachments on
public land under their respective jurigdiction and also to
stop further encroachment. This should be on the basis
of a visual survey. Police may take action to stop
unauthorized construction only if appropriate directions are
made under the Dethi Municipal Corporation Act, 19587/
any other statute or on the basis of orders issued by
Courts from time to time. In addition, the Hon'ble High
Court of Delhi in CWP No. 4582/2003 titled Kalyan
Sanstha Welfare Organisation V/s Union of India and
others had directed that the intimation with regard to
unauthorized construction being forwarded by the SHOs
to the land owning agency may also be endorsed to the
Monitoring Committee at their Office.

(c) to (g) The information is being collected and will
be laid on the Table of the House.

Production of Coffee

1882. SHRI E. PONNUSWAMY: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of annual coffee production and
consumption in the country during the last three years,

(b) whether big industrial houses are buying coffee
at a very low price and selling it at high price to urban
customers; and

(c) if so, the action taken to stop the exploitation?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) The details of annual coffee production and
consumption for the last three years are as under:

(in MT)
Year Production Domestic Consumption
2003-04 2,70,500 70,000
2004-05 2,75,500 75,000
2005-06 2,74,000 80,200

(b) and (c) No such report has come to the
knowledge of the Government of Iindia.
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National Police University

1883. SHRI ADHIR CHOWDHURY:
SHRI UDAY SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has constituted a high
level committee to prepare an action plan for setting up
the National Police University in the country;

(b) if so, the details and recommendations of the
committee;

(c) whether the Government has examined such
recommendations;

(d) it so, the details thereof; and

(e) the time by when this University is likely to be
set-up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (8) Committee appointed by the Ministry of Home Aftairs
has conducted a preliminary study of a proposal to set
up National Police University. Since the proposal is at
preliminary consideration stage, no specific time frame
can be indicated.

Diversion of Funds

1884. SHRI N.N.KRISHNADAS: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether the Government has noticed diversion or
non-utilisation of Tribal Funds in certain States;

(b) if so, the details thereof during the last three
years;

(c) whether any proper monitoring system is working
to check the misuse or diversion of tribal funds; and

(d) if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRiI P.R.
KYNDIAH): (a) to (d) No report of diversion of funds has
come to the notice of the Ministry of Tribal Affairs.
However, non utilisation does occasionally take place in
some States.
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The mechanism followed to ensure proper utilisation
of funds is as under:

() The provisions of the Fiscal Responsibility and
Budget Management (FRBM) Act are strictly
followed,

(i) Utilisation Certificates are Insisted upon as a
pre-requisite for further release of funds;

(i) Periodic progress reports regarding the status
of implementation of schemes are obtained;

(iv) Central Govemment Officers undertake on the
spot visits to the States/Union Territories for
ascertaining the progress of implementation of
various schemes/programmes of the Ministry of
Tribal Aftairs;

(v) Meetings/Conferences are convened at the
Central level with State Ministers and State
Secretaries in charge of Tribal Welfare and
Development Departments in the States to
ensure timely submission of proposals, speed
up of implementation of the schemes/
programmes, and reviewing the physical and
financial progress;

(vi) At the State and field level, bodies like the Tribes
Advisory Council, Project Implementation
Committees of ITDPs and Panchayat Samities
also monitor timely spending of funds and
effective implementation of the schemes/
programmes.

Special Economic Zones

1885. SHRI BALASHOWRY VALLABHANEN!: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the total investment made in the Special Economic
Zones that have been approved and start their functioning;

(b) the details of zone-wise investment made; and

(c) the product-wise details of the SEZs alongwith
the targets fixed in each SEZs?

THE MINISTER OF STATE IN THE DEPARTMENT
OF  COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Investment to
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the tune of Rs. 13435 crores has been made in the 63 (b) and (c) No specific targets are fixed for each
Special Economic Zones (SEZs) notified under the SEZ. Statement showing zone-wise investment and
provisions of the SEZ Act, 2005. product sector are as follows:
St.No. Name of the Zone Produci Sector Invest made SINo.  Name of the Zone Product Sector Invest made
in Rs. Cr. in Rs. Cr.
1 2 3 4 5 6 7 8
1. Divi's Laboratories Limited Pharma T8.78 32 KIADB Textie 6.85
2. WIPRO Limited ITATES T7.98 kX ] Shyamarajy and Company ITATES ¥
3 Apache SEZ Development india Footwear 200 U Cossna Garden Developers  ITATES 70
Private Limited
4. AP Techno Projects Private Limited ITATES 4 3% Manyata Promolers ITATES 284
5. Hyderabad Gems SEZ Limited Gems and Jewellery 10 » Infopark ITATES ]
6.  Satyam Computers Services Limited ITATES 1 i Cochin Port Trust, Port Based 20
Puthuvypesn
7. Satyam Computers Services Limited ITATES 60 38 Cochin Port Trust, Port Based 0
Vallapedam
8. K Raheja IT Park (Hyderabad) ITATES 19.15 3 Electronic Technology Park  [TATES 0
PW. Lid.
9. CMC ITATES 3N (] Electronic Technology Park  [TATES 0
10. Sanghi SEZ PW. Ltd. [TATES 1002 4 Serum Bio-pharma Park Pharmaceuticals  45.18
1. Whitefield paper mills Ltd Wiiting and 56 42 EON Kharadi Infragtructure  (TATES 184
printing paper Private Limited
12 APIIC, Madhurwada ITATES - 4] MIDC (A and Aluminium Aluminium 11.81
related)
13.  Heto Infrastructure private Limited Phamma 25 “ Wipro (Hinjewadi, Pune) ITATES 153.75
14.  FAB City SPY (india) Limited Semi-conductor 70 4 MIDC Pharmaceuticals  3.75
15.  APIC ITES - ] Royal Paims (Indis) Agro 332
private Limited processing
16.  Chandigarh Administration ITATES N 47 MDC Agro processing 15
1. Reliance Infrastructure Limited Petrochemicais “na ] Medicaps T Park v 0
Private Limiled
18.  Mundra Port and Special Economic Multi-product 2057 49 MPAK WN (indore) Ltd. TATES 60

Zone Lid.
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1 2 3 5 6 7 8
19, Zydus Infrastructure Private Limited  Pharmaceuticals 80 50  Quarkdty india Pvt Lid. ~ EHATATES 157
2. Essar Hazia SEZ Limited Engineering 2000 51 Flaxronics Technologies T 200
(India) Private Limited

21. Gujarat Industrical Development Corpn. Multi product 52 52 Tata Consultancy Services [TNTES 200
Limited

2. Dahej SEZ Electronic Products 24 53 Syntel Iemational Private [TATES 45
Limited

2, Uppal Developer Private Limited Multi servcies Nil 54 ETL Infrastructure Services [TATES 1738
ud.

2. DLF L ITATES 55  Hexaware Technologies ITATES 145
Limited

25. Adityapur Industrial area Automobiles components N 56  Shiram Properties ITATES 10

development authority

2. WIPRO Limited (Electronic City) T 85 57  Coimbatore Hitech ITATES 20
Infrastructure Pwt. Ltd.

21. WIPRO Limited (Sarjapur) m 2 58  DLF Infocity Developers  EHATATES 150
(Chennai) Ltd.

28. Biocon Limited. Bio-technology 181.28 59  SIPCOT EMATATES NIL

2. Vikas Telecom Limited ITATES 598 Moser Baer India Limted  Solar 28.36 cr

coll etc.

2. Adarsh Prime Projects Private Limited ITATES 2 61 Ansal IT City and TTATES Nil
Parks Ltd.

3. Tangiin Development Limited ITATES 62  HCL Techmnologies ITATES 0

63 ML Damiya and ITATES 0

Company

[Translation]
NHRC Suggestion on Terrorist Activities

1886. SHRI HEMLAL MURMU:
SHRI RAGHURAJ SINGH SHAKYA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the National Human Rights Commission
(NHRC) has suggested that the cases related to terrorist
activities should be disposed offinvestigated by Central
Bureau of Investigation,

(b) if so, the details thereof;

(c) the details of other suggestions/recommendations
made by NHRC for effective implementation of various
laws by investigating agencies; and

(d) the action taken by the Govermment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL). (a)
to (d) In pursuance of the directions of the Hon'ble
Supreme Court in Writ Petition Np. 310 of 1996 in the
matter of Shri Prakash Singh & others versus Union of



163 Wnitten Answers

india & Others, the National Human Rights Commission
(NHRC) has filed their views regarding ‘Federal Crimes
and their investigation by a Central Agency’ before the
Hon'ble Supreme Court in the said case and has, inter-
alia, recommended that Central Bureau of Investigation
should have concurrent jurisdiction to investigate federal
crimes. Presently, the matter is sub-judice.

Cotton Purchased by Cotton Corporation of India

1887. SHRI V.K. THUMMAR: Will the Minister of
TEXTILES be pleased to state:

(a) the total amount spent on Cotton Corporation of
India during each of the last three years;

(b) the total value of the cotton purchased from
farmers during each of the last three years, State and
Union Territory-wise;

(c) whether Cotton Corporation of India has failed to
achieve its objective;
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(d) it so, the reaction of the Government thereto;
and

(e) the corrective steps taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) As
and when kapas prices touches the Minimum Support
Price (MSP) level, the CCl is mandated to procure cotton
offer at MSP declared by the Government of India in all
cotton growing States. There is no quantitative restriction
regarding MSP procurement by the Cotton Corporation of
India Ltd. (CCl). MSP procurement is the result of many
market forces over which neither the govemment nor the
CCI have adequate control. As the CCl is able to procure
adequate quantity of cotton under MSP, it has achieved
its stated objectives. The loss occurred and reimbursed
during 2001-02, 2004-05 and 2005-06 to the CCl on MSP
operations are as under:

Year MSP purchases (in lakh bales) Value (in Rs. crores) losses reimbursed to CCI
(in Rs. crore)

2001-02 9.00 818.53 96.13

2004-05 26.49 2558.42 166.99

2005-06 13.28 1273.70 219.39

2006-07* 1.71 1191.00 125.00

(d) and (e) Does not arise. The Government's and
CCFs measures have ensured remunerative prices to the
cotton growers.

Falling of Handloom Industry

1888. SHRI TUKARAM GANPATRAO RENGE PATIL:
SHR!I HARIKEWAL PRASAD:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Handloom Industry is on the verge
of destruction due to Govemment policies during the last
two years;

(b) if so, the reaction of the Government in this
regard; and

(c) the details of weavers who have committed suicide
during each of the last three years; State/Union Territory
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. The
estimated cloth production in handloom sector in the year
2005-06 was 6108 million sq. mtrs as compared to
5722 million sq. mtrs in 2004-05 and $493 million sq.
mtrs in 2003-04 which shows an annual increase of 6.75%
in the year 2005-06 and 4.17% in the year 2004-05.

(b) Does not arise.

(c) The information has been called from all States/
Union Territories. Only the Government of Andhra Pradesh



1585 Wniten Answers

and Karnataka have reported suicides by handioom
weavers during the last three years, year-wise details of
which are as under:

‘State 2004 2005 2008
Andhra Pradesh 32 32 27
Karnataka 0 0 1

Security System in Jails

1889. SHRI KRISHNA MURARI MOGHE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to introduce
centrally sponsored schemes for revamping the security
system in Jails;

(b) if so, the details thereof; and

. : 1
(c) the time by which such schemes are likely to be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
to (c) There is no new proposal in the Government of
India to introduce a centrally sponsored scheme to
exclusively revamp the security system in Jails; However,
a central Scheme for Modernisation of Prisons with an
outlay of Rs. 1800 crores was introduced in 2002-03 for
a period of five years on a cost sharing basis between
the Central Government and the State Governments in
the ratio of 75:25 respectively for the construction of new
jails, renovation and upgradation of existing jails,
construction of staff quarters for prison personnel and for
providing water and sanitation facilities. The construction
of high security enclosures and improving other security
systems are covered under the components relating to
the construction of new jails and renovation and
upgradation of existing jails. The scheme has been
extended upto 31.3.2009.

[English]
Basmati Rice

1890. SHRI SARVEY SATYANARAYANA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state: .
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(a) whether the exporters voiced their views against
genetic modification of rice, particularly basmati;

(b) if so, the details thereof; and

(c) the action taken by the Government thereon in
this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) No,
Sir. Exporters have not voiced their views against generic
modification of rice, particularly basmati. However,
consequent to restrictions put on US rice exports to EU
(on detection of GM rice in long grain rice exported by
United States America to Europe Union) concemns were
raised about field trials of Genetically Modified (GM) rice
in India. The exporters of Basmati rice fear that even an
accidental contamination could jeopardize the future
prospects of Basmati rice exports from India.

(c) Steps taken by Government of India in this regard
are as under:

i. As a policy measure, no basmati rice has been
permitted for genetic modification.

ii. The Review Committee on Genetic Manipulation
(RCGM) has decided that no GM rice will be
permitted for trial in geographically indicated
Basmati Rice growing areas of Punjab, Haryana,
Uttar Pradesh and Uttaranchal.

ii. Ensuring strict compliance with regulations that
govern trials including mandatory norm of a
minimum isolation distance and physical barrier
for GM trials.

iv. In each and every case the companies involved
in the development of Transgenic Rice will be
required to put the GM Detection Capacities in
place before seeking any permission for trials.

National Jute Board

1891. SHRI ANIL BASU: Will the Minister of
TEXTILES be pleased to state:

(a) whether National Jute Board has been constituted;

(b) if so, the decision taken by the Board for the
development and modemization of Jute Industry and the
response of the Jute Industry; and



167 wWitten Answers

(c) if not, the measures taken by the Govemment
for sustainable development of Jute Industry?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir.

(b) Does not arise.

(c) The Govemment has taken several steps for
sustainable development of jute industry which include
measures like prescribing compulsory packaging of
foodgrains and sugar in jute bags under the Jute
Packaging (compulsory use in packing commodities)
Materials Act, 1987, Export Market Assistance (EMA)
Scheme, Technology Upgradation Fund Scheme (TUFS),
JMDC Incentive Scheme for Modernisation of the Jute
Industry besides R&D measures/machinery development
under the Jute Technology Mission (JTM).

[Trans/ation/
Report of the Sorabjee Committee

1892. SHRI SANTOSH GANGWAR:
SHRI SURESH PRABHAKAR PRABHU:
SHRI JASHUBHAI DHANABHAI BARAD:
SHRI SHAILENDRA KUMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received the
Sorabjee Committee’s Report on Police Reforms;

(b) if so, the details of recommendations of the said
Committee; and

(c) if so, the number of recommendations accepted
and the action taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)

The Soli Sorabjee Committee has submitted to the
Government a draft Model Police Act.

(b) The salient features of the Model Police Act inter-
alia includes setting up of a State Police Board, fixity of
tenure of the Director General of Police of the State and
other key police functionaries, Setting up of Police
Establishment Committees for the purpose of effecting
transfers and postings of police officers, separation of
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investigation police from law and order police and setting
up of Police Accountability Mechanisms at the Stats and
District levels.

(c) The Model Police Act contains 221 Sections/
Clauses. Police being a State subject, the Model Police
Act has been sent to all State Governments for
appropriate consideration and action. The Central
Govemment is considering introduction of a Bill to cover
Police administration in the Union Territories to replace
the existing enactments.

[English]
Closed Cotton Mills

1893. SHRI G.M. SIDDESWARA: Will the Minister of
TEXTILES be pleased to state:

(a) the number of cotton milis closed during each of
the last three years and the number of mills proposed to
be closed by the Govemment in the country, State and
Union Territory-wise; and

(b) the steps being taken by the Government for
rehabilitation of the employees of the closed mills?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) 28 cottor/
man made fibre textile mills (Non SSI) were closed in
the country during last 3 years i.e from 01.02.2004 to
31.1.2007. The state-wise details of mills are fumished in
the enciosed Statement. No mill is proposed to be closed
by the Union Government.

(b) In order to provide interim relief to the textile
workers rendered unemployed as a concoquence of
permanent closure of any particular portion or entire textile
units, Government has introduced the Textile Workers’
Rehabilitation Fund Scheme with effect from 15th
Sebtember. 1986. Since the inception of the scheme till
20th December, 2006, 32 units in Gujarat, 3 units in
Maharashtra, 4 units in Madhya Pradesh, 4 units in
Tamilnadu, 2 units in Karnataka, 1 unit in Delhi and 1
unit in West Bengal, i..e. a total of 47 mills were found
eligible under the scheme. A total of 80264 workers of
these mills have been disbursed relief of Rs. 186.56 crore.
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Statement

Cotton/Man-made fibre textile mills repolted as closed
auring the last three years (01.02.2004 to 31.01.2007)

Si.No. During the year (01.02.2004
to 31.01.2005)

1 2

Gujarat
1 Arunoday Mills
Punjab
1 Kharar Teaile Mills
Tamiinadu
1 Sri Vigneswara Cotton Milis Limited
Orissa
1 Akhandalmani Spinners & Exporters Limited
Total 4 (During Year 2004-05)
During the year (01-02-2005 to 371-071-2006)
Andhra Pradesh
1 Parkins Textlles (Private) Limited

Karanataka

1 Sree Yallamma Cotton Woollen & Silk Milis
Maharashtra

1 The Dawn Miils Company Limited

2 The Bombay Dyeing & Manufacturing Company
Limited (Spring Mills)

Total 2
Rajasthan
1 Super Syncotex (India) Limited
Tamlinadu
1 Coimbatore Sri Deepa Textile Mills
2 Ragas Spinners P Ltd
Total 2
Uttar Pradesh

1 Swadeshi Cotton Milis [Unit of N.T.C, (Uttar
Pradesh) Limited]
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1 2

2 Eastem Spinning & Textile Milis Private Limited

3 Uttar Pradesh State Spinning Company Limited
Total-3

Total 10 (During Year 2005-06)
During the year (071-02-2006 to 371-01-2007)

Gujarat
1 Aryaman Spinners (Private) Limited
2 Broach Textile Mills Limited

3 Niranjan Mills (A Division of Piramal Spinning
& Weaving Mills Ltd.)

Total -3
Haryana
1 Mahalakshmi Cotspin Limited (Parshva Exports
Limited)
Orissa

1 Jaganath Weavers Cooperative Spinning Mills
Punjab

1 M.V. Cotspin Limited
Tamiinadu

1 The Coimbatore Pioneer Mills Limited B- Unit
Swamambigai Textiles
The Dhanalakshmi Mills Limited

The South India Co-Operative Spinning Mills
Limited

s W N

The Salem Co-Operative Spinning Mills
Gowri Sankar Spinning Mills (Private) Limited
S.K.G. Mills (Private) Limited

Veena Textiles Limited

Total -8

® N oo o

Total 14 (During the Year- 2006-07 Upto
January-2007)

Grand Total—28

Sick Industries

1894. SHRI RUPCHAND MURMU: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:
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(a) whether the Ministry has held any meeting with
the officials of West Bengal to revive sick industries in
the State,

(b) if so, the details thereof and the outcome thereof:
and |

(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) No, Sir. However, whenever officials of the
concerned States have any issues requiring the
consideration of and initiative by this department to revive
sick units in their respective states, such discussions are
welcome and encouraged.

(b) Does not arise.

(c) Besides providing a policy regime that facilitates
and fosters growth and development of industries, steps
taken for revival of sick industrial units, /fsr-a/a, include
setting up of Board for Industrial and Financial
Reconstruction (BIFR) and issue of guidelines by Reserve
Bank of India to banks for financial support and
amalgamation of sick units with heaithy units. Wherever
feasible rehabilitation schemes are sanctioned for the
revival of the units registered with the BIFR which, /nter
a/ia, include restructuring of the capital, induction of fresh
funds by the promoters, Government assistance for public
sector units, merger with other companies, relief and
concessions in the form of rescheduling of dues by
Financial Institutions, banks and Government and change
of management.

[Transfation]
Special Economic Zones

1895. SHRI HARISINH CHAVDA:
DR. DHIRENDRA AGARWAL:

Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) the total area of land acquired by the Government
so far for the Special Economic Zones and the details
thereof;
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(b) the names of the promoters of the land that has
been acquired;

(c) the investment likely to be made by these
promoters; and

(d) the provisions made for acquisition of land for
SEZs?

THE MINISTER OF STATE IN THE DPEARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) In the
234 valid formal approvals granted till date, the extent of
land involved is 33,807 hectares of which approximately
17,800 hectares of land was aiready in the ownership/
possession of State industrial Development Coiporations.
The rest of the lands were those which were already in
the possession of the developers. Thus in all these 234
cases, there was no fresh acquisition of land.

(c) Out of the 234 valid formal approvals granted till
date, 83 Special Economic Zones (SEZs) have been
notified. In these 63 notified SEZs, investment of
Rs. 13,435 crores has already taken place. Expected
investment in these SEZs is of the order of Rs. 53,561
crores by December 2008. If all the 234 SEZs for which
formal approval has been granted become operational,
investment of the order of Rs. 3,00,000 Crores is expected
to take place.

(d) In cases where land is not in possession of the
SEZ Developer, the developers directly purchase the land
from the land owners or the State Governments initiate
land acquisition proceedings under the provisions of the
Land Acquisition Act, 1894 as amended. Each State
acquires land, for various purposes including for SEZs.

[English]
Annual Action Plan

1896. SHRI L. RAJAGOPAL:
SHRI MAHAVIR BHAGORA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of schemes implemented/lauched in
the States including Andhra Pradesh to empower the
women socially and economically, State-wise;
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(b) whether the financial assistance is provided to
the States under the said schemes;

(c) if so, the details thereof during each of the last
three year, State-wise;

(d) whether the State Governments including Andhra
Pradesh have submitted their Annual Action Plan for the
last three years under various schemes to empower the
women in the States;

(e) if so, the details of the Annual Action Plan, State-
wise; and

(f) the action taken/to be taken by the Govemment
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
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RENUKA CHOWDHURY): (a) and (b) Detalls of the
schemes are available on the website of the Ministry of
Women and Child Development (www. wed.nk.in)

(c) Details of the funds released are given in the
respective Annual Reports of the Ministry, which are also
available on the website.

(d) and (e) State Governments including Andhra
Pradesh have submitted Annual Action Plan under the
Swayamsidha scheme. The Plan includes activities such
as training programmes, exposure visits, community
oriented innovative interventions, administrative expenses
etc.

(f) Based on the Annual Action Plan and fund
utilization further grants were released to the States as
indicated in the statement at Annexure.

Statement

Deotalls of the grants released under Swayamsioha Scheme

(Rs. In lakhs)
States 2003-04 2004-05 2005-06
1 ' 2 3 4

1. Andhra Pradesh 143.67 110
2. Arunachal Pradesh
3. Assam 100
4. Bihar 100
5. Chhattisgarh 39 25 60
6. Gujarat 30.60
7. Haryana 69 33.6 69.62
8. Himachal Pradesh 3.63 39.17 32.39
9. Jammu & Kashmir 28 70.98
10. Jharkhand 51.01 25
1. Kamataka 99.06 25.22 110
12. Kerala 33.89 20 132.43
13. Madhya Pradesh 45 200
14. Maharashtra 81 136 159.48
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15. Manipur 12.39 19.31
16. Meghalaya 6 5 29
17. Mizoram 5 13.74 27.12
18. Nagaland 11.41 23.92 46.71
19. Orissa 50 92.14 113.46
20. Punjab 25
21. Rajasthan 25 180
22. Sikkim 8 17 25.75
23. Tamil Nadu 70 176 167.02
24, Tripura 8.5 10.94
25. Uttar Pradesh 122.44
26. Uttaranchal 25 83
27. West Bengal 76.98 50 99.63
28. A&N Islands
29. Delhi 5.68
30. Lakashadweep
31. Pondicherry 134

Assistance for Infrastructural Development

1897. SHRI DUSHYANT SINGH: WIll the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the overseas agencies who are providing fund
for the infrastructural development in the country, agency-
wise;

(b) the amount of assistance sanctioned by these
agencies for the infrastructural development in the country
during each of the last three years;

(c) whether any assistance/fund obtained from the
Indo-US CEO Forum during the same period; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (d) Information is being collected and
will be placed on the Table of the House.

Textile Industry

1898. SHRI ANANDRAO VITHOBA ADSUL.
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of TEXTILES be pleased to state:

(a) whether textiles is a low profit and capital intensive
industry, hence scaling up of operations is easential for
it to be viable;

(b) if so, the details thereof, and
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(c) the steps taken to boost the textile sector and
make it competitive?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Not
all segments of textiles are capital intensive. Only spinning
and processing may be said to be capital intensive.
However, low profitability of any business including the
textiles depends on a number of factors like management
skill, type of technology/machinery being used in the unit,
productivity of the unit, marketing strategy etc. These days
textile sector has immense possibilities and opportunities,
domestically as well as globally, mainly after the removal
of quota restrictions with effect from 1.1.2005 and surge
in the organized retail industry. Scaling up of operations
to reach at least the minimum economic size makes the
unit more competitive and results in economic and
financial viabllity of the unit. it is a continuous process or
any business and has to be decided in view of
opportunities and threats in the business. In order to
boost the textiles sector and make it competitive
Government has taken a number of measures as
fumished in the enclosed Statement.

Statement

Important measures taken by the Govemment in the
recent past fo help the textile sector

(i) To improve productivity and quality of cotton for
manufacture and export of competitive
downstream textile products, Government has
launched the Technology Mission on Cotton
(TMC). The Mission has achieved success in
increasing the productivity and reducing the
contamination through upgradation of cotton
market yards and modemisation of Ginning &
Pressing factories.

(i) The Technology Upgradation Fund Scheme
(TUFS) was launched to facilitate the
modernisation and upgradation of the textile
industry both in the organised and unorganized
sector. The Scheme has been further fine tuned
to increase the rapid investments in the targeted
sub-sectors of the textile industry. The cost of
machinery has been further brought down by
reducing the customs duty on imponts.

(i) For speedy modernisation of the textile
processing sector, Goverment has introduced

MARCH 13, 2007

(iv)

v)

(vi)

(vii)

(viil)

fo Questions 168

w.e.f. 20.04.05, a credit linked capital subsidy
scheme ©10% under TUFS, in addition to the
existing 5% interest reimbursement.

To provide the textile industry with world-class
infrastructure facilities for setting up their textile
units meeting international environmental and
social standards, a Public-Private Partnership
(PPP) based Scheme known as the “Scheme
for Integrated Textlle Park (SITP)” has been
introduced in August 2005.

In 2004-06 Budget, the entire textile sector,
except for man-made fibre and filament yam was
provided optional exemption from excise duty.
in 2005-06 Budget, Central Value-aided Tax
(CENVAT) on Polyester Filament Yam has been
reduced from 24% to 16%. These modifications
in fiscal levies aim at attracting more in
vestments for modemization of textile sector.

To facilitate import of state of the art machinery
to make our products internationally competitive
in post quota regime, in 2005-06 Budget, the
customs duty on textile machinery has been
brought down to 10% except 23 machinery
appearing in List 49 which attracts Basic
Customs Duty (BCD) of 15%. The concessional
duty of 5% continues to be at 5% on most of
the machinery items.

In 2005-06 Budget, 30 items of knitting and
knitwear have been de-reserved. This would
facilitate setting up of large sized modemized
units for meeting the international competition.

in the Budget 2006-07 the following important
announcements for the textile sector have been
made:

Reduction in the excise duty on all man-made
fibre yam and filament yam from 18 per cent to
8 per cent.

Reduction in the import duty on all man-made
fibres and yarns from 15 per cent to 10 per
cent.

Reduction in the import duty on raw materials
such as DMT, PTA and MEG be from 15 per
cent to 10 per cent.

Provision of Rs. 189 crore during 2006-07 for
the Scheme for Integrated Textiles Parks (SITP)
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In the Budget 2007-08 the following important
announcements for the textile sector have been
made:

Enhancement in provision under the Scheme for
Integrated Textiles Parks (SITP) from Rs. 189
crore in 2006-07 to Rs. 425 crore in 2007-08.

Continuation of the Technology Upgradation
Fund (TUF) Scheme in the Eleventh Plan with
enhanced allocation of Rs. 911 crore in 2007-
08 from Rs. 635 crore in 2008-07

Enhancement in the allocation for the Handloom
sector from Rs. 241 crore in 2006-07 to
Rs. 321 crore for 2007-08.

Reduction in the customs duty on polyester fibres
and yarns from 10 per cent to 7.5 per cent.

Government has launched the Debt Restructuring
Scheme w.ef. Sept, 2003 with the principal
objective to permit banks to lend to the textile
sector at 8-9% rate of interest.

In order to cater to the growing skilled manpower
requirements at shop floor level, Government is
providing assistance for strengthening existing
and opening new Apparel Training and Design
Centres (ATDCs).

‘Government has allowed 100% Foreign Direct
Investment in the textile sector under automatic
route,

Government has de-reserved the readymade
garments, hosiery and knitwear from SSI sector
so that large scale investments may be
encouraged in these sectors.

National Institute of Fashion Technology (NIFT)
has been set up to provide the leadership role
in sensitizing the Industry to the concept of value
addition by Inducting trained professionais to
manage the industry. This has resulted In an
increased demand for trained professionals in
various sectors servicing the industry.

To take a serious look at Fashion Education in
the changing business context of the opening
up of World Economies, Government is taking
steps for:

Establishing an institution of National Excellence
for imparting Fashion Business Education with
International Benchmarking.

PHALGUNA 22, 1928 (Saka)

to Questions 170

— appointing a nodal agency for standardizing and
benchmarking Fashion Business Education in the
country.

— Setting up an Apex Body to train the teachers/
trainers imparting Fashion Business Education
in the country.

[Transiation]
Setting up of Finishing Schools

1809. SHRI PANKAJ CHOWDHARY:
SHRI RAVI PRAKASH VERMA:
SHRI DALPAT SINGH PARSTE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up
‘finishing schools’ to make the Engineering Graduates
capable keeping in view of the lack of ability to get
employment in most of the engineering graduates as
reported in The Times of india’ dated February 7, 2007;

(b) it 8o, the details in this regard;

(c) the number of graduate engineers likely to be
benefited from the above ‘finishing schools’; and

(d) the time by which the above schools are likely to
be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) In order to impart
communication and IT skills to engineering graduates as
well as to brush-up their knowledge of core subjects so
s/s to make them employable in IT/ITeS sectors, it has
been decided to start Finishing Schools, Initially in seven
National Institutes of Technology (NITs) at Jaipur,
Kurukshetra, Durgapur, Warangal, Trichy, Calicut and
Surathkal as well as at Indian Institute of Technology
(IIT), Roorkee. The Finishing School courses would be
organized during May-July, 2007. Each Institute would
conduct Finishing School courses for a period of 8 to 10
weeks for engineering graduates who are unemployed.
The institutes would utilize their existing infrastructure for
conducting the courses.
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(Enghish]
Funds under Prime Minister's Rozgar Yojana

1800. SHRI RANEN BARMAN: Wiil the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the funds proposed to be allocated under Prime
Minister's Rozgar Yojana (PMRY) to each State/Union
Territory for the year 2007-08; and

(b) the criteria fixed for release of funds?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Under the Prime
Minister's Rozgar Yojana (PMRY), allocation of funds is
related to the allocation of targets to States/Union
Territories (UTs) by the Central Government. The criteria
for allocation of targets include population of the States/
UTs, number of educated unemployed youth registered
with the employment exchanges, performance of the
Scheme in the State/UT during the preceding year,
recovery of loan overdues and the requests of States/
UTs for allocation of targets and Central funds. An amount
of Rs.345.39 crore have been proposed for the year 2007-
08 in the Demand for Grants under PMRY.

Funds to individual State/UT will be allocated and
released for the year 2007-08 on the basis of their
eligibility in accordance with the criteria mentioned above,
after closure of the current financial year i.e. 2006-07.

Spices Board

1801. SHRI P.C. THOMAS: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Spices Board has been entrusted
two projects recently to Cochin University Science and
Technology (CUSAT);

(b) it so, the details thereof; and

(c) the manner in which these projects are likely to
be implemented?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.
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(b) and (c) Does not arise.
[Translation]

Setting Up of Shaheed Bhagat
Singh Chair in JNU

1802. SHRI MITRASEN YADAV: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to set up
Shaheed Bhagat Singh Chair in the Jawahar Lal Nehru
University, New Delhi;

(b) if not, the reasons thersfor;

(c) whether various organisations of Jawahar Lal
Nehru University have sent any proposals to the
Government in this regard, and

(d) if so, the reaction of the Government thersto?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) According to the information
furnished by the Jawaharlal Nehru University a proposal
to set up Shaheed Bhagat Singh Chair in the University
was received from one of the faculty members and the
JNU Teachers Association. The proposal is yet to be
considered by the Academic Council and the Executive
Council of the University.

World Bank Report on Trade Investment

1903. SHRI MOHAN SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether World Bank has made any review in its
report for the year 2005-06 regarding conducive
environment for trade investment in South-Asian countries,
particularly India;

(b) it so, the details thereof;

(c) whether the World Bank has also termed Pakistan
as more business friendly country to India for its
investment purpose;

(d) if so, the details thereof;
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(e) the names of metropolitan cities in India termed
as ‘more friendly business cities' on the basis of
assessment made; and

(f) the steps taken by the Government to provide
more facilities to develop remaining cities as business
friendly chies?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Yes, Sir.

(b) The World Bank has published a report on “Doing
Business” in South-Asia for the year 2007. Data in the
above report pertain to years 2005-06. Doing Business
in South Asia 2007 is third in a series of regional Doing
Business reports. “Doing Business” report investigates the
scope and manner of regulations that enhance business
activity and those that constrain it. New quantitative
indicators on business regulations and their enforcement
have been compared across 8 countries in the region
and overtime, together with global best practices. Doing
Business in South Asia builds indicators for 12 cities in
india, 6 in Pakistan and 4 in Bangladesh. In all,
economies of 8 South Asian Countries, namely, Maldives,
Pakistan, Bangladesh, Sri Lanka, Nepal, India, Bhutan
and Afghanistan have been studied and ranking has been
awarded keeping in view of the ease/constraints of Doing
Business. The World Bank in its report has evaluated the
economic performance broadly based on 10 parameters.
Those parameters are as follows:

-

Starting of business

2. Dealing with licenses
3. Employing workers

4. Registering property

5. Getting credit

6. Protecting investors

7. Paying taxes

8. Trading across borders
9. Enforcing contracts

10. Closing a business
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(c) Yes, Sir.

(d) The ranking as published by World Bank of South-
Asian Countries is as follows:

Country’s Name Rank
1. Maldives 53
2. Pakistan 74
3. Bangladesh 83
4, Sri Lanka 89
5. Nepal 100
6. India 134
7. Bhutan 138
8. Atfghanistan 162

(e) The World Bank Report has compared the
business practices amongst 12 Indian cities and they have
been given ranking as listed below:

City Rank
Hyderabad 1
Bangalore 2
Jaipur 3
Chennai 4
Bhuvneswar 5
Lucknow 6
Chandigarh 7
New Delhi 8
Patna 9
Ranchi 10
Mumbai 1"
Calcutta 12

(f) Action to further improve the business environment
in various cities has been initiated and measures on
various fronts are being taken as elaborated below:
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On line registration of companies initiated through
MCA-21, on line registration of Employees State Insurance
Corporation (ESIC) and Employees Provident Fund (EPF),
obtaining Permanent Account Number (PAN) and Tax
Account Number (TAN) simultaneously through a single
source, computerization of offices of Sub-Registrar across
States, abolition of Central Sales Tax (CST) by 2010,
reduction of documentation in case of import and export—
are some of the measures being taken to improve
business environment in the country.

FDI in Mining Sector

1804. SHRI TEK LAL MAHTO: Will the Minister of
MINES be pleased to state:

(a) whether the Government is making efforts to
attract Foreign Direct Investment (FDI) at large scale for
exploration and mining work in mineral sector;

(b) if so, the details of new mining policy;

(c) the details of FDI made during the last three
years and the minerals for whose production, refinement
and exploration, it has been utilised; and
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(d) the proposed target of FDI for 2007-087

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) The
National Mineral policy, 1993 for non-fuel and non-atomic
minerals, has thrown open the mining sector for private
investment including foreign direct investment (FDI). The
above policy envisages that foreign technology and foreign
participation in exploration and mining of high value and
scarce minerals will be encouraged. FDI upto 100% is
now allowed under the automatic route for all non-fuel
and non-atomic minerals including diamonds and precious
stones.

(c) Mineral concessions are granted !Iay the respective
State Governments, which are the owners of minerals in
their respective territorial jurisdiction, to individuals, public
sector companies, private sector companies and
companies with foreign equity participation. According to
the information received from Department of Industrial
Policy and Promotion, the FDI inflow in the metallurgical
industries, including mining, during the last three years
are as follows:

Year 2003-04

2004-05

2005-06  2006-07 (upto Dec. 2007)

FDI inflow (in Rs. Crores) 146.06

880.95

680.84 678.11

(d) The Government has not fixed any target for FDI
in 2007-08.

[English]
Revival of Bharat Gold Mines

1905. SHRI A.V. BELLARMIN: Will the Minister of
MINES be pleased to state:

(a) the present status of Bharat Gold Mines Limited
(BGML);

(b) whether the Government proposes to revive
BGML;

(c) if so, the details thereof;

(d) the detalls of rehabilitation measures taken by
the Govemnment for the employees of BGML; and

(e) the time by which mining work in BGML is likely
to be resumed?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) Bharat Gold
Mines Limited (BGML) was closed with effect from 1st
March, 2001 under Section 25(0) of the Industrial Disputes
Act, 1947.

(b) to (e) Karnataka High Court in its order dated
26.9.2003 had given certain recommendations including,
inter alia, that Govemment should take appropriate steps
to enable such of the employees, who have accepted
the Voluntary Retirement Scheme (VRS), to form an
Employees Co-operative by providing them appropriate
land and such machinery and equipment as it can spare,
so that they can take up projects with their specialised
knowledge and experience. Government has decided to
invite global bids for assessment/sale of the assets of
the BGML and to make counter offer to society/company
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floated by the co-operative society of ex-employees of
BGML, at the highest bid received or the value
assessment made by the in-house Committee (to be
reassessed at the time of transfer) whichever is higher.
This is subject to approval of Karnataka High Court
(company court) and viability of the project. Company
Application has been filed in the Kamataka High Court in
this regard.

Hand Woven Khadl

1806. SHRI NARHARI MAHATO: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the quantity of hand-spun, hand-woven woollen
and silkk khadi produced in the country including West
Bengal and Orissa during last three years, State-wise
and year-wise;

(b) the quantity of mineral, forest crop, agro and
food, chemical and polymer, hand made paper produced
and manufactured during the same period alongwith the
details of production in rural engineering sector, State-
wise;

(c) the assistance provided by Khadi and Village
Industries Commission during the said period; and

(d) the names of said units of Khadi and Rural
Industry and quantity produced by these units alongwith
the assistance provided?

PHALGUNA 22, 1928 (Saka)
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The State/Union Territory
(UT)-wise details of the quantity of hand-spun, hand-woven
cotton, woolen and silk khadi produced in the country,
including West Bengal and Orissa, during 2003-04, 2004-
05 and 2005-06 are given in the enclosed Statement |,

Il and Ili respectively.

(b) Khadi and Village Industries Commission (KVIC)
promotes off-farm, post harvesting activities and the forest
crop does not fall under its purview. The village industries
promoted by KVIC are categorised under seven broad
groups, namely, (1) Mineral based industry [MBI] (2) Forest
based industry [FBI] (3) Agro and Food processing
industry [AFPI} (4) Polymer and chemical based industry
(PCBI] (5) Handmade paper and fibre industry [HMPFI]
(6) Rural engineering and bio-technology industry [REBTI),
and (7) Service activities. The State/Union Territory (UT)-
wise details of the value of production of these seven
groups of village industries, during 2003-04,2004-05 and
2005-06 are given in the enclosed Statement IV, V mid

VI respectively.

(c) Financial assistance is provided by KVIC malinly
as (i) assistance from Government of India's budgetary
source (ii) Assistance to avail of credit from banks. The
details of assistance provided through Government of
India’s budgetary source during the last three years are
given below:

Year Khadi Rural Employment Generation
Programme (REGP)
Grant Loan Margin Money Assistance
2003-04 94.73 389 296.43
2004-05 85.56 1.91 322.22
2005-06 85.33 1.61 377.72
For assistance to avail bank loans, under Interest Year Credit availed Credit availed
Subsidy Eligibility Certificate (ISEC) scheme, KVIC issues under ISEC under REGP
ISECs to Khadi/Polyvastra implementing agencies for (Rs. crore) (Rs. crore)
availing loans from banks at concessional rate of interest.
Under REGP, which is a credit linked scheme, loans are 2003-2004 362.70 669.35
provided by banks to entrepreneurs in combination with
2004-2005 278.47 665.53

margin money assistance from KVIC. The details of the
above assistance through banks are given below:

2005-2006 233.23 730.18
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(d) Under REGP as on 31.03.2008, 2,36,355 village
industry units were “set up., Khadi Is implemented by
khadi institutions (NGOs) registered with KVIC/Khadi and
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(KViBs). 1891 NQGOs are implementing the khadi
programme. The cumulative performance in terms of value
of production of these khadi and village industry units is

Village Industries Boards of States/Union Territories given’ below:
(Rs. crore)
Year Khadi Production Village Industries Total Khadi and
Production Village ‘Industries

2003-2004 453.50 9228.27 9681.77

2004-2005 481.54 10458.88 10920.43

2005-2008 488.30 11915.54 12383.84

Statement |
State/Union Ternitory-wise details of production of Khadi during 2003-04
(lakh square meters)
SI.No. State/Union Territory Cotton Khadi Woollen Khadi Silkk Khadi Total Khadi

1 2 3 4 5 6

1. Chandigarh 0.01 0.00 0.00 0.01

2. Delhi 3.69 0.54 0.00 4.23

3. Haryana 27.52 11.36 0.00 38.88

4, Himachal Pradesh 0.79 1.34 0.00 2.13

5. Jammu & Kashmir 0.17 454 0.00 4.71

6. Punjab 17.80 0.90 0.00 18.70

7. Rajasthan 24.26 9.92 0.00 -34.18

8. Bihar 11.81 0.79 0.76 13.36

9. Jharkhand 0.98 0.01 0.80 1.89
10. Orissa 1.78 0.00 1.61 3.39
1. West Bengal 10.48 0.00 33.21 43.69
12. Arunachal Pradesh 0.01 0.00 0.01 0.02
13. Assam 0.07 0.00 1.88 2.58
14. Manipur 0.52 0.00 0.21 0.73
15. Meghalaya 0.01 0.01 0.01 ‘ 0.03
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1 2 3 4 5 6
16. Mizoram 0.01 0.00 0.04 0.05
17. Nagaland 0.00 0.00 0.21 021
18. Sikkim 0.1 0.00 0.00 o.n
19. Tripura 0.12 0.00 0.00 0.12
20. Andhra Pradesh 29.11 0.62 1.22 30.85
21. Kamataka 34.25 7.55 3.39 45.19
22, Kerala 14.96 0.00 0.18 15.14
23, Pondicherry 0.16 0.00 0.02 0.18
24, Tamilnadu 32.02 0.00 7.04 39.08
25. Gujarat 27.52 1.0 0.08 28.65
26. Maharashtra 3.96 0.00 0.01 3.97
27. Chhattisgarh 1.52 0.11 2.48 4.09
28. Madhya Pradesh 4.12 0.92 0.46 5.50
29 Uttarakhand 12.46 2.30 0.00 14.78
30. Uttar Pradesh 317.95 11.91 0.51 30.37
Total 578.80 53.87 54.21 686.88
Statement i

State/Union Termitory-wise details of production of Khadi during 2004-05
(lakh square meters)

SL.No.  State/Union Teritory Cotton Khadi Woollen Khadi Silkk Khadi Total Khadi

1 2 3 4 5 6

1. Chandigarh 0.01 0.00 0.00 0.01
2. Dethi 484 0.80 0.00 5.44
3. Haryana 31.21 12.60 0.00 43.81
4. Himachal Pradesh 0.81 1.34 0.00 2.15
5. Jammu & Kashmir 0.14 3.30 0.00 3.44
6. Punjab 18.80 10.35 0.00 29.15
7. Rajasthan 24.88 10.22 0.00 35.08
8. Bihar 11.51 1.08 1.00 13.59
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1 2 3 4 5 6
9. Jharkhand 0.98 0.01 0.90 1.89
10. Orissa 1.24 0.00 1.18 2.39
1. West Bengal 10.78 0.00 23.19 33.97
12. Arunachal Pradesh 0.01 0.00 0.01 0.02
13. Assam 1.07 0.00 1.85 2.92
14. Manipur 0.53 0.00 0.24 0.77
15. Meghalaya 0.01 0.01 0.01 0.00
16. Mizoram 0.01 0.00 0.04 0.05
17. Nagaland 0.00 0.00 0.28 0.28
18. Sikkim 0.12 0.02 0.00 0.14
19. Tripura 0.13 0.00 0.00 0.13
20. Andhra Pradesh 28.38 0.49 1.24 30.11
21. Kamataka 34.91 7.65 3.26 45.82
22. Kerala 13.99 0.00 0.29 14.28
23. Pondicherry 0.16 0.00 0.02 0.18
24. Tamilnadu 32.60 0.00 7.13 30.73
25. Gujarat 28.62 1.45 0.08 30.15
26. Maharashtra 431 0.00 0.01 4.32
27. Chhattisgarh 1.79 0.07 2.51 4.37
28. Madhya Pradesh 2.81 0.65 0.68 4.14
29. Uttar Pradesh 319.74 12.08 0.563 332.35
30. Uttarakhand 16.07 2.12 0 18.19
Total  590.24 84.24 44.42 698.90
Statement Il

State/Union Termfory-wise detalls of production of Khadi duning 2005-06
(lakh square meters)

Sl. No. State/Union Territory Cotton Khadi Woollen Khadi Silk Khadi Total Khadi
1 2 3 4 5 6
1. Chandigarh 0.01 0.00 0.00 0.01

2. Dethi 454 0.86 0.00 5.40
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1 2 3 4 5 6
3. Haryana 31.53 12.72 0.00 44.25
4, Himachal Pradesh 0.82 1.35 0.00 217
5. Jammu & Kashmir 0.13 2.88 0.01 3.02
6. Punjab 12.57 10.80 0.00 23.37
7. Rajasthan 23.59 10.66 0.00 34.25
8. Bihar 8.17 0.55 0.76 9.48
9. Jharkhand 0.99 0.01 0.92 1.92
10. Orissa 1.04 0.00 0.98 2.02
1. West Bengal 11.57 0.00. 23.39 34.96
12. Arunachal Pradesh 0.01 0.00 0.02 0.03
13. Assam 0.48 0.00 3.42 3.90
14. Manipur 0.48 0.00 0.17 0.65
15. Meghalaya 0.01 0.01 0.02 0.04
16. Mizoram 0.01 0.00 0.04 0.05
17. Nagaland 0.01 0.16 0.31 0.48
18. Tripura 0.17 0.00 0.00 0.17
19. Sikkim 0.04 0.02 0.00 0.08
20. Andhra Pradesh 13.45 0.29 1.84 15.68
21, Kamataka 34.51 5.96 4.50 44.97
22. Kerala 17.26 0.00 0.21 17.47
23. Pondicherry 0.00 0.00 0.01 0.01
24. Tamiinadu 356.22 0.00 5.85 41.07
25. Guijarat 29.23 1.39 0.08 30.70
26. Maharashtra 4.35 0.00 0.01 4.36
27. Chhattisgarh 1.02 0.05 2.77 3.84
28. Madhya Pradesh 232 1.72 1.25 5.29
29. Uttarakhand 15.92 2.34 0 18.268
30. Uttar Pradesh 337.01 12.26 232 351.59
Total 586.46 64.03 48.98 699.47
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Statement IV
Stats/Union Ternftory-wise details of production of Vikage Industries during 2003-04
(Rs. lakh)
SINo.  State/Union Termitory MBI FBI AFPI PCBI  HMPF-  REBTI  Sevice  Total
Industy  village
Industries
1 2 3 4 5 6 7 8 9 10

1. Chandigarh 571 11953 45251 27583 7893 30690 14508 162450
2. Dehi 81661 42318 152721 89252 26879 102652 46107 541590
3. Hayana 396374 258562 606770 365820 118574 529508 83078 2358684
4. Himachal Pradesh 4051.77 2529.96 7236.99 4179.74 1180.14 5485.40 1554.21 26218.21
5. Jammu & Kashmir 305233 178548 542601 323081 104307 397363 131128  19831.61
6. Punjab 603782 518861 1072533 733251 177304 878491 212284 4284308
7. Rajasthan 1490856 785831 2366085 1367232 439613 1821931 527327  67897.74
8. Andaman & Nicobar 89.03 7361 1262 8045 2189 12096 7960 60976
9. Bihar 3251.89 1437.556 5097.47 2974.86 882.11 3524.29 1513.10  18681.27
10.  Jharkhand 158121 34336 22390 84.25 4627 0879 44474 301252
1", Orissa 2484.57 1427.81 4063.30 2369.39 781.21 3142.02 91740  15185.70
12, West Bengal 475338 435388 757652 517420 141191 630284 123427  30806.80
13.  Aunachal Pradesh 5139 7247 60.38 82.08 5746 14782 917 52077
14, Assam 136608 95034 213670  1035.11 32010 165872 49742  7973.47
15.  Manipur 92801 47780 167489 98856 43080 117146  479.34  6150.86
16. Meghalaya 673.85 505.74 939.89 545.76 129.89 729.59 180.30 3706.12
17. Mizoram 531.83 372.90 835.82 611.84 170.87 683.04 673.44 3879.74
18.  Nagaland 839.02 44181 128290 75525 24532 99021  367.38  4821.89
19.  Sikkim 9296 10131 19028 80.96 13015 14261 465 76292
20, Trpura 68849 21688 62344 40633 22366 65004 12837 314121
21, Andhra Pradesh 704854 522584 1004028 670293  1889.97  B15566  2041.80 4291402
2. Kamataka 1314407 566520 2350170 1296345 384921 1488657 507942  79179.62
2. Kerala 850084 460117  12047.18 710529 244485  9B0425 247721  47680.50
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1 2 3 4 5 6 7 (] 8 10
24.  Lakshadweep 17.02 9.44 28.29 16.01 3.68 2384 677 104.85
25.  Pondichenry 67.02 3655  181.02 59.78 28.89 89.24 8534  547.84
2.  Tamil Nadu 11201.28 577833 1976231 1138603 361427 1428848 530576  71386.44
27.  Dadra & Nagar Havel 14.79 am 38.32 8.13 0.15 9.35 19.79 92.26
28. Goa 46820 32363 77872 49904 14608  600.87 18660  3003.30
2.  Gujarat 678531 340625 1256000 735523 224724 651563 393941  44809.07
30.  Maharashtra 2049009 1138083 38544.26 2192466 648250 2583132  10275.61 13293827
31.  Chhattisgarh 258880 87377 221611 126673 29258 172056 27261 923125
32.  Madhya Pradesh 846492 467261 1426684  8367.78  2667.02 1110857 373816  53305.90
33, Uttar Pradesh 1906668 1119881 3440693 1924566 568220 2419804 855645 122354.77
34.  Uttaranchel 1487.19 107529  2050.31 111568 59597 190126 30360  8520.30

Total 151562.17 864954 25038658 146465.47 4473097 18361554  60571.03 B22827.16
Statement V
Stata/Union Termitory-wise detalis of production of Vikage Industries duning 2004-05
(Rs. lakh)
SINo.  State/Union Territory MBI FBl AFPI PCBI HMPFI  REBT| Service Total
Industry vilage
industries
1 2 3 4 5 6 7 8 9 10
1. Chandigarh 24571 13397 52832 27583 7803 32027 14873 1740.86
2. Dehi 81661 42318  1538.92 9004 26879 102652 47123 544565
3. Haryana 515072 253549  9967.05 428286 174807 75435 07448 3220215
4, Himachal Pradesh 409947 264047 79397 434186 123143 635512  1687.11  28295.16
5 Jammu & Kashmir 311176 187463 598377 369231  1237.79  5386.14  2365.19  23661.50
6. Punjab 738257 545186 1090361 787865  2254.62 1041345 223458 4651937
7. Rajasthan 18956.03 822565 27021.04  14750.93 450226 2032856  5060.1  99844.47
8. Andaman & Nicobar Islands 93.49 % 1282 89.45 2189 12998 80987  610.27
9. Bhar 260663 46298 1242633  1686.68 2.1 26039 46279  20306.41
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1 2 3 4 5 6 7 8 9 10
10.  Jharkhand 1626.37 348.24 463.04 104.5 64.57 450.47 364.29 3430.48
1. Orissa 3164.18 1609.04 5649.12 282247 1007.75 4048.22 985.88  19286.44
12.  West Bengal 5383.5 4361.1 7633.36 8731.68 2034.2 4983.05 431422 3742119
13.  Arunachal Pradesh 96.91 132.11 78.65 94.21 57.46 271.41 57.92 788.67
14, Assam 1659.73 148222 1234.21 2378.65 244.61 1701.97 420.68 9132.07
15.  Manipur 984.82 496.7 1769.6 1026.41 442.14 1248.01 493.19 6460.87
16.  Meghalaya 1R 531.17 1163.02 576.84 143.69 949.57 208.52 4490.51
17.  Mizoram 663.45 383.51 1022.51 639.77 180.95 954.31 7448 4589.3
18.  Nagaland 941.82 489.85 1453.79 756.25 245.32 1383.07 4033 56724
19.  Tripura 980.58 134.94 302.63 492.32 98 845.57 492.41 3346.45
20.  Sikkim 123.21 97.42 234.98 s2.71 65.33 230.05 150.4 963.1
21.  Andhra Pradesh 9821.08 5939.63 17161.76  8397.13 262007  11602.07 231844  57869.18

Kamataka 13981.81 5888.59 2554849  13521.95 412846  16003.56 5399.81  84470.67
23.  Korela 8742.05 481683  14501.68 7939.47 211445 1120188 283579  52642.15
24.  Pondicherry 59.91 48.56 109.59 62.72 28.89 187.59 88.46 565.72
Tamilnadu 12084.12 591526 2169298  11908.06 395551  15482.63 6367.94 77408.5
Lakshadweep 17.02 9.44 829 16.01 3.68 2364 8.77 104.85
27.  Dadra & Nagar-Havel 14.79 3.73 38.32 8.13 0.15 9.35 19.79 9226
28.  Goa 484.93 323.63 718.48 778.72 146.06 639.72 205.87 3297.42
29.  Gujarat 7005.23 3437.12  12974.82 7798.44 2354.92 9496.85 4838.7  47908.18
30.  Maharashtra 2161664 1171266 3831229 2268252 6841.07 2732343  10375.16 139873.77
31.  Chhattisgarh 4319.55 1207.11 3926.39 1741.96 326.91 2319.17 39527  14236.36
Madhya Pradesh 17576.98 241553  13809.45 9642.87 29168  11518.05 456387  62118.41
33.  Uttarakhand 17624 1140.92 30568.68 1330.86 693.88 2296.06 425.5 107173
Uttar Pradesh 21438 13621.16 4048251 21040.1 64373  27598.22 9764.08  140380.37
Total 177956.07 ' 88388.50 290888.74 102;772.82 48505.91 20886234 7042520 104588947
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Statement VI
State/Union Temitory-wise details of production of Village Industries during 2005-06
(Rs. lakh)
SiNo.  State/Union Territory 7] FBI ASFP| PCBI HMP/ REBT Service Total
FIBRE industry  Village

Industries
1 2 3 4 5 6 7 8 9 10
1. Chandigarh 24571 13397 53462 21593 7893 32027 15366 175208
2. Delhi 81661 44712 156832 91227 27310 104059 47967  5537.68
3. Haryana 684491 280950 1323896 451208  1809.81  ©0400.14 120482  39629.31
4. Himachal Pradesh 4474.01 2781.74 8867.80 4560.10 1356.59 7715.92 184824 3160240
5. Jammu & Kashmir 381190 204967  7550.18  3861.10 132531 626137 244486  27313.19
6 Punjsb 805557  5627.63 1248594 803593  2321.30 1131456 232481 5016574
7. Rajasthan 2121003 878840 3208604 1528585 487266 2314040 685569 112239.07
8. Andamen & Nicober isiands  277.20 12822 53087 12082 468 36075 10224 157687
9.  Bihar 311584 56279 1350363 180324 80.75 320293  569.68  22858.86
10.  Jharkhand 192132 42194 112664 M2 99.12 82813 40551 497388
1. Orissa 385081 176224 712041 208050 108896 502005 100643  22917.40
12.  West Bengal 692695 480215 1148211 906248 335680 628574  4800.00  46526.32
13.  Arunachal Pradesh 13628 23428 14884 12025 6276  406.78 858 119575
14, Assam 411248 206342 637498 293573  530.21  4SG3.47 67565 2125562
15.  Manipur 102021 50730  1851.03 102641 44214 120405 50373 664487
16.  Meghalaya 110777 58681 160553 62278 16826 119538 23623 552286
17. Mizoram 1499.67 592.57 2904.06 83223 285.48 1899.59 840.55 8954.15
18.  Nagalend 118222 54881 199470 81053 27534 188358 43090  6927.18
19.  Sikim 24039 12672 49869 78.75 7998 38552 16392 167397
20. Tripura 120722 15020 52780 64940 17754 118183 53073 444272
21.  Andhra Pradesh 1725286 712067 2218832 918106 301558 1379557 260352  75157.58
22. Karmataka 15407.82 624506 28755.03  13864.15 4306.70  17786.09 5826.83  92191.68
2. Kerala 10088.89 514301 1762208 826040 288277 1288545 289188 5077448
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1 2 3 4 5 ] 7 8 9 10
24.  Lakshadweep 33.56 944 58.06 16.01 3.68 23.64 10.74 155.13
25.  Pondicherry 70.52 51.19 133.48 64.87 30.36 180.87 89.70 620.99
26.  Tamiinadu 13204.68 603365 2272324 12275.29 481835  17894.27 724594 8419542
27.  Dadra & Nagar Haveli 14.79 n3 36.32 8.13 0.15 9.35 18.79 92.26
28. Goa 500.84 323.63 910.54 778.72 146.06 843.71 230.10 3542.70
29.  Gujarat 7746.99 362255  14643.90 7967.18 2437.14  10426.05 591638  52760.19
30. -Maharashtra 22842.11  12051.87  42388.84  22851.96 7000.03  28011.10  10560.83 146806.74
31, Chhattisgarh 6329.77 1324.03 6239.38 2173.88 496.85 2899.51 527.39  19990.81
32,  Madhya Pradesh 18513.00 264951 1591549  10054.01 241388  12688.07 485044  67084.40
33.  Uttarakhand 1979.38 1204.87 3894.94 1582.73 949.71 2937.03 54979  13088.45
34, Uttar Pradesh 23501.05 1416197 4525519  21520.60 6718.03 3021440 1110217 152478.41
Total 20945255 9509585 346802.94 169265.58 53820.1 239012.84 T7895.2 1191554.17

Indo-Japan Bilateral Trade

1907. ADV. SURESH KURUP: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has received the report
of Indo-Japan Study Group on the bilateral trade;

(b) if so, the details thereof;

(c) whether the Government has considered the
report; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHR! JAIRAM RAMESH): (a) and (b) Yes,
Sir. The Joint Study Group (JSG) has recommended that
the Government of Japan and India launch an inter-
governmental negotiation to develop an Economic
partnership Agreement (EPA)/comprehensive Economic
partnership Agreement (CEPA), within a reasonable period
of time. The JSG also recommended that negotiations on
the proposed EPA/CEPA be conducted in a specially-
constituted Joint task force, or another mutually agreed
suitable mechanism, consisting of government officials.

(c) and (d) The report of the JSG was considered
by the Govemment and the constitution of Joint Task
Force to negotiate EPA/CEPA with Japan was approved.
The first meeting of India-Japan Joint Task Force was
held during January 31—February 2, 2007 in New Delhi.

Police Net Project

1908. SHRI MADHU GOUD YASKHI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the status of Police Net Project (POLNET)
launched by the Ministry three years back;

(b) the details of the States which defaulted on this
count and the reasons therefor; and

(c) the funds spent on this project, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) A
satellite based police telecommunication system known
as POLNET is presently under implementation through
Directorate of Coordination Police Wireless (DCPW), New
Delhi. Installation of Satellite portion .of POLNET project
has been completed at all the State Headquarters/District
Headquarters (except a few new districts) and is fully
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functional. The installation of POLNET Multi Access Radio
Telephone (MART) ‘Radio Subscriber Units (RSUs) has
been compieted at all the feasible sites of 15 States/
Union Territories and inetaliation work on the feasible
locations is in progress in 14 States. The sites in
Lakshadweep are not feasible for installation of MART
RSUs.

(b) In Union Territory of Andaman and Nicobar islands
and States of Bihar & Orissa, the installation of Multi
Access Radio Telephone Radio Subscriber Units has not
yet started due to geographical conditions, non-completion
of sites, finalisation of tender for equipment. Also States
of Andhra Pradesh and Uttar Pradesh had initially shown
reluctance for installation of the MART equipment of the
terrestrial links but have now indicated their willingness
for installation of the MART equipment.

(c) The POLNET Project is funded by Government
of India under the Scheme of Modemisation of State
Police Forces. Out of the total cost of Rs. 99.08 crores
to implement the POLNET Project, an expenditure of Rs.
91.468 crores has been incurred. The total share of the
expenditure till date in respect of States/Union Teritories
and Central Para Miiitary Forces is Rs. 914662045/ States/
Union Territories and Central Para Military Forces-wise
details of the expenditure is given in the enclosed
statement.

Statement
SNo.  State/Union Tenitories/Contral Total Expenditure by the
Para Miltary Forces Organisation as on dets (Rs)
1 2 3
1. Andhra Pradesh 37267283
2. Arunachal Pradesh 11390680
3. Assam 22732737
4. Bihar 35955486
5. Chhattisgarh 146898984
6. Goa 4816845
7.  Gujarat 23766126
8. Haryana 17177438
9. Himachal Pradesh 12106320
10. Jharkhand 17488668

PHALGUNA 22, 1928 (Saka)
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1 2 3
1.  Jammu & Kashmir 14119365
12. Kamataka 27184355
13. Kerala 19613071
14. Madhya Pradesh 37161244
15. Maharashtra 37189232
16. Manipur 9306785
17.  Meghalaya 8341239
18. Mizoram 5619257
19. Nagaland 9217259
20. Orissa 23516623
21. Punjab 18382641
22. Rajasthan 32888074
23. Sikkim 6211561
24. Tamil Nadu 34919147
25. Tripura 5781977
26. Uttar Pradesh 55528654
27. Uttranchal 10930923
28. West Bengal 21019343
Total 575298505
1. Andaman & Nicobar Island 4717388
2. Chandigarh 2331214
3. Dadar & Nagar Haveli 3270838
4. Daman & Diu 3242792
5. Dethi 8661036
6. Lakshdweep 4041789
7. Pondicherry 7123799
Total 33388656
1. Assam Rifles 21846607
2. Central Reserve Police Force 22700641
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1 2 3

3. Directorate Coordination 202935724
Police Wireless

4. Border Security Force 33251576

5. Indo-Tibetan Border Police 86861109

6. Central Industrial Security Force 4300289

7. Sashastra Seema Bal 12278938
Total 305974884
Grand Total 914662045

Reserves of Mineral Wealth

1809. SHRI M. SREENIVASULU REDDY: Will the
Minister of MINES be pleased to state:

(a) whether it is a fact that India has lot of reserves
of coal, iron ore and manganese for mineral prospects
and need huge investments and fast technology; and

(b) if so, the measures taken by the Government for
desired investments and technology for exploration of such
reserves?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) As per
available information, total reserves of coal, iron ore and
manganese ore in the country as on 1.4.2005 are given
below:

Mineral Reserves (in million tonnes)
Coal (as on 1.1.2007) 255170
Iron ore 721
Manganese ore 138

For encouraging investment and technology inflow in
the mining sector, the National Mineral Policy, 1993 has
thrown open the exploration and exploitation of all non-
fuel and non-atomic minerals including iron ore &
manganese to private investment. Modernization
programme for exploration of minerals has been
undertaken in Geological Survey of India by acquiring
heliborne geophysical system and deep capacity drills.

MARCH 13, 2007
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Swayamsidha Scheme

1910. SHRI VARKALA RADHAKRISHNAN: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government has received any request
from the State Governments including Kerala for extending
the Swayamsidha Scheme to March 31, 2008 with a
revised allocation;

(b) if so, the details thereof, State-wise; and

(c) if not, the reasons therefor and action taken/to
be taken by the Govemment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Request for extending the
Scheme of Swayamsidha till March 31, 2008 with revised
allocation has been received from the State Govemments
of Manipur and Mizoram. No such request has been
received from Government of Kerala.

(b) The State Govemments of Manipur and Mizoram
have sent the Annual Action Plan for 2007-08 under
Swayamsidha for Rs. 23.53 lakhs and Rs. 39.24 lakhs

respectively.
(c) Does not arise in view of (b) above.
Slik Projects

1911. SHRI HITEN BARMAN: Will the Minister of
TEXTILES be pleased to state:

(a) the areas of the country including West Bengal
in which silk projects have been implemented during each
of the last three years, State and Union Territory-wise;

(b) the details of work on which funds have been
spent in these areas during the last three years alongwith
the amount of such funds, State-wise and Union Territory-
wise; and

(c) the details of achievements of these projects, State.
and Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Out
of the total outlay of Rs. 534.98 crores approved by the
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Government of India for sericulture during the X Five fumished in the enciosed Statement-l. Details of the

Year Plan, an outlay of Rs. 244.47 crores has been activities undertaken under CDP and the fund
earmarked for implementation of Catalytic Development released activity-wise, the physical and financial
Programme (CDP). State-wise details of the funds achievements are fumished in the enclosed Statement Ii

released during the last three years under CDP are and |l respectively.

Statement |

State-wise funds released, funds utilzed and unspent balances with States under COP
aurning last three years of X Flan (from 2003-04 to 2005-06)

(Rs. in Lakhs)
St State 2008-04 200405 2005-08
Fd  Fund Unpet %ol Fund Fund Umpedt %ol Fud  Fund  Unepent % of
Released Uized Baiance UCs Relosssd Ubized Balance UCs FRelessed UMized Balance  UCs
Recd. Recd. Recd.
1 2 3 T 5 6 7 8 ] 10 1 12 18
1. Kametska 78424 TRA24 000 100% 82538 82538 000 100% 111243 111243 0 100%
2. Taminady 18233 15233 000 100% 16658 16858 000 100% 28042 25783 1159 96%
3 Jammu & Kashmi 31361 31361 000  100% 26284 26284 000 100% SB470 4B580 1289  T8%
4 Andha Pradesh G7668 67868 000 100% 120350 120350 000  100% 16504 149002 1502 0%
5. West Bengal @47 4847 000 100% 11264 11284 000  100% 13387 11400 1997  85%
6 Maharashin 10448 10448 000 100% 5080 5080 000 100% 4883 3838 1045  79%
7. Madhya Pradesh U@ 4% 000 100% 7963 7963 000  100% 18704 16704 000  100%
8 Orssa 220 820 000 100% 2432 2432 000 100% 15440 11646 383 7%
9.  Bhw 330 3830 000 100% 6899 8889 000 100% 1817 13052 31277 81%
10.  Utar Pradesh 5291 5291 000 100% 6205 9206 000 100%  602¢ 6024 0 100%

1" 8230 8% 000 100% 10832 106.32 000 100% MR UR 0 100%

12. 0.00 0.00 0.00 - 0.39 0.3 000  100% 0.00 0 0 -

13 Pradesh 34962 4962 000 100% 30841 308.41 000 100% 1781 179 0 100%

" 12628 1528 000 100% 15835 156.35 000 100% 12855 12855 0 100%

15. 8an  8an 000 100% 000 000 0.00 0% 10084 9004 1080  89%
16. 11230 11230 000 100% 1743 1178 000 100% 17838 17487 351 90%
17. 1645 1645 000 100% 4327 &7 000 100% 2551 2651 0 100%

SRR EE

18. 31528 31528 000  100% 44221 44221 000 100% 92253 70457 21796  76%
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1 2 3 4 4 5 6 7 8 9 10 1 12 13
19. Asunachal Pradesh 4879 479 000 100% 8863 8863 000 100% 5419 5418 0 100%
20. Manipur 2400 24.00 000 100% 6724 6724 000 100% 8025 8025 0 100%
21 Meghalaya 8739 8.9 000 100% 17319 17319 000 100% 18349 18349 000  100%

Mizoram 106.97  106.97 000 100% 14171 14171 000 100% 36791 30899  58.92 84%
Nagaland 231 RA 000 100% 10645 106.45 000 100% 15159 15158 000  100%
4, Tripura 2801 2801 000 100% 18573 18573 0.00 100% 13043 130 0 100%
Total 39265 392265 000 100% 4844.15 4844.15 000 100% 675694 606622 680.72 0%

UCs received shown includes amount spentreleased in respect of Post Cocoon Sector, CSB institutes and Cluster Units of CSB
(Kerala, Bihar & Himachal Pradesh)

Statement Il
Catalytic Development Programme during X Plan
Achievements made during last three years of X Plan (2005-04 to 2005-06)
(Rs. in Crores and Physical units as indicated)

2003-04 2004-05 2005-08
Sl.No. Name of the Scheme Physical Expen- Physical Expen- Physical Expen-
components Achievement diture Achievement diture Achievement diture
1 2 _ 3 4 5 6 7 8
A. Ongoing Schemes
L Mulberry Sector/ Component
1. Reimbursement of cost of saplings o 242 crore 1.1 4.67 crore 164 7.80 crore 1.8
DOS sapings sapings + sapings + 4000
8000 M.Trees "MTrees + 7.241
2 Supply of rearing appiiancesfam lakh muberry
egquipments fo: plants
)  Onfarm training and supply of start-up 12824 Nos. 2% 13570 Nos. 249 17713 Nos. 30
tools fo new mulberry sericulturists
(for general farmers)
()  Supply of rearing appliances/iam 5197 Nos. 3.07 5882 Nos. & 408 8002 Nos 455
equipments (including improved 3 SHGs.
mountages) to fammers
3 Assistance for Drip imigetion and other 1975 ha 5.30 2568 Ha. 731 278.70 He. .14
Water Conservation and usage

techniques




grainages
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! 2 3 4 5 6 7 8
4 Supply of quality disinfecting materials 18785 0.87 11834 1.06 15085 1.06

PV Pl F1 PR
famers Farmers Farmers
5. Equipment upgradation of existing 8 units 0.94 69 units 0.87 71 units 0.63
State/Parastatal/Co-operative
infrastructure in seed and resling
6. Assistance to fammers for construction 7421 Nos 1nm 10596 Nos. 1A 9612 Nos. w2
of rearing houses
1. Chawkie rearing contres—Assistance 61 0.76 134 CRCs 1.7 119 CRCs 1.6
for construction of CRC bulding and Buildings
procurement of chawkie rearing
equipments
8. Crop insurance support 2.00 lakh diis 0.02 4.02 lakh diis 0.03 3000 DFLs
Total for Mulberry (ongoing) - %83 3.14 - 35.34
X Tasar SectoJ/Component
1. Assistance for augmentation/ 1617 ha. (tasa)  0.35 1620 ha.(tesar) 0.53 2487 ha 0.82
maintenance of systemalic tasar/oak 1441 farmers 3330 farmers (tasar) 5967
tasar host plantation. (chawide) 110 (chawide) 360 famers
ha. (oak tasar) he. (oak tasar) (chawide) 395
ha. (oak tssar)
2. Assistance for maintenance of 6PPCs,20sk 038 31 PPCs, 07 28 PPCs, 728 0.81
tasarioak tasar seed multiplication taser grainages, 758 tagar, tesar, 318 ok
infrastructure in the states. 428 seed 113 osk tasar seed
rearers, 155 oak tasar seed rearers &
taser seed rearers 2 oak tasar
rearers grainages
3. Support to private tasar graineurs 357 graineurs 125 110 graineurs 127 421 graineur 292
952 ha. 1365 ha. groups
2543 ha.
4. Crop insurance support for Tasar 38.02 lakh dfis 020 8.55 lakh diis 0.05 10.31 lakh 005
Dependant DALS
Total for Tasar Sector - 218 - 25 - 460
| Eri Sector’Component
1. Augmentation of Eri food plants with 0.74 3480 089 11440 2
training and startup fools half acre unis half acre units haf acre units
2. Assistance to states for the 8 0.30 % 0.5 2 0.69
strengthening of eri fam-cum- fam-cum- fam-cum- fam-cum-
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1 2 4 5 6 7 8
3. Assistance for construction of en 049 2948 Nos, 191 5635 Nos. 425

rearing houses
4 Support to Private graineurs
(Noe)
Total for Eri Sector 153 - 3.05 - 126
N. Muga Sector/Component
1. Augmentation of Muga food plants 1535 ecres 0.87 2419 acres 157 215 1.96
+ oacres +
876 seed 1244 seed
rearers rearers
2. Strengthening of muga seed 0.31 3 fam- 023 11 fam- 127
multiplication infrastructure cum- cum-
granages grainage
3 Support to muga private grainers 131 204 168 48 224
graineurs graineurs
942 L.174
fanners famers
4 Crop Insurance support: for Muga dhs 0.50 lakh dits neg. 240 lakh diis 0.03
(Rs. 33,000-
Total for Muga Sector - 26 - 34 - 5.50
V  Post Cocoon SectoriComponent
1. Supply of multiend silk reeling machines 045 - 0.08 1o 4 0.07
(Backdog) nos.Ushna Koti
(0] 6 Basin Units
(0] 10 Basin Units
(W) 20 Basin Units
() Training/Interaction
2 Support to Reeling Units:
(a))  Interest subsidy on Working Capital
loan sanctioned by Bank to resling units
) Mubemy 047 3 Nos. 004 9 Units 021
() TasarMuga reeling units
(W) TasarMuga/Er spinning units
(b)  Incentive for production of bivolline silk 099 109.10 MT D& 182.38 MT. 0.85

on muitiend resling machines
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2

VI

Quality Service Clubs

()  Procurement of cocoon quality

grading equipments.

(i) Procurement of raw siik testing

equipments

Providing Master Reelers/VVeavers/
Dyers to States

ingtallation of Common Facity Centre

() Muberry
(a) Category-
50 Kgs. capacity
100Kgs. capadity
(b) Category—ii
50 Kgs capacity
(c) Training/Marketing Linkage

programmes
(i) Non-mulberry

Quaity linked price support acheme

for cocoons and sk yam:

(a) Quality linked purchase of cocoons
(b) Quality linked purchase of sk yam

Support to agendies (NGO/
Co-operative Societies) for
upgradation and popularization of
\ ftormning doviss
(i) Reeling Devices

(i) Spinning Devices

Total for Post Cocoon (ongoing)
Enterprise Promotion and
Training
Extension & Publicky material in
local languages

- 0.01

0.04

8 States 2>
7 States 1.54
0.41

67 nos.
172 nos.
- 6.18
14 Nos. 0.14

13 States 041

3 Nes.

1 No.

11 Nos.

4 States
1 State

822 Nos.
1200 Nos.

16 Nos.

11 States

0.02

0.01

0.01

0.15

118
025
0.2

238
0.08

027

9 Nos.

6 Nos.

12 States
2 States

312 Nos
670 Nos.

18 Nos.

21 States

0.02

0.08
(Backlog)

KR)
019
0.19

482

0.4

0.98

Total for On-going CDP Schemes

2

84

58.94

Additional Inputs to COP
approved by EFC/CCEA

Mubberry Sector

Support for construction of Ve
Compost Sheds

1053 Nos.

074
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Supply of Rearing Appilances -
Improved Mountages

Drip Iigas
Assistance to Privats Licensed
Sikworm Seed Producers

585 Nos.
400 ha.

1.00
1.56

Total for Mubberry Components

3.%0

Post Cocoon Sector
mmdhmicﬂm
Establishment of Coltage Basin Units
Establishment of Hot air drying
Chambers

(a) For 50 Kgs per day
(b) For 120 Kgs per day

Scheme to dissuade child labour with
use of improved fechnologies.

() Motorized Charkas
) Dupion Sik Reeing; Machine
() Pressurtzad Cooking Machine

Common Faciity Centrs for Yam
Processing

(4) CFC wihout am dyeing
() CFC with am dyoing
(c) Fabric Dyeing

Promotion of improved Handiooms
developed by CSTRI

(a) Handioom with jacquard

(b) Handioom without jacquard

(c) Ball to beam conversion device

(d) Additional equipments for pt looms
Setting up of CFCs for Vanya sk yam
processing linked to mechanized spun
sik system

(100 Kg)

3 Nos.

30 Nos.

2 Nos.

1.50

1.08

22
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! 2 3 ‘ 5 6 7 8
() CFCs
(b) Spun Sk Mils
8. Incentive for Bivolting Sik Reelers
Total for PCT Components o
W Other Schemes
1. Support for Bye-product utiisation
2 Establishment of Vanya Siks Market
Promotion Cell
3. Setting up of Ed Raw Material Bank - 0.50
Total for Other Components - - - - - 0.50
Total for Addl. Inputs under COP - 0 0 - 8.63
Total for COP (Ongoing + - 23 - 8su - 67.57
Additional inputs)
Statement i
12 March-2007
Catalytic Deveiopment Programme in West Bengal State during X Flan
[Physical Achieverments and Expenditure during 2003-04, 2004-05, 2005-06]
(Rs. in Lakhs)
SI.No. Name of the Scheme Amount spent/teleased
2003-04 2004-05 2006-06
1 2 3 4 5
1 Mulberry Sector/Component
1. Reimbursement of cost of saplings to DOS 1.88 325 250
(Saplings in thousands) 750 1300 1000
2 Supply of rearing appliancesffarm equipments to farmers:
(a) On farm training and supply of start-up 11.50 25.18 2875
tools to new mutberry sericulturists
(for general farmers) - No. of farmers 1000 2252 2500
(b) Supplyofnamwgnppuancuﬂannoqdpmonutounnm(tor
bivoltine farmers)—No. of tool kits
3. Supply of quality disinfecting materials 1238 0.76 125
2000 324 500

(No. of farmers)
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1 2 3 4 5
4 Assistance for construction of Varmi Compost Sheds 280
(No. of units) 40
5. Assistance to farmers for construction of rearing houses 50.00 86.75
(No. of rearing houses) 850 926
6. Equipment upgradation of existing State/Parastatal/ 0.50 250
Co-operative infrastructure in seed and reeling
(No. of units) 20
7. Crop Insurance support 0.68 0.68
(lakh dfis) 1.00 1.00
Sub-total for mulberry sector 26.44 8037 93.55
(] Tasar Sector/Component
1. Assistance for augmentation/maintenance of systematic
tasar/oaktasar host plantation.
(a) Assistance to tasar seed rearers for maintenance of 0.36 1.1 1.n
systematic tasar host plantation (hectares) 7 175 175
(b) AssistanceTo tasar commercial rearers for 0.49 0.79 0.68
development of chawkie garden (no of rearers) 162 264 225
(c) Augmentation of oak tasar host plantation -
(hectares)
2 Assistance for maintenance of tasar/oak tasar seed
multiplication infrastructure in the states.
(a) Assistance for maintenance of tasar seed 0.13 1.53 3.13
multiplication infrastructure in States (No. of PPCs) 3 3

(b) Assi_stanoo for maintenance of oak tasar seed
muttiplication infrastructure in States

(No. of oak tasar grainages)
(c) Rearing eugipment support to tasar seed rearers 1.33 1.57 1.31
(No. of tasar seed rearers) 50 60 50

(d) Rearing eugipment support to osk tasar seed rearers
(No. of oak tasar seed rearers)

3. Support to private tasar graineurs and Assistance to
tasar commercial rearers for procurment of improved
rearing equipments .
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1 2 3 4 5
(a) Support to private tasar graineurs 0.13 1.26 1.25
(No. of pvt. graineurs) 1 5 5
(b)  Support to tasar commercial rearers for procuring 5.40 7.88 6.30
rearing equipments (Ha.) 120 175 140
4 Crop Insurance support for Tasar 246 282
(lakh dfis) 4.00 450
Total for tasar sactor 10.30 17.65 14.38
m Erl SectoriComponent
1. Augmentation of Eri food plants with training and start up tools on 141 282
(No. of rearers) 37 75 180
2 Assistance to states for the strengthening of eri farm-cum- 210 0.80
grainages
(No. of farm-cum-grainages) 1 1
3. Construction of Eri rearing houses (Nos.) 0.69 0.75 1.50
12 15 30
Total for Er sector 1.40 4.26 5.2

v Muga sector/component
1. Augmentation of Muga food plants

(a) Augmentation of Muga food plants 210 3.50 437
(Acres) 60 100 125
(b) Assistance muga seed rearers for maintenance of piantation 0.10 0.15 0.38
(No of seed rearers) 20 30 75
2 Assistance for maintenance of
muga seed muttiplication 1.24 327
infrastructure in the States
(No. of farm-cum-grainages) 1 1
3. Support to muga private graineurs
(a) Support to muga private graineurs 0.13 1.00 1.50
(No. of graineurs) 4 ]
(b) Equipment support to muga seed rearers 128 180 3.38

(No. of seed rearers) 3 49 75
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1 2 : 3 4 5
4, Crop Insurance support for Muga 0.26 0.33
(Lakh dfis) 0.04 0.50
Total for muga sector 385 8.02 1290
v Post cocoon Sector/Component
1. Supply of multiend silk reeling
machines
2. Quality Service Ciubs :
()  Procurement of cocoon 0.26
quality grading equipmnts.
(No. of units) 1
(i)  Procurement of raw silk 0.50
testing equipments
(No of units) 1
3 Quality linked price support scheme

for cocoons and silk yam
(a) Quality linked purchase of cocoons (Not Quantifiable) 250 3.75
(b) Quality linked purchase of silk yam (Not Quantifiable)

4 Support to agencies (NGOs / 273 048
Co-operative Societies) for
upgradation and popularization of
improved reeling/spinning devices

(i) Reeling Devices (Nos.) 15
(ii) Spinning Devices (Nos.) 21
Total for Post cocoon sector 5.23 0.75 4.23
vi Enterprise Promotion and Training 044 1.00
(No. of Programmes) 1 2
vil Extension & Publiclty material in local languages 125 1.25 269
(Not Quantifiable)
Total | to VII) 4847 112.64 133.87
Forelgn Companies in Textile Manufacturing (b) if so, the details thereof, and
1912. SHRI M. RAJA MOHAN REDDY: Will the (c) the incentives sought by the foreign companies
Minister of TEXTILES be pleased to state: from the Government?
(a) whether some foreign companies have shown their THE MINISTER OF STATE IN THE MINISTRY OF

interest to start textile manufacturing in Andhra Pradesh; TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c)
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Information is being collected and will be laid on the
Table of the House.

Technology Mission on Indlan Sitks

1913. DR. M. JAGANNATH: Will the Minister of
TEXTILES be pieased to state:

(a) whether the Govemnment proposes to set up a
“Technology Mission for Indian Silks" for promotion and
development of sericuiture industry in the country;

(b) it so, the details thereof and the amount
earmarked therefore; and

(c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c)
Member Secretary, Central Silk Board (CSB) had submitted
a document called “Technology Mission for Indian Sitks"
which, on examination, was found unsatistactory by the
Government and the same has been retumed to CSB for
modifications in consultation with the State Govemments
and with the formal approval of the Board of CSB.

Siik Yarn Units

1914. SHRI ANANTA NAYAK:
SHRI G. KARUNAKARA REDDY:

Will the Minister of TEXTILES be pleased to state:

(a) The number of silk yam units in the country,
State and Union Territory-wise;
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(b) whether the Government proposes to establish
modem raw silk yam reeling units in the country;

(c) if so, the detalls of such units set up during each
of last three years and till date, State and Union Territory-
wise;

(d) the estimated cost thereof;

(e) whether some State Govemments/Union Territories
have sought financial assistance for the purpose from
the Union Government; and

(f) if so, the assistance provided/ikely to be provided
during the said period by the Govemment in this regard,
State and Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The State
wise number of silk yam units in the country is given in
the enclosed Statement.

(b) to (d) Yes, Sir. Government has approved setting
up of two modem automatic raw silk yam reeling units in
the country during the year 2006-07 with machineries
imported from China. The Units are being established in
Jangaon, Warangal District of Andhra Pradesh and at
Gobichettypalyam in Erode District of Tamilnadu. The Units
are likely to commence operation during 2007-08. The
cost towards each of the machine is estimated to be
around Rs.100.00 lakhs.

(e) and (f) Government is providing a maximum
subsidy of Rs. 50.00 lakhs for each Unit towards the
cost of machinery and equipment.

Statement

Statewise Sik Yamn Basins in the Country during 2005-06

Filature Cottage Charkha Muitiend
Basins Basins Basins Basins
1 2 3 4
Andhra Pradesh 129 114 903 144
Assam 622 36
Arunachal Pradesh
80 162

Bihar
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1 2 3 4
Chattisgarh 42 34 30 24
Gujarat
Himachal Pradesh 18
Haryana
Jammu & Kashmir
Jharkhand 6 10
Karnataka 30 21445 18403 19802
Kerala 30
Madhya Pradesh 30 6 60
Maharastra 110 14 140
Manipur 36 2916 50
Mizoram
Meghalaya 12 20
Nagaland 5 10
Orissa 36 8 22
Punjab
Rajastan
Sikkim
Tamilnadu 981 133 108
Tripura 6 20
Uttarakhand
Uttar Pradesh** 34 181
West Bengal 780 1806 28872 180

Source: DOSs of all the State, reported in their MIS Report Note:
Note : ** In UP out of 181 Multiend basins, only 80 basins are working ‘
** In UP out of 34 Cottage basins, only 26 basins are working
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[Transiation)
Handlcafts Trade

1915. SHRI JASWANT SINGH BISHNOI: Will the
Minister of TEXTILES be pleased to state:

(a) the annual volume of trade in handicrafts in the
country including Rajasthan, State and Union Territory-
wise;

(b) whether the Government proposes to promote
the handicraft trade; and

(c) it so, the steps proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No data on
volume of trade in handicrafts in the country including
the State of Rajasthan, State-wise and Union Temitory-
wise is maintained.

(b) and (c) Yes, Sir. In order to promote handicrafts
trade in the country including in the State of Rajasthan,
the Government is implementing various schemes, which
include: Baba Saheb Ambedkar Hastshilp Vikas Yojana
(AHVY) for integrated development of selected craft
clusters; Marketing Support and Services; Design &
Technology Up-gradation; Export Promotion; Research &
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Development and Special Handicrafts Training Project
(SHTP) etc.

Closure of Spinning Mill

1916. SHRI SHYAMA CHARAN GUPTA:
SHRI PARSURAM MAJHI:

Will the Minister of TEXTILES be pleased to state:

(a) the number of spinning mills closed down during
each of the last three years, State and Union Territory-
wise;

(b) the scheme of the Government for revival of
spinning milis tying closed for a long time in the country
including Uttar Pradesh;

(c) whether the Government is aware of the pitiable
condition of the employees due to closure of the milis;

(d) if so, the steps taken in this regard;
(e) whether the Government proposes to provide
subsidy for revival of these mills; and

(f) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) State-wise
number of spinning mills (Non-SSI) closed during last 3
years and the current year (01.04.2003 to 31.01.2007) is
given below:

State 2003-04 2004-05 2005-06 2006-07 Total
upto 31.01.07

Andhra Pradesh 4 1 5
Gujarat 1 3
Haryana 2 3
Karnataka 1 1
Kerala 5 5
Madhya Pradesh 2 2
Maharashtra 2 1 3
Orissa 1 1 3
Punjab 1 1
Rajas than 1 1 3
Tamilnadu 28 1 1 33
Uttar Pradesh 3

Pondechery 1 1
Total 46 9 3 66
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(b) For the sick mills which may or may not be
closed Including spinning mills, the Government has set
up Board for Industrial & Financial Reconstruction
(BIFR) under Sick Industrial Companies (Special
Provisions) Act with a view to arranging the timely
detection of sick and potentially sick companies and for
the speedy determination of preventive, ameliorative and
remedial measures which need to be taken in respect of
such companies. BIFR appoints operating agencies for
preparation of rehabilitation proposals in respect of
potentially viable units. The decision on rehabilitation is
taken by BIFR based on its findings. However, co-
operative sector is not covered under BIFR. The BIFR
Scheme is applicable to mills all over India including mills
in the state of Uttar Pradesh.

(c) and (d) In order to provide interim relief to the
textile workers rendered unemployed as a consequence
of permanent closure of any particular portion or entire
textile units, Government has introduced the Textile
Workers' Rehabilitation Fund Scheme with effect from
15th September, 1986. Since the inception of the scheme
till 20th December, 2006, 32 units in Gujarat, 3 units in
Maharashtra, 4 units in Madhya radesh, 4 units in
Tamilnadu, 2 units in Karnataka, 1 unit in Delhi and 1
unit in West Bengal, i..e. a total of 47 mills were found
eligible under the scheme. A total of 80264 workers of
these mills have been disbursed relief of Rs. 186.56 crore.

(e) No, Sir.
(f) Does not arise.
[English]
Purulla Arms Dropping Case

1917. SHRI BASU DEB ACHARIA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether CBI has issued look out notices against
persons allegedly involved in Purulia arms dropping case;

(b) if so, the details thereof;

(c) whether the Government has enquired into the
matter in the past; and

(d) if so, the details of findings along with the reasons
of air dropping of arms there?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) and
(b) The Central Bureau of investigation (CBI) has issued
Look Out Notices against 14 persons.

(c) and (d) The Investigations have, inter-alia,
disclosed that the arms dropping was a result of an
intemnational conepiracy to clandestinely procure arms and
air-drop them in Purulia to be meant for some proutists
of Anand Marg.

Fluctuations In Prices

1918. SHRIMATI P. SATHEEDEVI:
SHRI K.C. PALLANI SHAMY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has appointed a
Committes to study the fluctuations in prices and other
issues related to rubber, coffee, tea and spices of the
country;

(b) if so, whether the Government has received the
report from the said committee;

(c) it so, the details of the recommendations made
therein;

(d) whether the insurance cover is presently available
in the plantation sector;

(e) it so, the detalis thereof and if not, the reasons
therefor;

(f) whether the Government has any proposal to
extend the accident insurance cover to all workers
engaged in the plantation estates;

(g) if so, the details thereof; and

(h) if not, the steps taken/proposed to be taken to
implement weather-linked insurance cover for the
plantation sector particularly coffee, to protect the small
scale farmers and ensure stability of prices of cash crops?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): ‘(a) to (c) The
Department of Commerce constituted a Task Force for
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undertaking a study to evolve a mechanism to protect
the growers of tea, coftee, rubber and spices from adverse
effect of price volatiiity in the Plantation sector, the
feasibility of making direct compensation to the growers
for the losses suffered by them, the feasibility of
introducing an instrument which enables the growers to
park surplus funds during good crop years and offers
market related Interest rate, the feasibllity of a risk
management support mechanism to small growers to
mitigate the effects of adverse weather and pest related
risks etc. The Task force submitted its report on 30th
January, 2007. The major recommendations of the Task
Force include (i) introduction of insurance crop scheme
in certain crops in preference to a price risk cover, (ii)
introduction of enlarged personal accident cover and cover
for individual assets of the growers as well as the
permanent workers, (i) creation of infrastructure facilities
in plantation areas to give better accessibility to the
growers by way of introduction of Plantation Development
Bonds, (iv) reduction of interest rates on crop loans at
refinance rates of NABARD, (v) strengthening Price
Stabilisation Fund Trust (PSFT) to enable it to play a
pivotal role in the scheme of things, etc.

(d) to (e) As far as Rubber and Tea are concermed,
crop and/or garden/factories insurance cover is already
in force to set off the damages due to natural calamities
such as fire, lightning, wind, flood, hailstorm, landslide
etc. either through the Board or directly by the growers
themseilves.

(f) to (h) Though in some of the plantation sectors
like Rubber, Group insurance scheme covering personal
accident insurance is already available, the Task Force
has recommended for personal accident cover to the
growers/ permanent workers in entire Plantation industry.

2. New Insurance Scheme
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insurance Scheme for Weavers

1918. SHRI FRANCIS FANTHOME: Wil the Minister
of TEXTILES be pleased to state:

(a) the number of weavers covered under the various
Insurance Schemes during each of the last three years,
State/Union Territory wise;

(b) whether the Qovernment have reviewed the
implementation of insurance scheme for weavers;

(c) ¥ so, the outcome thereof; and

(d) the steps taken to increase the number of
weavers proposed to be covered in various schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The State-
wise number of weavers covered under various insurance
Schemes during the last three years are as under:

1. Group Insurance Scheme

Name of the State 2003-04 Weavers covered

West Bengal nmn
Gujarat 5539
Madhya Pradesh 1202
Kamataka .30899
Total 44,813

The Group Insurance Scheme was replaced by the
Bunkar Bima Yojana in December 2003.

Name of State 2003-04 2004-05 2005-06
Weavers covered Weavers covered Weavers covered
1 2 3 4
Delhi - 441 687
Gujarat 5763 — -
Jammu & Kashmir 1511 -— —
Madhya Pradesh - - 929
Rajasthan 5575 4343 4690
Total 12,849 4,784 6,306
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3. Bunkar Bima Yojana

Andhra Pradesh 8,427 66,508 51,210
Assam - 4,010 5,869
Delhi — —_— 942
Gujarat - 2,625 2673
Jammu & Kashmir - - 25
Kamataka 8,077 25,013 23,645
Kerala 865 911 2,145
Madhya Pradesh - 3,852 2,361
Maharashtra -_ 75 55
Orissa 16,613 16,148 2,864
Rajasthan — 1,077 1,183
Tamil Nadu -_— 78,129 59
Uttar Pradesh - 12,576 1,585
Uttaranchal - 1,077 96
West Bengal - 1,708 -
Total 33,982 2,13,599 ) 94,712

The Bunkar Bima Yojana was modified in 2005-06 and rechristened as Mahatma Gandhi Bunkar Bima Yojana
(MGBBY) which was launched on 2nd October 2005.

4. Mahatma Gandhi Bunkar Bima Yojana:

1 2

Name of State 2005-06 Weavers covered Madhya Pradesh 1,692

1 2 Maharashtra 5,631

Andhra Pradesh 14,238 Orissa 20,505
Assam 3,123 Rajasthan 2,405
Gujarat 804 Tamil Nadu 1,17,724
Himachal Pradesh 3,505 Uttar Pradesh 16,018
Jammu & Kashmir 368 Uttaranchal an
Kamnataka 4,220 West Bengal 3,986

Kerala 1,71 Total 1,96,337




233 Whitten Answers

5. Health insurance Scheme was launched on 3rd
November 2005. The number of weavers covered under
this scheme during 2005-06 are as under:

Name of State 2005-08 Weavers covered

Andhra Pradesh 42,794
Arunachal Pradesh 8
Chattisgarh 82
Delhi 215
Gujarat 528
Himachal Pradesh 423
Jammu & Kashmir 163
Jharkhand 11,000
Karnataka 15,033
Kerala 5,699
Madhya Pradesh 1,175
Maharashtra 17
Manipur 31
Orissa 10,602
Rajasthan 328
Tamil Nadu 130,000
Uttar Pradesh 9,703
Uttaranchal 3,300
West Bengal 9,717
Total 2,40,868

(b) Yes, Govemment of India have been reviewing
the implementation of insurance schemes for weavers
from time to time.

(c) The Govemment of India, the State Govemments,
and the Insurance Companies namely the LIC and the
ICICI Lombard have been making efforts to increase the
enroliment under ihe Mahatma Gandhi Bunkar Bima
Yojana and Health Insurance Scheme. Under the Mahatma
Gandhi Bunkar Bima Yojana, 298765 weavers have been
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covered during the period October 2005 to January 2007.
Under the Health Insurance Scheme 481860 weavers
have been covered during the period November 2005 to
February 2007.

(d) The State Governments, LIC and ICIC! Lombard
have been requested to increase the coverage of weavers
under the Mahatma Gandhi Bunkar Bima Yojana and the
Health Insurance Scheme.

Reduction In Duties

1920. SHRI REWAT!I RAMAN SINGH: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether despite reduction in the various duties
prices of tyres have been going up in the country;

(b) if so, the reasons therefor, and

(c) the steps taken/proposed to be taken to curb the
rise in prices of tyre?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c) Tyre prices have increased primarily
due to increase in input-prices and the increased demand
of tyres. Tyre prices are determined by market forces.
Though there has been no reduction in the excise duty
rates in the recent past, the Govenment has announced
a reduction in customs duty from 12.6% to 10% in the
Budget 2007-08 to make imports of tyres cheaper and
augment the supply of tyres.

[Transiation]
VRS in BALCO

1921. SHRI CHANDRA SHEKHAR DUBEY: Will the
Minister of MINES be pleased to state:

(a) whether BALCO company has retirgd a large
number of its employees by giving them Voluntary
Retirement Scheme (V.R.S.);

(b) if so, whether the company has not made timely
payment of V.R.S. amount to such employees;
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(c) whether BALCO is not making payment to its
private contractors even after they have fully executed
their contracts;

(d) if so, since when the said payments have not
been released; and

(e) the steps being taken by the Government againel
the BALCO company to ensure speedy payment to all
the V.R.S. employees and contractors?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) As
informed by Bharat Aluminium Company Limited
(BALCO), out of 2733 Voluntary Retirement Scheme (VRS)
applications received after disinvestment/pending as on
date of disinvestment, VRS applications of 2184
employees were accepted post disinvestment. All
payments due on acceptance of VRS have been made
and no amount is outstanding.

(c) and (d) The Company has informed that payments
are made to the contractors in accordance with the agreed
terms and conditions of contract(s).

(e) Does not arise in view of (a) to (d) above.
(English]

Town of Excelience

1922. DR. K.S. MANOJ: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has declared certain
areas of trade in the country as “Town of Excellence”;

(b) it so, the details thereof, State-wise;
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(c) whether the Government has provided any
assistance for the upgradation of infrastructure in theese
areas;

(d) if so, the details thereof;

(e) whether the Government of Kerala has submitted
any proposal for the upgradation of infrastructure in Aroor
and Alappuzha which are declared as “Town of
Excellence” and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes,
sir. Details are given in the enclosed Statement-I.

(c) and (d) Department of Commerce has provided
assistance under ‘Assistance to States for developing
Export Infrastructure and Allied Scheme’' (ASIDE) to
States/UTs/Central agencies for taking up infrastructure
projects related to exports. The details of projects taken
under ASIDE scheme in areas falling under T.E.E.s are
given in the enclosed Statement-Il.

(e) and (f) Following four projects have taken in Aroor
under ASIDE scheme

i. Setting up of a full fledged laboratory at Aroor.

ii. Upgradation of electricity distribution system for
Aroor in Cherthala Taluk.

iii. Upgradation of Sea Lab, Aroor, and Pre-
Processing of Sea food in Aroor.

No Proposal for Upgradation of infrastructure in
Alappuzha has been taken up

Statement |
Notified Towns of Export Excellence
Total Number of 12 towns are recognized as Towns of Export Excellence as on date.

List of Notified Towns:

S.No Town of State Product Category
Export Excellence
1 2 3 4
1. Tirupur Tamil Nadu Hosiery

2. Ludhiana Punjab

Woollen Knitwear
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1 2 3 4
3. Panipat Haryana Woollen Blanket
4 Kanoor Kerala Handiooms
5. Karur Tamil Nadu Handiooms
6. Madurali Tamil Nadu Handiooms
7. AEKK:(Aroor, Ezhupunna, Kerala Seafood
Kodanthuruthu & Kuthiathodu)
8. Jodhpur Rajasthan Handicraft
9. Kekhra Uttar Pradesh Handlooms
10. Dewas Madhya Pradesh Pharmaceuticals
1. Alleppey Kerala Coir Products
12. Kollam (Quilon) Kerala Cashew Products
Statement Il
Funding of Projects under ASIDE to Towns of Export Excellence
SI.No Town Project Name Amount of Assistance
(Rs. in Lakhs)
1 2 3 4
1. Aroor Upgradation of Sea Lab, Aroor 300.00
2. Aroor Pre-Processing of Sea food in Aroor 1356.00
3. Dewas, Madhya Pradesh Upgradation of Infrastructure at IA, Dewas 138.00
4. Dewas, Madhya Pradesh Upgradation of Industrial Area Sector 1, 2 321.84
& 3 and Industrial area Ujjain Road,
Dewas
5. Ludhiana, Punjab 2 Nos CETPs for Dyeing and Electroplating 211.50
Industries, Ludhiana
6. Ludhiana, Punjab Development of Road and Other Export 300.00
Infrastructure, Ludhiana
7. Ludhiana, Punjab Strengthening of R & D center for Bicycles and 327.00
Sewing Machine at Ludhiana
8. Ludhiana, Punjab Upgradation of Punjab Trade Center, Ludhiana 223.00
9. Ludhiana, Punjab Setting up of CETP for Dyeing Units at Ludhiana 478.00
Upgradation of PSIEC Stockyards at Ludhiana 432.00

10.

Ludhiana, Punjab
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1 2 3 4

1. Jodhpur, Rajasthan SEZ for Handicraft at Boaranada, Jodhpur 500.00

12. Kollam, Kerala Augmentation of Testing Laboratory at CEPC 100.00

13. Aroor, Kerala Setting up of a full fledged Laboratory at Aroor 315.00

14, Aroor, Kerala Upgradation of Electricity Distribution System 12.75
at Aroor in Cherthala Taluk

15. Tirupur, Tamil Nadu Tirupur Water Supply Project 3000.00

16. Madurai, Tamil Nadu Development of Industrial Park for 500.00
the Electroplating Industry, Madural

17. Tirupur, Tamil Nadu ETP for. Tirupur Textile Processing Industries 1000.00

at Tirupur

Patent Law

1923. SHRI SURESH KALMADI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether a committee headed by an eminent
scientist was formed to examine the India’s patent laws
which are in compliance with the WTO agreement on
Trade Related Intellectual Property Rights;

(b) if so, the whether there is any controversy about
plagiarized material being included in the report on patents
law;

(c) it so, whether the committee has withdrawn its
report in view of this controversy; and

(d) it so, the time by which the committee is likely
to submit its revised report?,

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) A Technical Expert Group under the
Chairmanship of Dr. R.A. Mashelkar, Director General,
Council of Scientific and Industrial Research was set up
to examine the following two patent law issues:

(i) whether it would be TRIPS (Agreement on Trade
Related Aspects of Intellectual Property Rights)
compatible to limit the grant of patent for
pharmaceutical substance to new chemical entity
or to new medical entity involving one or more
inventive steps; and

(i) whether it would be TRIPS compatible to exclude
micro-organisms from patenting.

(b) There are some reports in the media regarding
plagiarism in the Report of Technical Expert Group (TEQG).

(c) and (d) The Chairman of the Group requested
the Government for approval to “withdraw the Report, re-
examine it and resubmit a Report, which meets with the
requirements of the highest standards.” He aiso stated
that “it will take the TEG three months to resubmit the
Report from the time the TEG is given time to re-examine
the Report.” The Government has agreed to allow the
TEG to remove the “technical inaccuracies” in the Report.

[Trans/ation]
Quality of Khadi

1824. SHRI VIJOY KRISHNA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether the Government has formulated any
scheme for improving the quality of Khadi in view of its
increasing demand in domestic and foreign markets;

(b) if so, the number of persons likely to be benefited
by promoting Khadi industry; and

(c) the steps taken by the Khadi and Village Industries
Commission to promote production of Khadi in rural and
tribal areas?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Government (in the
Ministry of Agro and Rural Industries) in consultation with
Khadi and Village Industries Commission (KVIC) has
formulated a scheme for enhancing productivity and
competitiveness of khadi industry and artisans by
overhauling, repeiring and renewal of spinning/weaving
and allied equipment, replacement of obsolete equipment
in operation with 200 of the best performing khadi
institutions registered with KVIC, setting up service centres,
product and design development, capacity building of
artisans as well as khadi institutions. This scheme has
the principal objective of upgradation of quality of khadi
products for domestic market as well as external market.

(b) The scheme is proposed to be implemented over
a period of five years and after the complete
implementation of the scheme, around 24,000 new
employment opportunities are expected to be added to
the existing 8.68 lakh persons employed in the khadi
sector.

(c) To increase the production of khadi in the country,
including rural and tribal areas, and make khadi products
competitive in the global economy, Government (in the
Ministry of Agro and Rural Industries) has been
implementing Schemes like Interest Subsidy Eligibility
Certificate scheme (ISEC) providing subsidized rates of
interest on bank loans, Product Development, Design
Intervention and Packaging (PRODIP) Scheme for
improving designs and packaging of khadi products and
Rebate Scheme for providing rebate on sales of khadi
through KVIC. Assistance is also provided to khadi
institutions by KVIC to participate in exhibitions at the
national, sub-national levels to assist marketing of khadi
products. Further, the Government has launched the
Scheme of Fund for Regeneration of Traditional Industries
(SFURTI) to develop 100 clusters (25 khadi, 50 village
industries and 25 coir clusters) over a period of five years
beginning 2005-06. SFURT! envisages assistance for
setting up of common facility centres, quality improvement,
training and capacity building, development of new
products, improved packaging, new design, market
promotion, etc.

[Translation)
Harassment of Parents
1925. SHRI SURESH PRABHAKAR PRABHU:
SHRI SHAILENDRA KUMAR:
SHR! JASHUBHAI DHANABHAI BARAD:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the cases of harassment to the parents
by their children are increasing in the country;

(b) it so, the details in this regard;

(c) whether the Government has a proposal to bring
a Bill to protect ageing parents;

(d) it so, the detalls in this regard; and

(e) the time by which the Bill is likely to come into
force?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
and (b) No such data is maintained centrally.

(c) t= (e) The Ministry of Social Justice &
Empowerment is in the process of formulating a legisiation
to ensure the maintenance and weifare of parents and
senior citizens. The Bill envisages setting up of Tribunals
in every district to enforce the maintenance right of
parents. The Bill also contains provisions for setting up
of old age homes, better medical facilities for senior
citizens and steps to ensure protection of their life and
property. The Bill has been finalized but it is not possible
to indicate a specific time frame by which it will come
into force.

Weavers Service Centre in Tamiinadu

1926. SHRI K.C. PALLANI SHAMY: Will the Minister
of TEXTILES be pieased to state:

(a) whether the Government is aware of the long
pending demand for setting up of “Weavers Service
Centre” in the country particularly in Tamilnadu;

(b) if so, the detalis thereof and the locations identified
for getting up of these centres;, and

(c) the time by which these Centres are likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No Sir, at
present three Weavers' Service Centres at Chennai,
Kancheepuram & Salem are already working for Tamiinadu
State under the Office of the Development Commissioner
for Handlooms.
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(b) Not Applicable.
(c) Not Applicable.
[Trans/ation/
Autonomy to Universities

1927. SHRI HANSRAJ G. AHIR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to provide
autonomy to the Universities in country;

(b) if so, the details of the proposal/scheme prepared
in this regard;

(c) whether the various Universities have demanded
granting of the autonomy;

(d) if so, the details thereof; and

(e) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) Universities enjoy autonomy
for conducting their academic, administrative and financial
affairs in accordance with the provisions of the legislative
Acts establishing them and are subject to pariiamentary
laws for the maintenance of standards of higher education.

[English]
Export of Khadl Garments

1928. SHRI SUBRATA BOSE: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether Khadi garments are being exported from
the country;
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(b) if so, the quantity and value of the Khadi garments
exported during each of the last three years, country-
wise; and

(c) the value and quantity of the Khadi garments
imported alongwith the names of the countries?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. Khadi
products worth Rs. 88.38 lakh were exported to different
countries, namely, United States of America, United
Kingdom, Australia, Germany, Japan, Morocco and Spain
during the last three years. The khadi products exported
included various varieties of khadi fabrics like silk scarf,
sarees and other garments of different types. The data
of khadi garments exported is maintained by Khadi and
Village Industries Commission (KVIC) only in terms of
value of items exported and not in terms of quantity.

(c) Khadi is produced only in India, and khadi fabric
and readymade garments are being exported to different
countries. The information regarding the value and
quantity of the khadi garments imported, if any, is not
available.

Vacancies In PMF

1929. SHRIMATI JAYAPRADA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of vacancies lying unfilied in
Pare Military Forces as on date, category-wise and Force-
wise; and

(b) the time by which such vacancies are likely to
be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! SRIPRAKASH JAISWAL): (a) Total
number of vacancies reported by Central Police Forces
(CPFs) as on date is as under:

Category Vacancies in PMF
CRPF BSF ITBP CISF SSB Assam Rifles

Gen 16484 4069 4091 3738 5093 157
SC 4451 1385 1040 1115 1109 216
ST 2532 755 565 900 418 56
OBC 4926 1943 1750 1495 1338 142
Ex-Servicemen - 36 - 1750 —_ -
Total 28393 ' 8188 7446 8998 7958 571
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(b) These vacancies are filled through annual
recruitment programme.

[Translaiion]
Forward Trade Regulation Act

~ 1930. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(@) whether the Govemment proposes to bring any
amendments in the Forward Trade (Regulation) Act;

(b) if so, the details thereof,

(c) whether there has been steep increase in prices
of food items after the implementation of the said Act;

(d) if so, the details thereof;

(e) whether the Government has made any review in
this regard,

(f) it so, the details thereof, and

(g) if not, the steps taken/proposed to be taken to
curb the prices of food items?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) Yes, Sir. A Bill to amend the Forward Contracts
(Regulation) Act, 1952 has already been introduced in
the Lok Sabha on 21.03.2006.

(b) The amendments proposed in the Forward
Contracts (Regulation) Act, 1952 mainly relate to (i)
increasing the number of Members of Forward Markets
Commission (FMC), which is the Regulator for commodity
futures market from four to nine with up to three whole-
time Members and a Chairman; (i) enhancing the powers
of FMC; (iil) conferring power upon FMC to recruit its
officers and employees; (iv) creating FMC General Fund
to which all receivables will be credited; (v) registration
of intermediaries with FMC; (vi) Corporatisation and
Demutualisation of the existing commodity Exchanges; (vii)
permitting trading in options in goods; and (viii)
enhancement of penal provisions. It is also proposed to
designate the Securities Appellate Tribunal as the
Appellate Authority for the purposes of the Forward
Contracts (Regulation) Act, 1952.
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(c) and (d) Forward Contracts (Regulation) Act, 1952
has been in force since 1952. Price levels of various
commodities mainly are determined on the basis of
fundamental factors linked to demand and supply
positions. Futures markets provide an efficient platform
for price discovery and price risk management so that
producers, exporters, consumers etc. can take informed
decisions about production, sales and purchase of
commodities.

(e) and (f) The Government has set up an Expert
Committee on 2nd March, 2007 under the Chairmanship
of Professor Abhijit Sen, Member, Planning Commission
to study, inter-alia, the extent of impact, it any, of futures
trading on wholesale and retail prices of agricultural
commodities.

(g) Does not arise.
[English]

Package for Promotion of Khadl and
Viliage Industries

1931. SHRI JOACHIM BAXLA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether a package for the development and
promotion of Khadi and Village Industries Sector is under
consideration; and

(b) if so, the details thereof, State-wise and the status
thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) to (b) Yes, Sir. The Khadi
and Village Industries Commission (KVIC) has proposed
a new scheme named ‘Package for Developing
Infrastructure for Khadi Institutions and Nursing Fund for
weak Institutions’. The scheme is in its conceptual stage.

Schemes for Kamataka

1932. SHRI IQBAL AHMED SARADGI: Will the
Minister of TEXTILES be pleased to state:

(a) the details of the proposals received by the Union
Government from the Government of Karnataka during
the last one year,
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(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the amount provided/likely to be provided by the
Government during the above period and further year?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The
activities in the textiles sector are mainly concentrated in
the decentralized sector and the Central Government
supplements the efforts of the State Governments.
Generally, proposals are received directly from the
implementing agencies, which include NGOs,
Cooperatives, Autonomous Bodies, etc.

The Government of Karnataka had submitted
proposals for the development of handlooms and
sericulture. During 2005-06 and 2006-07, Rs.1196.39 lakhs
and Rs. 325.80 lakhs (January 2007) were released for
the development of handlooms respectively. In the
Sericulture sector, under the Catalytic Development
Programme, Rs. 12.02 crores was released during 2006-
07 (February 2007).

Future releases will depend on the proposals received
from the implementing agencies.

Slik Apparel Parks

1933. SHRI A. K. MOORTHY: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government proposes to set up a
Silk Apparel Park in Tamil Nadu;

(b) if so, the details thereof; and

(c) the time by which the said Park is likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Under
the Scheme for Integrated Textile Parks (SITP), the
Industry Associations/Group of Entrepreneurs are the main
promoters of Textile Park. So far no proposal for setting
up of exclusive Silk Apparel Park in Tamil Nadu has
been received. However, under the SITP, five (5) Textile
Park projects in Tamil Nadu have been sanctioned. These
projects are expected to be completed by March 2008.
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[Translation]
Change of Definition of PMF

1934. SHRI BALESHWAR YADAV: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether, in view of distinct duties and
responsibilities of Para-Military Forces (PMF), the
Government is considering to place them separate from
the definition of “Police”.

(b) if so, the time by which the Government is likely
to announce its decision in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
The Central Para-military Forces are Armed Forces of
the Union under their respective Acts.

(b) and (c) Does not arise.
Training Camps in Bhutan Border

1935. SHRI AVINASH RAI KHANNA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) ‘whether the ULFA has started its training camp
in Assam-Bhutan border area;

(b) if so, the details thereof and the reaction of the
Govemment thereto;

(c) whether the Government is aware that these
terrorists can damage railway lines and oil pipelines; and

(d) if so, the action taken by the Govemment to
check such activities of militants?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b)
According to reports, no permanent camps of Indian
Insurgent Group including United Liberation Front of Asom
(ULFA) exist on the Assam-Bhutan border area. However,
the Government keeps close watch on the activities of
militant outfits along the Indo-Bhutan border.

(c) and (d) ULFA has been targeting railway lines
and oil pipelines in Assam. Adequate security measures
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are taken by the State Govemment to thwart the threats
posed by ULFA. Besides, Additional Central Police Forces
and Ammy units have been deployed for coordinated action
against ULFA and other extremists groups. Government
is also heiping the State Govermment in enhancing the
capabilities of the State by modemization of State Police
Forces and reimbursement of Security Related
Expenditure. The security situation in Assam is also
reviewed in the meetings of the Unified Hqrs. chaired by
the Chief Minister of Assam from time to time.
Government of India is also monitoring the situation at
periodic intervals.

[English]
Assistance to Engineering Colleges

1936. SHRI S.K. KHARVENTHAN: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to provide
financial assistance to some selected Engineering Colleges
in the country for their modemization; and

(b) if so, the details thereof during the last three
years, State-wise, college-wise alongwith the criteria laid
down for the same?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The information is being
collected and will be laid on the Table of the House.

[Translation/

Assistant by Khadl and Viilage Industries
Commission

1937. SHRI KAILASH BAITHA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the areas where the financial assistance is
provided for employment generation by Khadi and Village
Industries Commission for the development of agro and
rural industries; and

(b) the procedure adopted in this regard?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) The Khadi and
Village Industries Commision (KVIC) has been established
for the development of khadi and village industries and
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for matters connected therewith. Accordingly, KVIC has
been implementing a number of schemes for the
promotion and development of khadi and village industries.
Khadi programme is implemented by only khadi institutions
which are Non-Government Organisations (NGOs)
registered with KVIC or Khadi and Village industries
Boards (KVIBs) of States/Union Territories and having valid
ceriificate issued by the Certification Committee of KVIC.
Institutional credit at the concessional rate of interest of
4 per cent per annum is provided by banks as per the
assessed requirement of the khadi institutions registered
with KVIC or KVIBs under the Interest Subsidy Eligibility
Certificate (ISEC) Scheme.

As per the procedure adopted for making available
funds under ISEC Scheme, after analysing the
performance and ascertaining the funds requirement
through a State level budget discussion process, an in-
house budget team of KVIC analyses financial eligibility
of each institution after taking into consideration funds
available with the respective institutions and the agreed
target of production/sales. Thereupon, KVIC issues interest
subsidy eligibility certificate in favour of the institutions
against which they mobilise loans from banks at
concessional rate of interest.

As regards the village industries programme, it is
implemented only in ‘rural areas’, with rural area defined
as the area comprised in any village, and includes the
area comprised in any town, the population of which does
not exceed 20,000 or such other figure as the Central
Government may specify from time to time. The
Govemment has been implementing the Rural Employment
Generation Programme, through the KVIC, to help eligible
entrepreneurs to set up village industry units and thus
create employment opportunities in village and small towns
with population upto 20,000. Under this programme,
entrepreneurs can establish village industries by availing
of margin money assistance from KVIC and loans from
public sector scheduled commercial banks, selected
regional rural banks, cooperative banks, etc., for projects
with a maximum cost of Rs. 25 lakh. Under REGP, banks
appraise the projects as per the scheme and take credit
decision. The targets are fixed by KVIC to the States/
Union Territories after considering their performance in
the previous year and also the concentration of rural
population in the respective State/Union Territory. The
margin money assistance under this scheme is placed
by KVIC at the disposai of designated nodal branches of
the banks implementing the scheme. After sanctioning
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and releases of first instaliment of loan by the financing
branch of the bank, they claim the margin money from
their nodal branch. Before releasing the margin money
claim, the financing branch releases 90 per cent of the
sanctioned project cost to the beneficiaries and after
receiving margin money assistance portion from nodal
branch, the financing branch places the amount in term
deposit account in the name of beneficiaries for two years.
No interest is paid on amounts deposited such term
deposit accounts and no interest is charged for the
corresponding loan portion released to the beneficiaries.
After completions of two years lock-in period, the financing
branches adjust the term deposit amount to the loan
account of the beneficiaries.

[English]
iron Ore

1938. SHRI JUAL ORAM: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the iron ore is exported with long term
agreement in lieu of coking coal;

(b) it so, the details thereof, country-wise;

(c) whether the Government proposes to review the
agreement in view of the comfortable reserve of coking
coal in the country;

(d) if so, the details thereof;

(e) whether the Government also proposes to ban
the export of iron ore gradually; and

(f) if so, the steps likely to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MIINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

(e) and (f) The existing iron ore export policy
regulates and promotes judicious use of iron ore for
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domestic purpose and export of surplus quantity.
Production of iron ore is in excess of current domestic
demand. Besides, the surplus iron ore fines produced
during mining as well as sizing and calibrating lumpy ore
has to be evacuated, failing which it would lead to
curtailment of production resulting in unemployment
predominantly in tribal areas, increased cost of production,
reduction in economic activities and export earnings in
addition to causing environmental hazards.

Ban on Import of Eggs

1939. SHRI MILIND DEORA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government of UAE and Saudi Arabia
have lifted a ban on import of eggs from India;

(b) if so, the reasons for imposing a ban on the
import of eggs from India;

() how long the ban had been in operation;

(d) how much foreign exchange India had to lose on
account of ban on import of Eggs by Governments of
UAE and Saudi Arabia;

(e) whether the Government proposes to make up
this loss on account of the ban; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (f) In
November, 2005 Saudi Arabia had imposed a ban on
import of poultry products from Asian countries, including
India, due to out break of bird flu in certain Asian
countries. UAE had, in February, 2006, banned import of
poultry and poultry products from India in the wake of
out break of bird flu in the country. Both these countries
have lifted ban on import of eggs from India in January,
2007—UAE in respect of eggs and Saudi Arabia in
respect of live chicks and hatching eggs. The ban had a
negative impact on export of eggs to Saudi Arabia and
UAE and, therefore, in order to protect the export interests
of the country, the Government pursued vigorously and
successfully with the concemed authorities in these
countries to get the ban lifted.
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Strike of Jute Mill Workers

1940. SHRI GURUDAS DASGUPTA:
SHRI AJOY CHAKRABORTY:

Will the Minister of TEXTILES be pleased to state:

(a) whether Jute mill workers in the country including
West Bengal are on a prolonged strike;

(b) if so, the details thereof, State and Union Territory-
wise; and

(c) the details of their demand and the steps taken
by the Government to settle their problems?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No,
Sir. There was an indefinite strike, which had been going
on w.e.f 3.1.2007 by the workers in 51 jute mills located
in the State of West Bengal in private sector. The jute:
mills located outside the West Bengal were not affected
by this strike. The strike has been called off on 8.3.07.

(c) The main demands of the workers are payment
of statutory dues, Bonus and higher DA etc. Several
rounds of bipartite and tripartite negotiations at the
instance of the State Government as well as the Central
Government have taken place to diffuse the crisis. The
majority of Trade Unions have agreed for a negotiation
and settlement has been arrived at on 8.3.07. Mills have
been re-opened w.e.f. 9.3.07.

Secretary Level Talks with Myanmar

1941. SHRI ANWAR HUSSAIN:
SHRI M.K. SUBBA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Home Secretary during his
recent visit to Myanmar made a fresh demand to Myanmar
for a crack down on North-East Insurgents operation from
that country;

(b) if so, the details of the Government assessment
about the presence and activities of North-East Insurgents
operating from Myanmar,

(c) the reaction of Myanmar Govemment thereon;
and
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(d) the details of the action proposed by both
Governments to check the activities of militants in North-

East region?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
13" National Level Meeting, at Home Secretary level,
between India and Myanmar was held in Myanmar in
February, 2007. At this meeting, various issues of mutual
concem including those related to security, drug trafficking
and effective border management were discussed. Both
countries agreed to cooperate closely with each other in
this regard.

Construction of Juvenille Homes

1842. SHRI G. KARUNAKARA REDDY: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government has received any

"proposals from the State Govemments for the construction

of juvenile homes under the ‘Programme for Juvenile
Justice’;

(b) if so, the details thereof alongwith the amount
released for the purpose during each of the last three
years, State-wise;

(c) whether the fund has been fully utilized during
the above period and the task has been accomplished;
and

(d) if not, the number of the juvenile homes yet to
be constructed and the time by which these homes would
be compieted?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Yes, Sir.

(b) The details of grant-in-aid released on proposals
received from State Governments/UT Administrations
during the financial years 2003-04 to 2005-06, State-wise,
are given in the statement-l to Il respectively.

(c) The funds are released to the State Govemments/
UT Administrations during a financial year on submission
of a utilization certificate for the funds released in earlier
years for completion of projects taken up by them. As
per the utilization certificates received from the State
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Governments, all States which were released funds for
construction of homes had utllized and the projects
completed, except the States of Haryana and
Chhattisgarh.

(d) The State Government of Haryana was released
grants of Rs. 8.00 lakhs during 2004-05 and Rs. 27.14
lakhs during 2005-06 for construction of an Observation
Home at Madhuban in Karnal district.

However, Government of Haryana later decided to
construct 4 new homes at Faridabad, Kamal, Ambala
and Hissar in place of the earlier proposal. During 2005-
06, the Government of Haryana was given permission to
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utilize Rs. 12.77 lakhs for construction of homes at
Faridabad and Kamal. The balance amount of Rs. 22.37
Lakhs will be utilized for construction of homes at Ambala
and Hissar.

Govemment of Chhattisgarh was released grants of
Rs. 29.65 lakhs during 2005-06 for construction of 4 new
observation homes at Jagdalpur, Rajnandgaon, Ambikapur
and Durg but due to late receipt of grants, they could
not utilize the grants during 2005-06 and on request of
the Government of Chhattisgarh, permission has been
given to utilize the said grants during current financial
year 2006-07.

Statement |

Details of grants released on proposals received from the State Governments/UT Adrministrations for construction/
upgradation of homes during the financial year 2003-04 under the scheme ‘A Programme for Juvenite Justice”

Name of the Details of grants released for Amount released
State/UT construction/upgradation (in Rs.)
Chattishgarh () Construction of Observation Home at Durg 9,03,000

(i) Observation Home (Girls) at Rajnandgaon 9,03,000
(il) After Care Home at raigarh 9,03,000
(v) Observation Home at Raipur 9,03,000
(v) Observation Home at Jagdalpur 9,03,000
(vi) Observation Home at Bilaspur 9,03,000
Kerala (i) Upgradation of existing Home at Wayanad 50,000
(i) Rapair and additional maintenance work at Poojappura 2,03,000
(i) Construction of Compound wall of O.H. at Pathanamthitta 1,32,500
(iv) Additional electrification work of O.H. at Thrissur 56,750
Mizoram (i) Upgradation of existing Home (construction of girls security fencing) 6,49,800
(i) Upgradation of existing Juvenile home(construction of fencing) 14,89,750
Tamil Nadu Upgradation of existing Homes Mallipudur, Madurai, Coimbatore, 16,67,000
Tiruchirapalli, Salem, Tirunelveli, Thanjavur and Chengalpet.
Chandigarh Construction of Home for delinquent and neglected children at Chandigarh | 6,00,000
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Details of grants released on proposals received from the State Govemments/UT Administrations for constructiony/
upgradation of homes dunng the financial year 2004-05 under the scheme A Programme for Juvenite Justice”

Name of the State/UT

Details of grants released Amount released
for contruction/ (in Rs.)
upgradation
1 2 3
Tamil Nadu (i) Upgradation of existing Homes at Mallipudur, 8,47,500
Madurai, Coimbatore, Tiruchirapalli, Salem, Tiruneiveli,
Thanjavur and Chengalpet.
(i) Formation of Juvenile Justice Boards at 8 places at Chennai, 7,68,000
Madurai, Coimbatore, Trichy, Salem, Tirunaveli, Cuddalore and
Thanjavur @ Rs.98,000/- for each Board.
Haryana Construction of Homes at Madhuban in District-Kamal . for 8,00,000
200 inmates
Chattishgarh ()  Construction of Observation Home at Sarguja 9,03,000
()  Atter Care Home (giris) at Sarguja 9,03,000
(i)  Special Home for Boys at Durg 9,03,000
(iv)  Juvenile Home for Girls at Kanker 9,03,000
(v)  Juvenile Homes for Girls at Bilaspur 9,03,000
Kerala (i) Upgradation of O.H. at Emakulam 61,218
()  Upgradation of O.H. at Calicut 1,14,760
(i)  Upgradation of O.H. Alleppy 2,70,272
(v)  Upgradation of OH., Wayanad 1,00,000
(vy  Upgradation of O.H., Kakkanad 61,218
(vl  Upgradation of O.H., Kozhikode (electrification) 85,000
(vij  Upgradation of O.H, Mayithara (moditication) 2,70,271
(vii)  Upgradation of O.H., Kaniambetta 1,00,000
Assam ()  Upgradation works in existing six Homes at Guwabhati, 15,651,000
Jalukbari, Nagaon, North Lakhimpur, Jorhat and Dhubri
(i)  Construction of Homes at Shilchar/Boko 12,10,000
Setting up of new Vocational Training Section for 6 11,50,000

Andhra Pradesh

(i

Juvenile & Special Homes
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1 2 3

(i)  Upgradation of 5 existing Homes running in Government Buildings, 1,40,00,000

(i)  Construction of Observation Homes at Kurmool, Guntakal 27,09,000
for Boys and at Hyderabad for Girls.

(iv)  Setting up of new 2 Children Homes at Warangal & 83,90,000
Tirupathi for Boys, 2 special Homes at Visakhapatnam &
Tirupathi for bovs and 2 Special cum Juvenile Homes for girls
at Visakhapatnam & Tirupathi

Punjab Upgradation/repair of existing Homes at Hoshiarpur, 36,03,000
Rajpura, Kapurtala and Jalandar

Mizoram Construction of Certified School, Lunglei 4,22,209

Chandigarh Construction of Home for delinquent and neglected 6,00,000

children at Chandigarh

Pondicherry Proposal for improvement/repair of existing homes and
construction of compound wall

Uttar Pradesh Proposal for upgradation of existing 11 Homes in the state.

Madhya Pradesh Proposal for construction of 3 new Homes and
upgradation of 3 Homes

West Bengal Construction of ground floor of Home (Sukanya) at Salt
Lake and maintenance of Vidyasagar Home, West Midnapur.

Statement I

Details of grants released on proposals received from the State Governments/UT Administrations for construction/
upgradation of homes dunng the financial year 2003-04 under the scheme ‘A Programme for Juvenite Justice”

Name of the Details of grants released for Amount
State/UT construction/upgradation released

' (in Rs.)

1 2 3

Rajasthan () Construction of 3 additional rooms at Kishor Grab at Udaipur 4,16,250
(i) Construction of a Juvenile Home at Jodhpur 12,50,000
(ili) Construction of a Observation Home at Kota 9,03,000
Madhya Pradesh (i) Construction of a Juvenile Home at Betul 12,50,000

(i) Construction of a Juvenile Home at Khandwa - 12,50,000

(i) Construction of a Juvenile Home at Chhatarpur 12,50,000
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1 2 3
Haryana Construction of a Juvenile Observation Home at Madhuban [Kamal] 27,13,681
[Balance amount]
Chattisgarh () Construction of boundary wall, land development, drains, etc. at 6,66,000
Observation Home, Jagdalpur
(i) Construction of boundary wall at Observation Home, Rajnandgaon 9,03,000
(i) Land development, drains, electrification at Observation Home, 4,983,000
Ambikapur
(iv) Construction of boundary wall, tubewell, water tank, etc. at 9,03,000
Observation Home, Durg
Andhra Pradesh Upgradation of six existing homes at Hyderabad, Vijayawada, 54,168,000
Rajahmundry, Vishakapatnam, Anantapur and Kumool @
Rs. 9,03,000/- for each home
West Bengal Upgradation of existing homes at:
(i) Anandamath, Purulia 3,60,535
(i) Shahid Bandana Abas, Coochbehar 9,61,477
(i) Vidyasagar Balika Bhawan, Paschim Midnapur 6,36,908
(iv) Sukanya Home, Kolkata 2,864,511
(v) Shilayan After Care Home, Behrampore 4,38,425
(vi) Kishalaya, Kolkata 4,57,200
(vii) Anandasram, Kolkata 11,23,736
(viii) After Care Home, Barjeta 3,50,548
(x) Sumangalam Home, Bankura 2,89,792
(x) Dhrubasuam, Ariadaha 4,48,271
Kerala Upgradation of 3 existing homes at Wayanad, Trissur and 12,07,800
Kozhikkode
Assam To complete the construction of Observation Home at Shilchar/ Boko 4,99,000
Tamil Nadu (i) Construction of dining hall and kitchen at Observation Home, 4,86,000
Chennai
(i) Construction of an Observation Home at Trichy 8,368,000
Construction of dormitories in at Children Home, Tattaparai and §,00,000

(if)

Panchapalli
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Harassment of Foreign Tourists at Alrport

1943. SHRIMAT! PRIYA DUTT: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the foreign tourists are being cheated
and harassed by agents/Taxi Operators at the Indira
Gandhi International Airport;

(b) if so, the total number of such cases registered
by the Government during each of the last three years;

(c) the action taken by the Government against such
agents/Taxi Operators; and

(d) the steps taken by the Government to stop such
cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
As per available information, some instances of cheating
and harassment of foreign tourists by agentsftaxi operators
at Indira Gandhi International (IGl) Airport, Delhi have
been reported.

(b) and (c) The number of cases registered and action
taken against such agents/taxi operators is as under;

Sl Year Cases Action taken

No. registered  (No. of persons
arrested)

1. 2004 1 6

2. 2005 Nil Nit

3. 2006 2 1

(d) A number of steps have been taken by Delhi
Police to stop cheating and harassment of foreign tourists
by agents/taxi operators at IGl Airport, which, /nter alia,
includes:

(i) Tourist Police has been deployed at the airport
and at important tourist places to provide safety
and security to the foreign tourists;

(i) PCR vans have been stationed outside the
arrival hall of the airport,

(iii) Patrolling has been intensified; and
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(iv) Pre-paid taxi booths have been established
which are manned by the persons appointed by
the Delhi Police under close supervision of Traffic
Police.

[Translation]
Technical institutions in Rural Areas

1944. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up some
technical institutions with Indo-German co-operation in
backward and rural areas of some States; and

(b) it so, the details thereof alongwith the locations
selected for the purpose, State-wigse?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) In so far as Ministry of
Human Resource Development is concemed, at present
there is no proposal under consideration for setting up of
technical institutions in backward and rural areas with
Indo-German co-operation.

Procurement of Cotton

1945. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALL:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government is aware that cotton
ginning work has not been started in the collection centres
of the districts of Maharashtra and as a result the
purchasing of cotton at the said centres has temporarily
been discontinued;

(b) it so, whether the farmers are waiting at weaving
centres for weighing and purchasing of their cotton by
these centres and facing difficulties;

(c) if so, whether the Government has taken up the
matter with the State Government; and

(d) i so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The cotton
ginning work got started in all the hired G&P factories
simultaneous with purchases in the State of Maherashtra.
During the season 2006-07, the pace of arrival was faster
as compared to previous year. The imposition of power
cut in the State had affected the processing work during
the peak of the season. However, there had been no
occasion of discontinuing purchases due to delayed
ginning work. The Cotton Corporation of India Ltd. (CCl)
has purchased 26.681 lakh quintals of kapas in the State
through a network of 53 procurement centers. Nearly 80%
kapas purchased by CCl! under MSP operations has been
processed.

(b) Purchase of cotton and weighment thereof at most
of the places had been carried out without any difficulty
barring few places and concemed Agriculture Produce
Market Committee (APMC) were requested to regulate
the arrivals in market yards to avoid hardships to the;
cotton farmers.

(c) and (d) Ministry of Textiles has taken up the
matter with the Principal Secretary (Energy), Government
of Maharashtra for exempting the ginning and pressing
factories from power cuts and to direct the market
committees to hold auctions on daily basis and if need
be, the market committees should regulate the arrivals
also. Government of Maharashtra, has informed that
wherever possible the distribution utility has made some
arrangement to restrict the load shedding hours of some
ginning & pressing factories to minimum possible level. It
has also been suggested that if ginning & pressing
factories agree to have dedicated feeders, their problem
may get reduced considerably.

[English]
Registration of Handicrafts

1946. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of TEXTILES be pleased to state:

(a) whether National Institute of Fashion Technology
(NIFT) has initiated nation-wide registration of crafts under
the Geographical Indication Act in collaboration with the
Development Commissioner (Handicrafts) to protect the
traditional handicrafts of the country;
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(b) it so, the details of achievements made in this
regard;

(c) whether the registration of traditional handicrafts
has been conducted in the country including Rajasthan
and Jammu & Kashmir;

(d) if so, the names and number of traditional
handicrafts registered by NIFT in the country including
Rajasthan and Jammu & Kashmir, State and Union
Territory-wise; and

(e) the benefits likely to accrue?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.
NIFT has undertaken the project from Development
Commissioner (Handicraft) for registration of crafts under
Geographical Indication (GI) Act in 20 States including 8
Northemn Eastern States.

(b) The project entails in-depth study of the
“Handicrafts” in the respective States. The preliminary
exercise and exhaustive field studies are complete and
the project is in documentation phase. Suitable crafts with
Gl potential have been identified and Gl applications for
identified crafts are cumently being drafted to be filed
with the Registry in Chennai.

(c) The State of J&K has not been included in the
project. The project is currently in progress in 8 Northem
Eastem States. The process of registration is yet to begin.

(d) No GI Application has been filed as yet.

(e) The project will benefit the artisans and craftsman
by creating intellectual property (IP) awareness among
them, identification of those crafts which can be registered
under the Geographical Indications of Goods Act, 1999
and to assist the artisan community in filling the Gl
application.

Assam Productivity Counclil

1947. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether Assam Productivity Council is facing funds
crunch;
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(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) Assam Productivity Council (APC)
is not facing any funds crunch for running its activities.
As per the information provided by the National
Productivity Council, the expenditure of the APC was only
Rs. 6 lakhs against an income of Rs.7.78 lakhs in 2005-
08.

(c) Does not arise.
Smuggling of Sandal Wood

1948. SHRI AMITAVA NANDY: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether, the Government has any information
about smuggling of sandalwood;

(b) if so, the number of cases registered during each
of the last three years; and

(c) the steps taken by the Government to check such
activities ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
Yes, Sir

(b) and (cj The details regarding the number of
incidents reported and cases registered in connection with
smuggling of sandalwood as well as the steps taken by
Government in this regard are given in the enclosed
Statement.

Statement

(b) As per information provided by the Ministry of
Environment & Forests, the number of incidents reported
and cases registered in connection with smuggling of
sandalwood, State-wise and year-wise together with
number of accused are as under:

Sl.No. States 2000-01 2001-02 2002-03 2003-04 2004-05 2005-06

1. Kerala® 200 380 252 376 42 N.A.
(274) (486) (418) (318) (28)

2. Tamilnadu 850 408 250 m 175 102

(760) (398) (295) (139) (195) (77)

3. Karnataka Not reported 885 4293 484 200 N.A.
(431) (385) (234)

4. Andhra Pradesh 38 32 20 32 15 N.A.
(29) (22) (12) (14) (16)

(Figures in parenthesis are the number of accused arrested)

No incidents have been reported from other States/Union territories.

*For Kerala the figures are for calendar years 2001, 2002, 2003, 2004 and 2005 respectively.

(c) ‘Police’ and ‘Public Order’ are State subjects under
the Seventh Schedule to the Constitution of India and
therefore, the State Governments are primarily responsible
for prevention, detection, registration and investigation of
crime and for prosecuting the criminals through the
machinery of their law enforcement agencies. The Ministry
of Home Affairs, however, supplements the efforts of the
State Governments by providing them financial assistance
for modernization of their Police Forces in terms of

weaponry, communication, equipment, mobility, training and
other infrastructure under the Scheme of Modernization
of State Police Forces. Further, intelligence inputs are
regularly shared by the Central Security and Intelligence
Agencies with the State Law Enforcement Agencies to
prevent crime and law and order related incidents. The
Union Ministry of Environment & Forests has issued
various directions to the States/Union Territories from time
to time to control illegality/smuggling of sandaiwood.
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A ‘National Multi-Disciplinary Team' has been
constituted under the Chairmanship of Director General
of Revenue Intelligence to act collectively with the officers
of the State Forest Department, Deputy Director (Wildlie),
representatives from Ministry of Commerce and Industry
and State Directorates of Revenue and Intelligence to
control smuggling of Red Sanders, sandaiwood etc.

[Translation]

Mini Mission under Technology Mission
on Cotton

1949. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL PATLE:
SHRI MOHD. TAHIR:
SHRI BRAJESH PATHAK:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Mission-Ili launched under Technology
Mission on Cotton (TMC) scheme is being implemented
during the current year,

(b) it so, whether new market yards have been set
up under the said mission;

(c) if so, the details thereof location-wise, State and
Union Territory-wise;

(d) whether selection of such yards have been done
in the cotton growing States; and

(e) it so, the details thereof and the improvement
made therein?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir.

(b) and (c) Yes Sir. During the current year, total 14
new market yards in cotton growing states have been
approved for development. State-wise and location-wise
details of the new market yards are as under
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Sl. Name of the State
No. Market Yard

1 2 3

Pandhuma Madhya Pradesh

-

2,  Chikli Maharashtra

1 2 3
3. Beed
4. Gevarai
5. Warud
6. Jamnagar Gujarat
7. Talaja
8. Visnagar
9. Jamjodhpur
10.  Echoda Andhra Pradesh
11.  Enkoor
12.  Kaligiri
13. Laxmeshwar Karnataka
14. Bareta Punjab

(d) and (e) Yes Sir. The selection of market yards
for modemization/development is in accordance with
prescribed criteria, which includes area under cotton
cultivation, production and marketable surplus of cotton
etc. These market yards have been provided with all the
items of an ideal market yards such as essential
infrastructure, essential amenities and special facilities
such as Grading Laboratory, Input Supply shop, Farmers'
Information Centre (FIC) for improvement in all cotton
growing States.

[English]
indian Counclil of Historical Research

1950. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI C.K. CHANDRAPPAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the appointment of the Chairman of the
Indian Council of Historical Research (ICHR) was delayed
and a bureaucrat was given charge of the Chairman;

(b) if so, the date on which the post fell vacant,

(c) the reason for delay in the appointment of the
new Chairman; and
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(d) the steps are_being taken for the selection of the
new Chairman?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) No, Sir. Prompt action was
taken by the Government in the matter. The Government
initiated action for filling the post well in advance. The
post fell vacant on 04.02.2007 consequent upon
completion of tenure of 3 years of the previous Chairman
Prof. D.N. Tripathi. As no suitable person was identified
by February 4, 2007, Shri K. M. Acharya, Additional
Secretary, Department of Higher Education, was appointed
as Chairman, indian Council of Historical Research (ICHR)
with effect from February 5, 2007 purely as a temporary
measure, as has been the past practice, in the interest
of work at the organization.

(d) The Govemment have nominated Prof. Sabyasachi
Bhattacharya as Chairman of ICHR vide notification dated
March 2, 2007, and he has assumed the charge of the
post of Chairman with effect from March 3, 2007.

import of Weapons

19561. SHRI P.C. THOMAS: WiIll the Minister of HOME
AFFAIRS be pleased to state:

(a) whether, the Government is aware of import of
weapons in Kerala;

(b) if so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to
(c) Import of Air Pigtols and Air Rifles except for renowned
shooters is banned. However, recently some unscrupulous
persons in Kerala attempted to smuggle 49 Air Pistols
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and 37 Air Rifles through a consignment. They were
apprehended and necessary action taken as per the
relevant laws.

Training to Rural People

1952. SHRI HARIBHAU RATHOD: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether any scheme to impart training to the
rural people on the techniques of agro-rural industries is
being run by the Govemment;

(b) it so, the details thereof;, and

(c) the number of beneficiaries during each of the
last three years, State and Union Territory-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Training in agro
and rural industries is imparted through the departmentally
managed training centres of KVIC as well as training
centres of other agencies aided by KVIC/Khadi & Village
industries Boards of States/Union Territories (UT). The
details of the training activities of KVIC are available on
its website, viz., Ao www.kvic.org.invd/contactdelalls 9
TRAINING.asp

Similarly, State/UT Govemments can involve reputed
Non-Governmental Organisations, Industrial Training
Institutes, Polytechnics Colleges, etc., in the training of
PMRY beneficiaries. State/UT Governments also organise
special training courses exclusively for scheduled castes/
scheduled tribes and women entrepreneurs.

(c) Details of number of persons benefited State/
Union Temitory-wise from training activities of KVIC during
2003-04, 2004-05 and 2005-06 are given in the enclosed
Statement.

Statement

Stats/Union Terrifory-wise number of persons benefited from training activities of
KVIC during 2003-04, 2004-05 and 2005-06

SI. No Name of the State/ Number of persons trained
Union Territory
2003-04 2004-05 2005-06
1 2 3 4 5
1. Andhra Pradesh 659 1048 1894
2. Arunachal Pradesh 1604 2189 704
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1 2 3 4 5
3. Assam 5808 187 2459
4. Bihar 1998 848 3866
5. Chhattisgarh 0 126 0
6. Jharkhand 557 543 900
7. Kamataka 3636 2732 2832
8. Kerala 33n 3256 3369
9. Madhya Pradesh 17 856 1875
10. Maharashtra 25312 17282 13136
1. Mizoram 45 200 456
12. Nagaland 0 200 0
13. Meghalaya 30 0 0
14. Delhi 440 671 1081
15. Origsa 1097 1813 1849
16. Rajasthan 252 217 583
17. Tamil Nadu 3225 4485 4434
18. Tripura 0 640 0
18. Uttarakhand 0 4117 3165
20. Uttar Pradesh 3887 1105 2432
21. West Bengal 3537 2732 2882
Total 56429 45038 47994
Brain-Drain (b) it so, whether the same trend is observed in

respect of students from other curricula;
1953. SHRIMATI NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH: (c) it so, the details thereof, and

SHRI EKNATH MAHADEO GAIKWAD:
(d) the initiative taken by the Govemment ‘o curb

Will the Minister of HUMAN RESOURCE the trend among the bright students going abroad?

DEVELOPMENT be pleased to state:
THE MINISTER OF STATE IN THE MINISTRY OF

(a) whether the trend of IIT students and other talents HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
produced by various Government managed institutes going PURANDESWARI): (a) to (d) No record of the number of
abroad is on the decrease as reported in 7he 7imes of Engineers and Technocrats leaving the country is
Indka dated January 5, 2007, maintained centrally. Indian Engineers and Technocrats



275 Whitten Answers

do go abroad for higher studies or employment. In the
present scenario of globalization and liberalization, the
movement of technical personnel across the national
boundaries is not only inevitable but in many cases could
give positive benefits to the country. It is considered
neither feasible nor desirable to put in place a regulatory
framework to prevent the movement abroad of qualified
engineers and technocrats.

Industrial Growth

19564. SHRI K.J.S.P. REDDY: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is keen on broad-basing
industrial growth so that it generates more visible
employment benefits; and

(b) if so, the steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR):
(a) and (b) Yes Sir. Government has put in place various
policies to promote broad based industrial growth, which
generate employment. These include, /fer-alia, delicensing
of industrial capacity, liberalization of foreign trade regime
to provide better access to inputs at competitive prices,
rationalization and reduction in duty rates of customs and
central excise, better infrastructure support, and liberal
FDI regime, etc. to foster industrial growth and thereby
to generate greater employment. Further, the Eleventh
Plan (2007-12) strategy also aims at putting the economy
on a sustainable, accelerated, growth trajectory and
creating productive employment across the country in all
sectors of ‘the economy. For this purpose one of the
major challenges identified is increasing manutacturing
competitiveness, which will address the challenge of
inclusive growth. Generation of additional employment
opportunities by the use of Labour Intensive Manufacturing
sectors has also been stressed upon. The flagship
programmes of the Govemment including National Rural
Employment Guarantee Programme & Bharat Nirman aim
at enhancing employment generating activity.

Transport Subsidy Scheme to promote industrial
development is being implemented in the North East and
other hilly regions. Industrial infrastructural upgradation
scheme to provide quality infrastructure is in existence in
some selected clusters. In addition, Micro, Small and
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Medium Enterprise Development Act, 2006 has been
enacted to promote and develop these enterprises, which
are more labour intensive.

Development of Industry In Tribal Areas

1955. SHRI KAILASH MEGHWAL: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the amount earmarked for the development of
industry in tribal dominated backward areas of various

States particularly in Rajasthan during the Tenth Five Year
Plan, State-wise;

(b) the amount allocated/released to each State so
far,

(c) whether the States have utilized the allocated
fund during the above period;

(d) if so, the details thereof, State-wise;
(e) if not, the reasons therefor; and

(f) the impact of the utilization of such financial
assistance on the development of these backward areas
in each State?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Generally there is no specific scheme under
operation by the Department of Industrial Policy and
Promotion under the Union Ministry of Commerce and
Industry earmarking of funds specifically for tribal
dominated areas. However, Government has initiated steps
to identify industrially backward districts with a view to
formulating policies to promote industrial and economic
development in backward areas including in tribal
dominated areas.

(b) to (f) Do not arise.
Vocational Training Institutes

1956. SHRI KISHANBHAI V. PATEL:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI SUGRIB SINGH:

Will the Minister of HUMAN * RESOURCE
DEVELOPMENT be pleased to state:
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(a) the criteria fixed for setting up of vocational
training institutes across the country;

(b) whether the Government is planning to initiate a
number of vocational training institutes across the country,
especially for the school dropouts in the age group of
14-18 years under reserved category as reported in 7he
Times of India’ dated December 16, 2006;

(c) if so, the details thereof;

(d) whether the Government is considering to provide
more opportunities to the disadvantaged groups including
SCs/STs and OBCs in secondary education by introduction
of special schemes;

(e) if so, the details thereof; and

(f) the steps taken by the Union Govemment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M. A. A,
FATMI): (a) to (c) Vocational Training Institutes are deait
with by Directorate General of Employment & Training
(DGE&T) under Ministry of Labour & Employment whereas
introduction of vocational courses in higher secondary
classes (11" & 12%) is dealt with by the Ministry of Human
Resource Development under the Centrally Sponsored
Scheme of Vocationalisation of Secondary Education.
Ministry of Labour & Employment has informed that the
responsibilities for vocational training are shared by Central
and State Governments. Central Government is
responsible for framing overall policies, norms and
standards, development of curricula, affiliation of institutes
and trade testing for certification. State Governments are
responsible for opening of new ITls or adding trade units
in the existing ITls as per local needs, day-to-day
administration of ITIs/ITCs, conduct of training courses,
trade tests and award of certificates.

(d) to (f) Providing more opportunities to the
disadvantaged groups in secondary education is a
continuous process, whereas the Central Government
provides financial assistance under the Centrally
Sponsored Scheme of “Vocationalisation of Secondary
Education” to States/UTs, it is primarily for States/UTs to
plan and manage the institutes offering vocational courses
at +2 level.
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Grants for Mid-Day-Meal Scheme

1857. SHRI E. PONNUSWAMY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) state the grant provided by the Government for
Mid-Day-Meals per student, per day;

(b) whether this grant is enough in providing below
diet,

(c) if not, whether the Government proposes to
increase the grant per student, per day;

(d) if so, details and action to be taken in this regard;
and

(e) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (e) Under National Programme of Nutritional
Support to Primary Education (NP-NSPE) commonly
known as Mid-Day Meal Scheme last revised in June,
2006, cooked mid-day meal of 450 calories and 12 gram
proteins is being provided to children studying in
classes |-V in Government, Local Body and Government-
aided Primary schools and centres run under Education
Guarantee Scheme and Alternative & Innovative
Education. Nutritional norm of 450 calories and 12 grams
protein has been prescribed in consultation with nutritional
experts Components of Central assistance admissible to
State Govemments/Union Territory Administration are as
under:

() Supply of free foodgrains (wheat/rice) @ 100
grams per child per school day;

(i) Reimbursement of actual cost of transportation
of food grains from nearest Food Corporation of
India godown subject to the ceiling of Rs. 100
per quintal for North Eastern Region and hilly
area States and Rs. 75 per quintal for all other
States and Union Termitories.

(ii) Cooking cost @ Rs.1.80 per child per school
day for States in the North East Region (NER)
and Rs.1.50 per child per school day in other
States with minimum mandatory contribution of
Re.0.20 in the case of NER and Re.0.50 in the
case of other States making total cooking cost
at Rs. 2 per child per school day.
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(iv) Provision of cooked mid-day meal during summer
vacations to school children in areas declared
by State Governments as “drought-affected.”

(v) Construction of kitchen-cum-store upto a
maximum of Rs. 60,000 per unit and
procurement/replacement of kitchen devices with
maximum ceiling of Rs. 5000 per school.

(vi) Management, Monitoring and Evaluation @ 1.8%
of total assistance of (i) to (iii) above.

Tea Board and Coffee Baord

1958. SHRI N.N. KRISHNADAS: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Tea Board and Coffee Board are
expanding their domestic market;

(b) if 8o, the details thereof;

(c) whether the Government has any proposal to
declare tea and coffee as our national drinks for
enhancing their domestic market;

(d) if so, the details thereof, and

(e) it not, the steps taken/proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
(a) Yes Sir.

(b) The details of annual tea and coffee domestic
market for the last three years are as under:
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Year Tea (in Coffee (in
million Kgs.) metric Tonnes)

2002 693 68,000

2003 714 70,000

2004 735 75,000

2005 757 80,200

(c) No Sir.

(d) Does not arise.
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(e) In so far as coffee is concemed, there Is no
proposal for declaring coffee as a national drink. As
regards Tea, a proposal to this effect was considered
during the year 2004. However, the same was dropped
in view of the objections raised by some State
Governments.

Technology Upgradation Fund Scheme for
Handloom Sector

1959. SHRI BALASHOWRY VALLABHANENI: Will the
Minister of TEXTILES be pleased to state:

(a) the progress in regard to setting up of Technology
Upgradation Fund Scheme (TUFS) for handloom sector,

(b) the amount earmarked for the scheme; and

(c) the allocation made to various States and Union
Territory under the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The
Technology Upgradation Fund Scheme (TUFS) for
handipom sector’ has been launched on 31st July, 2006
as part of the existing “TUF Scheme for Textile and Jute
industries™ of the Ministry of Textiles. So far, no projects
have been sanctioned under TUF Scheme for Handloom
Sector.

(b) The TUF Scheme for handloom sector is a part
of the existing “TUF Scheme for Textile and Jute
industries” of the Ministry of Textiles, therefore, the
expenditure would be met from the funds allocated under
“TUF Scheme for Textile and Jute industries”™ of the
Ministry of Textiles.

(c) Under the scheme, the funds will be released,
based on the viable proposals received, to the beneficiary
organizations/banks as the case may be. Hence, state-
wise allocation has not been made.

[Translation]
Naxalite Activities

1960. PROF. VIJAY KUMAR MALHOTRA:
SHRI CHANDRA MANI TRIPATHI:

\

Will the Minister of HOME AFFAIRS be pleased to
state:
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- (a) whether, the Government proposes to constitute
State Industrial Security Force in various States to tackie
the naxalite menace;

(b) if so, the details thereof;

(c) whether the Govemment has held any discussions
with the concemed State Governments in this regard;

(d) it so, the reaction of such States thereto;

(e) whether various States have suggested to
constitute a Federal Agency to tackie the Naxalite problem
in the country;

(f) if so, the detalls thereof, and
(g) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) No,
Sir.

(b) to (g) Doesn't arise.

[English]
UNDP Assistance for NLDP

1961. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Govermment has implemented an
UNDP assisted National Leather Development Programme
(NLDP) in the country;

(b) if so, the details thereof;

(c) the number of small scale entrepreneurs in the
leather sector benefited under this programme during
2005-06 and 2006-07 in the country particularly in
Orissa;

(d) the funds allocated by the Govemment for
strengthening the technology, skill upgradation and
marketing support during the said period; and

(e) the steps proposed to be taken by the
Govemnment to make the programme more competitive in
view of the international competition in the sector?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (e) The Central Government had
implemented a programme under the UNDP assisted
Programme, “Small Industries Development & Employment
Programme in Leather Sector” (SIDE-NLDP) from the year
1982 to 2003. The objective of the programme was to
increase the competitiveness of the footwear and leather
product sector. The Scheme was implemented till June,
2003 and hence no funds were released under the
programme during 2005-06 and 2006-07. An amount of
US$25.50 million was allocated under SIDE-NLDP as
financial assistance and a number of small scale
entrepreneurs benefited from the programme.

Textile Parks

1962. SHRI BADIGA RAMAKRISHNA: Will the
Minister of TEXTILES be pleased to state:

(a) the extent to which the textiles parks are likely to
help India to achieve the medium term target of 8 per
cent global textile trade by 2010;

(b) whether the Government has sought Special
Economic Zone like benefits for textile parks; and

(c) if so, the reaction from the Finance Ministry
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Under the
Scheme for Integrated Textile Parks (SITP), 26 Textile
Park projects have been sanctioned. Estimated annual
production of these textile parks, after being fully
functional, is Rs. 19,200 Crore. These textile parks will
cater to both domestic and intemational markets.

(b) No, Sir.
(c) Does not arise.
Mesting of Chiet Secretaries

1963. SHRI RUPCHAND MURMU: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has recently convened
a meeting of the Chief Secretaries of all States; and
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(b) if so, the details of ﬂ:ne various issues discussed
in the meeting?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) The Government convenes meetings of Chief
Secretaries from time to time on different issues as per
need. As there is not mention of either the date or the
subject of the meeting, it is not possible to provide a
definite answer to the question.

[Translation]
Arms Factory Run by Naxalites

1984. SHRI RASHEED MASOOD:
SHRI SAJJAN KUMAR:

Will the Minister of HOME AFFAIRS pleased to state:

(a) whether Research and Development Centres being
run by the Naxalites in Bhopal have been identified;

(b) if so, the details thereof;

(c) whether the arms factory being run by the
Naxalites in Jabalpur has been unearthed; and

(d) if so, the details thereof and the action taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to
(d) Yes, Sir, in an intelligence-based operation, an illegal
factory producing/fabricating components for weapons used
by Naxalites was unearthed at Bhopal on 11.1.2007. No
arms factory of the naxalites has been unearthed in
Jabalpur. However, the interrogation CPi(Maoist) activists
running the Research and Development unit at Bhopal
revealed that the same team was earlier running a similar
unit in Jabalpur between 1996 to 1998.

Five hardcore naxalites have been arrested in
connection with the illegal factory at Bhopal. A case has
been registered u/s 307, 120(A&B), 121, 122, 123,
124-A IPS & 5,7,25(1-1A) Arms Act and 4,5,7 Explosive
Act.

investment by NRis

1965. SHRI HARISINH CHAVDA:
DR. DHIRENDRA AGARWAL.:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether the Government proposes to review the
investment procedure adopted by the Non-Resident
Indians (NRIs);

(b) if so, the details thersof;
(c) if not, the reasons therefor; and
(d) the achievements made so far in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (d) NRis can make capital investment
under Foreign Direct Investment (FDI) scheme, Portfolio
Investment Scheme and a scheme for non-repatriable
investments. The Foreign Direct Investment (FDI) policy,
including investment from Non-Resident Indians (NRIs),
is reviewed on a continuing basis taking into consideration
the views of the sectoral Ministries. Government has put
in place a liberal and transparent policy for FDI, including
investments from NRIs, wherein most of the sectors are
open to FDI under the automatic route.

[English]
NTC Mills in Andhra Pradesh

1966. SHRI L. RAJAGOPAL: Will the Minister of
TEXTILES be pleased to state:

(a) the detalls of National Textile Corporation (NTC)
mills proposed for modernization, State and Union
Territory-wise;

(b) whether the recently received shipment containing
modern machinery is going to be used in milis of Andhra
Pradesh which are under process of modernisation;

(c) if so, the details thereof; and
(d) if not, the reasone therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) NTC
is in the process of modemising 22 of its mills by itself
and renovation of 18 mills through Joint Venture route.
Statements showing State-wise details of these mills are
given in the enclosed Statement-I and |l respectively. The
shipments containing modemn machinery are to be utilised
for modemization of 22 mills by NTC itself and these 22
mills do not include any mill in Andhra Pfadesh.



286 Written Answers PHALGUNA 22, 1928 (Saka)

fo Queestions
Statement |
List of 22 Mils Proposed for Revival
Si.No. Name of the Mil Location
1 2 3
NTC (APKKM) Ltd Kamatska
1. Minerva Mills Bangalore
Kerala
2. Algappa Textile Mills Alagapanagar
3. Cannanore Spg. & Wvg. Mills Cannanore
4 Kerala Laxmi Mills Trichur
5. Vijayamohini Mills Trivandrum
Mahe
6 Cannanore Spg. & Wvg. Miils Mahe
NTC (MM) LTD.
Maharashtra
7. Podar Mills Mumbai
8. Tata Mills Mumbai
9. india United Mill No. § Mumbali
NTC (SM) LTD.
Maharashtra
10. Barshi Textile Mills Barshi
1. Finlay Mills Mumbal
N.TC(TN & PILTD
Tamil Nadu
12. Cambodia Mills Coimbatore
13. Coimbatore Murugan Mills Coimbatore
14. Pankaja Mills Coimbatore
15. Pioneer Spinners Mills Ramudakudi
16. Sri Rangavilas S. & W. Milis Coimbatore
17. Kaleeswarar Mills ‘b’ Unit Kalayarkol!
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1 2 3
NTC (DPR) LTD.
Rajasthan
18. Udaipur Cotton Mills Udaipur
NTC (Guyi) LTD.
Gujarat
19. Rajnagar Textile Mill No.1 Ahmedabad
/VTO (WBABO) LTD.
West Bengal
20. Arati Cotton Mills Dass Nagar
NTC (MP) LTD.
Madhya Pradesh
21. Burhanpur Tapti Mills Burhanpur
22. New Bhopal Textile Mills Bhopal
Statement Il
List of 18 Mifis Proposed for Joint Venturs
Sl.No. Name of the Mills Location
1 2 3
NTC (APKKM) LTD.
Andhra Pradesh
1. Tirupati Cotton Mills Renigunta
Kerala
2. Parvathi Mills Quilon
NTC (MN) LTD.
Maharashtra
3. India ‘United Mills No.1 Mumbeai
4. RBBA Mills Hinganghat
5. Savatram Ramprasad Mills Akola
NTC (SM) LTD.
Maharashtra
6. Apollo Textile Mills Mumbeai
7. Chalisgaon Textile Milis Chalisgaon
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1 2

3

8. Dhule Textile Mills Dhule

9. Goldmohur Mills Mumbai

10. Manded Textile Mills Nanded

1. New City of Bombay Mig. Mills Mumbai

12. Aurangabad Textile Mills Aurangabad
NTC (UP) Ltd.
Uttar Pradesh

13. Swadeshi Cotton Mills, Mau Maunathbanjan
NTC (WBABO) Ltd.
West Bengal

14. Laxminarayan Cotton Milis Rishra

15. Sodepur Cotton Mills Sodepur

Orissa

16. Orissa Cotton Mills Bhagatpur
N.TC. (TN & P) LTD.
Tamil Nadu

17. Sri Sarda Mills Coimbatore

18. Coimbatore Spg. & Wvg. mills Coimbatore

Textlle Parks

1967. SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of TEXTILES be pleased to state:

(a) the details of textile parks sanctioned during the
Tenth Five Year Plan period so far;

(b) the total investment made in textile parks and
details of subsidy provided to these parks during the
Tenth Five Year Plan period,

(c) whether the Government has achieved export
target set for the Tenth Five Year Plan;

(d) if so, the details thereof;

(e) if not, the reasons therefor; and

(f) the steps taken by the Union Govermnment to
achieve the target?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Under the
Scheme for Integrated Textile Parks (SITP), 26 Textile
Park projects have been sanctioned. State-wise break-up
is—Andhra Pradesh (4), Gujarat (6), Kamataka (1),
Maharaghtra (6), Rajasthan (2), Tamil Nadu (6), Uttar
Pradesh (1) and West Bengal (1).

(b) Estimated project cost of these 26 parks (common
infrastructure/acilities) is Rs. 2433.80 Crore of which
Government of India support would be Rs. 869 Crore.
So far, an amount of Rs. 73.58 Crore has been released
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to 22 parks. Estimated investment in these 26 parks is
Rs. 13445 Crore.
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(c) and (d) Achievement for export of textiles vis-a-
vis targets during the Tenth Final Year is as under:

(in Million USS$)
2002-03 2003-04 2004-05 2005-06 2006-07

Target 15005 16310 15160 15665 19730

Achievement 12412.71 13496.31 14026.72 17079.57 10091.08

(April-October 2006)

(e) Targets for exports of textiles during the period
2002-03 to 2004-05 were not achieved, although the
Indian textiles industry had the capability to do so. This
was because the international textiles trade was subject
to quota restrictions during this period. After the removal
of quota restrictions with effect from 01.01.2005, actual
exports during the year 2005-06 exceeded the target.

() A number of steps have been taken by the
Govemnment for the growth of exports in textiles. These
include the rationalisation of the duty structure, permission
for 100% FDI through the automatic route, de-reservation
of readymade gaments, hosiery and knitwear from the
SS| sector, exemption of readymade garments from levy
of the Textiles Committee Cess, the implementation of
the Technology Upgradation Fund Scheme, the Technology
Mission on Cotton and the Scheme for Integrated Textile
Parks.

Foreign Industries

1968. SHRI PRALHAD JOSHI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of foreign industries including iron and

Steel acquisitioned by Indian Industrialists during the years
2005-06 and 2006-07;

(b) the total amount of foreign reserves cost by such
acquisitions;

(c) whether the Government admits that such large
scale acquisition of foreign industries by Indians amount
to out-flow of huge investment from our country;

(d) if so, whether the Government seriously proposes
to formulate precise policy in this regard to prevent out-
flow of capital investment and deprivation of opportunities
to indigenous labour and employment;

(e) it so, the details thereof; and
(f) if not, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTIRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) As per information received from the Reserve
Bank of India, the actual outfiow arising out of India’s
direct investment abroad during 2005-08 and 2008-07 is
as under:

(Amount in US$ million)

Actual outfiow*

Year Particulars of Activity
Equity Loan Guarantee Total
1 2 3 4 5 6
(April-March) Manufacturing 2629.81 302.64 - 2932.45
2005-2006
Financial services 158.61 0.12 -— 168.73
387.59 492.98 3.00 883.57

Non-financial services
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1 2 3 4 5 ]
Trading 288.27 61.51 - 349.78
Others 119.28 73.13 - 192.41
Total 3583.56 930.38 3.00 4516.94
(April-January) Manutfacturing 1017.26 333.93 - 1351.19
2006-2007 Financial Services 9.96 263 - 12.59
Non-financial Services 4357.14 53.91 -_ 4411.05
Trading 140.10 306.96 - 447.06
Others 459.39 54.69 -_ 514.08
Total 5983.865 752.12 -— 6735.97

*Provisional data maintained by Reserve Bank of India.

(b) Foreign exchange from reserves are not utilised
for acquisition abroad by the Indian industry.

(c) As seen from the acquisitions so far, a significant
part of the investments takes place through Special
Purpose Vehicles (SPVs) set up abroad which raise funds
against the assets of the target company and hence the
entire cost of acquisition is not met by remittance from
India.

(d) to (f) Outward investment policy guidelines are
incorporated under Foreign Exchange Management
(Transfer or Issue of any Foreign Security) Regulations,
2000. These regulations lay down the guidelines for a
corporate-led outward investment. The phased liberalisation
of the policy of overseas investments has enabled Indian
corporates to establish a presence in overseas markets,
redefining the global outreach and competitiveness of
Indian entities. Mergers and acquisitions have facilitated
enhanced export of plant and machinery and goods from
India, thereby increasing employment potential within the
country. Such investments in tum provide opportunities to
indigenous labour and employment.

influx of People into Andaman
and Nicobar lslands

1969. SHRI MANORANJAN BHAKTA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the sustaining capacity of the Andaman
and Nicobar lslands is being affected due to regular influx
of people into the islands and it has become necessary
to bring regulation to control such influx;

(b) if so, whether the Government has issued any
directions to the local administration to conduct a survey
in this regard;

(c) if so, the time by which it is likely to be conducted/
completed; and

(d) the further steps taken/being taken to check the
influx of people in the lslands?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) In
the absence of a scientific study with regard to availability
and required infrastructure, the sustaining capacity of the
Andaman & Nicobar islands cannot be defined. However,
with a view to preserve and improve natural environment/
protect Islands aboriginal tribes, the Union Territory
Administration proposed to promuigate a Regulation to
regulate the entry of non-residents and aiso to prevent
influx of people beyond the carrying capacity of the
Islands. The matter has been examined carefully and it
has been decided to make an assessment of the
magnitude of the problem before a view in the matter is
taken.
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Closed Textile Milis

1970. SHRI ASADUDDIN OWAISI: Will the Minister
of TEXTILES be pleased to state:

(a) the number of textile mills closed in the country
during each of the last three years, State-wise and Union
Territory-wise;

(b) the number of workers rendered jobless due to
closure of these mills during the above period, Mill-wise,
State-wise and Union Territory-wise;

(c) whether a large number of workers have not
received any relief under the Textile Workers Relief Fund
Scheme (TWRFS);

(d) it so, the details and the reasons theretor, State-
wise and Union Territory-wise;

(e) whether a huge sum is lying unspent with the
Government under this scheme,

(f) if so, the reasons for not paying the compensation
to workers out of this fund;

{(g) whether the Government proposes to amend the
provisions of TWRFS to make it workers friendly;

(h) if so, the details thereof;

(i) it not, the reasons therefor, and
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() the steps taken or being taken by the Government
to ensure that workers get compensation in time due to
closure of textile mills?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 28
cotton/man made fibre textile milis (Non SSI) were closed
in the country during last 3 years i.e from 01.02.2004 to
31.1.2007. The state-wise details of mills closed and
workers on roll of these 28 mills are fumnished in the
enclosed Statement.

(c) and (d) Since the inception of the Textile Workers
Relist Fund Scheme (TWRFS) i.e. 15.09.1986 till 20th
December 2006, 32 units in Gujarat, 3 units in
Maharashtra, 4 units in Madhya Pradesh, 4 units in
Tamilnadu, 2 units in Kamataka, 1 unit in Delhi and
1 unit in West Bengal, i..e. a total of 47 mills were found
eligible under the scheme. A total of 80264 workers of
these mills have been disbursed relief of Rs. 186.56 crore.

(e) No, Sir.
(f) Does not arise.

(g) to (J) The scheme is already workers friendly and
it prescribes the minimum eligibility criteria for disbursal
of relief. The Union Government takes minimum possible
time in disbursal of relief after the receipt of list of eligible
workers from the respective State Governments.

Statement

CottonvMan-made fibre fextile mills reported as closed duning the /ast three years (071-02-2004 to 371-01-2007)

SlI.No. During the year (01-02-2004 to 31-01-2005) No. of workers on roll
1 2 3
Gujarat
1. Arunoday Mills 970
Punjab
1. Kharar Textile Mills 732
Tamil Nadu
1. Sri Vigneswara Cotton Milis Limited 142
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Orissa
Akhandalmani Spinners & Exporters Limited 57
Total 4 (During Year 2004-05) 1901
During the year (01-02-2005 to 31-01-20086)
Andhra Pradesh
Parkins Textiles (Private) Limited 312
Karanataka
Sree Yallamma Cotton Woollen & Sitk Milis 2
Maharashtra
The Dawn Mills Company Limited 886
The Bombay Dyeing & Manufacturing Company Limited (Spring Miils) 539
Total 2 1425
Rajasthan
Super Syncotex (india) Limited 1200
Tamil Nadu
Coimbatore Sri Deepa Textile Milis 38
Ragas Spinners (P) Ltd. 78
Total 2 116
Uttar Pradesh
Swadeshi Cotton Mills [Unit of N.T.C. (Uttar Pradesh) Limited] 168
Eastern Spinning & Textile Milis Private Limited 21
Uttar Pradesh State Spinning Company Limited 2358
Total-3 3045
Total 10 (During Year 2005-08) 6100
Curing the year (01-02-2006 to 31-01-2007)
Gujarat
Aryaman Spinners (Private) Limited 160
Broach Textile Mills Limited 648
Niranjan Milils (A Division of Piramal Spinning & Weaving Mills Ltd.) 570
Total-3 1388
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1 2 3
Haryana

1. Mahalakshmi Cotspin Limited (Parshva Exports Limited) 29
Orissa

1. Jaganath Weavers Cooperative Spinning Miils 877
Punjab

1. M V Cotspin Limited 56
Tamil Nadu

1. The Coimbatore Pioneer Mills Limited B- Unit 340

2. Swamambigai Textiles 32

3 The Dhanalakshmi Mikls Limited 1220

4 The South India Co-Operative Spinning Mills Limited 960

5 The Salem Co-Operative Spinning Mills 1194

6 Gowri Sankar Spinning Mills (Private) Limited 86

7 S.K.G. Mills (Private) Limited 54

8 Veena Textiles Limited 224
Total-8 4110
Total 14 (During the Year- 2006-07 Upto January-2007) 6440
Grand Total—28 14441

Phone Tapping

1871. SHRI K.S. RAO:
SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received any
complaints against illegal phone tapping of politicians and
other individuals;

(b) if so, the total number of such complaints received
by the Government during each of the last three years,
State-wise; and

(c) the action taken by the Government against
persons invoived in such phone tapping and to stop such
cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL): (a) to
(c) Under the Indian Telegraph Act, 1885 and the rules
made thereunder, the Union Home Secretary in the
Govemment of India and the Secretary, in-charge of Home
Department in the case of State Governments can allow
interception of messages in the interest of sovereignty
and integrity of India, security of the State, friendly
relations with foreign States, public order and for
preventing incitement to the commission of an offence.
There is strict legal and administrative regime to ensure
that this power is exercised only as per the said provision.
A very few complaints received against illegal phone
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tapping were enquired into but no involvement of any
Central agency was found.

[Translation]

Funds to Non-governmental Organisations for
Various Schemes

1972. CH. MUNAWAR HASSAN:
SHRI S.K. KHARVENTHAN:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any Non-Governmental Organisations
(NGOs)/Institutions have sought funds for various schemes
related to welfare of women and children in the country
during each of the last three years, State-wise;

(b) if so, the details thereof alongwith the action taken
thereon by the Government;

(c) the details of forthcoming programmes/schemes
for the welfare of women and children in the country,

(d) whether inordinate delay is involved in sanctioning
the grants for the schemes for the welfare of women and
children;

(e) if so, the details thereof, and

(f) the corrective measures taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (c) Yes Sir. The details
of the funds sought by NGOs/institutions for various
schemes related to welfare of Women and Children and
sanctioned by this Ministry during the last three years
and also details of forthcoming programmes/schemes are
available in the respective Annual Reports of the Ministry
and it's Website http:www.wcd.nic.in

(d) No, Sir.
(e) Does not arise.

(f) In order to ensure timely sanction of projects and
release of funds, the need for submission of complete
project proposals as per the prescribed guidelines and
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ensuring timely submission of utilization certificates is
regularly emphasized upon the State Govemments and
project implementing agencies.

[English]
Position of Chiidren

1973. SHRI MADHU GOUD YASKHI: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether Nobel Laureate Amartya Sen expressed
his concemn over the plight of children in India;

(b) if so, the details thereof and the reaction of the
Government thereto; and

(c) the efforts made by the Govemment during the
last three years to uplift the overall status of children in
the country?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Yes, Sir.

(b) and (c) Professor Amartya Sen released a report
titted “Focus on Children Under Six” brought out by the
Citizen's Initiatives for the Rights of Children in December
2006 and expressed his concemn about the wellbeing of
the children. The Government has taken several measures
to improve the overall situation of children in the country
which include elevation of the status of the Department
of Women and Child Development to a fullfledged Ministry,
enhanced allocation for Integrated Child Development
Services Scheme and Sarv Shiksha Abhiyan, setting up
of a National Commission for Protection of Child Rights,
preparation of a National Plan of Action for Children,
formulation of an Integrated Child Protection Scheme and
Offences Against Children (Prevention) Bill, launch of
National Rural Health Mission, expansion of Creche
Scheme and various others.

Export Schemes

1974. SHRI HITEN BARMAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether a large number of exporters who are
entitied to get refund under various export schemes have
not yet got their entitied refunds;



303 Wniven Answers

(b) if so, the remsons therefor alongwith the total
amount blocked under various schemes, scheme-wise;
and

(c) the steps taken by the Government to refund the
blocked money at the earliest to these exporters?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) Funds are released on quarterly basis for
disbursement of Terminal Excise Duty (TED)/Duty
Drawback (DBK) and Central Sales Tsx (CST).

Rs. 458.00 crores and Rs. 235.30 crores have since
been disbursed for payment of TED/DBK and CST
respectively.

Claims amounting to Rs. 470.00 crores for
disbursement of TED/DBK and Rs. 165.00 crores for
disbursement of CST are pending up to the quarter ending
31.12.2008.

(c) As soon as budgetary allocation is available, funds
will be released for settiement of the claims.

Export to Pakistan

1975. SHRI M. RAJA MOMAN REDDY:
SHRI M.K. SUBBA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Pakistan has been identified as a big
market for indlan Tea export;

(b) if so, the total quantity of tea exported to Pakistan
during the last three years, year-wise;

(c) whether export of Indian Tea has registered any
increase in other foreign countries;

(d) it so, the details thereof, country-wise; and

() the extent to which it is expected to rise during
the year 2007 to other foreign countries including
Pakistan?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) Yes,
Sir. The volume of tea exported from India to Pakistan
during 2004, 2005 and 2006 is as under:

Export of fea from India to Pakistan

Year Quantity (M.Kgs.)
2004 3.49
2005 11.00
2006" 14.99
*Estimated.

(Source: Tea Board)

(c) The export of tea from India has registered an
overall increase of 4.81 M. Kgs. during 2008 over 2005.

(d) The export of tea from India has registered an
increase to Kenya (6.98 M.Kgs.) Iraq (6.31 M.kgs.),
Afghanistan (4.29 M.Kgs.), Pakistan (3.99 M.Kgs.), ARE
(2.35 M.Kgs.), Sri Lanka (0.49 M.Kgs.), Uzbekistan (0.33

M.Kgs.), ‘Ireland (0.20 M.kgs.) and Turkey (0.10 M.Kgs)
during 2006 over 2005.

(e) It would be too early to assess the extent of rise
in tea exports from India during 2007. However, the
indications are that the volume of exports are likely to
increase during 2007 also.

Land for Special Economic Zones

1976. SHRI PRABODH PANDA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Union Government is considering a
celling on the land that can be given to promoter
companies for setting up of Special Economic Zones;

(b) if so, the details thereof, and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND.
INDUSTRY (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) Does not arise.
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(c) Keeping in view the objectives of the Special
Economic Zones (SEZs) policy of enhanced economic
activity, employment generation and self contained
industrial township concept, minimum size for different
classes of SEZs has been prescribed in the SEZ Rules,
2006. The maximum size of SEZs would depend on the
geographical location, business potential and nature of
the project.

[Transtation)
Recommendations of Sarkaria Commission

1977. SHRI RAMDAS ATHAWALE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the details of the recommendations made by the
Sarkaria Commission on Centre-State relations;

(b) whether the Government has implemented the
recommendations thereof;

(c) it so, the details thereof;
(d) if not, reasons therefor;

(e) whether the Government has any proposal to
constitute a new Commission in this. regard,

(f) if so, the details thereof, and

(g) the time by which this Commission is likely to be
constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
to (d) The Government of India had constituted a
Commission in June, 1983 under the chairmanship of
Justice R.S. Sarkaria to examine and review the working
of the arrangements between the Union and States in
regard to powers, functions and responsibilities in all
spheres and recommend such changes or other measures
as may be appropriate. in its report submitted in 1988,
the Commission made 247 recommendations. The Inter-
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State Councll, which includes all the Chief Ministers and
Administrators of States and Union Territories respectively,
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